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THE

PARLIAMENTARY DEBATES 
(Part 1—Questicms and Answers) 

OFFICIAL REPORT

1557
PARLIAMENT OF INDL\
Tuesday, 20th February, 1951

The House met at a Quarter to. Eleven 
of the Clock.

|M r. Deputy-Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS

Indian Shipping (Bevxlofment)

•1569. Prof. S. N. M lA n: Will tbe 
Minister of Transport be pleased to 
state;

(a) whether Govemxrait had 
addressed any note to the Federation 
of Indian Chambers of Cooimerce 
about the development of Indian 
Shipping; and

(b) if so, whether they have receiv
ed any reply?

The Minister of Stote for Transporl 
and Railways (Shri Saathaaam): (a)
and (b). There has been some cor- 
respondencs between Government 
and the. Federation in regard to the 
<3evelopment of Indian shipping. In 
reply to a letter from the Federation, 
asking for clarification on certain 
points, it was explained to them that 
the broad policy of Government was 
that the Indian Merchant Navy of the 
future should ultimately be built up 
with one hundred per cent, capital, 
control and management of the na- 
'Uonals of the country, but as the exist
ing financial stringency set a limit to 
our own unaided efforts to build iip 
our Merchant Navy, the Federation 
was asked for their views as to 
whether, in such circumstances, they 
would advise postponement of the 
developnjent of Indian shipping until 
we were in a position to build up the 
industry ourselves without external 

f  Jjether they would consider it 
JS^^while to expand it by taking 

outside, if available on 
adequate safe- 

Federation 
definiteopposed to the formation of a shipp- 

320 P. S. D.

15SB
ing combine by Government with
foreign shipping interests.

Prof. S. N. Bfisiira: What have the
Government decided—whether Ite 
participation of foreign capital for 
the development of Indian shipping is 
advisable, and if so with any safe
guards?

Shri Saathanam: For the present 
the Government are not contemplal- 
ing it  But if at any future time the 
matter is to be considered, it will be 
considered on its merits.

Prof. S. N. Mishra: May I know
whether there is any scheme with the 
Government for the development of 
Indian shipping?

Shri Saathaaam: Sir, there is a 
scheme, but the scheme is held up on 
financial considerations.

Shri A. C. Goha: Has the Federa
tion of Indian Chambers of Com
merce given any idea as to how its
constituents can contribute to the 
funds?

Shri Saafliaaam: The position irf 
those people who are interested in 
Indian shipping today is that they rire 
not able to find the money. They 
want the Government of India to find 
the money and they say that we 
should not take foreign assistance.

Prof. S. N. Blishra: May I know
whether at any stage there was any 
talk for the formation of an Indo- 
British Corporation for the purpose 
and, if so, whether that talk has been 
abandoned?

Shri Saathaaam: At no time was
there any regular talk. Certain in
formal proposals were made at some 
time to the Government and it was 
on the basis of those informal taiira 
that the Pe(|^ation was consulted* 
and after the Federation sent t h ^  
views the matter was dropped.

» i i  Joachim Alva: Did the foreiga 
shipping companies convey their 
actions to these proposals in any 
shape or manner?
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Shii Santhanam: There was no pro
posal. Certain foreign shipping com
panies made certain feelers and we 
wanted to find out the reactions of 
the Indian Federation to those feelei-s. 
When they were positively hostile the 
whole matter was dropped.

Shri Chattopadhyay: May I Icnow
what is the addition t)f tonnage due 
to the policy now being pursued by 
Government?

Shrl Santhanam: Sir, the question
referred only to the correspondeiice 
between Government and the Federa
tion. I would require notice for fur
ther information.

Sluri A. C. Guha: What is the pre
sent tonnage -ot Indian shipping?

Shri Santhanam: That matter was 
not referred to in the question at alL 
I want notice.

Sliri Poo&acha: May I know the 
percentage of goods handled by the 
Indian shipping concerns so far as
our overseas tiBde is concerned?

Shii Santhanam: I would like to 
supply that information during the 
Budget debate.

Shri Kamath: It is pleasure defer
red!

Mr. Dqnily-^eaker: It will become 
more pleasant then.
T o o f a n  E x p r e s s  A ccid e n t  (ENQimir)

PwC s. N. Bflsiira: Will the 
Minister of Railways be pleased to 
state:

(a) ix^ether judicial enquiry into 
the causes of accident to 320 Down 
Goods and 7 Up Toofan Express trains 
on the night of August 12-13 between 
Karmnasa and Durgawati on the East 
Indian RaUway has been completed; 
and

(b) if so, the results of the enquiry?
Wie Minister of States, Transport 

and Raflways (S iri G<q>a]aswaml):
(a) Yes.

(b) The hon. Mr. Justice Bose, who 
conducted the judicial enquiry Into 
the accident, has rejected the theory 
put forward by the Bihar State Police 
that the derailment of the Goods train 
appeared to have been the result of 
some defect in the track or in the 
rolling stock. He has agreed in toto 
with the findings of fm  Government 
Inspector of Railways, namely, that—

<i) the derailment of 320 Down 
Goods train at mile 394/10-li between 
Durgawati and Karmnasa in the early 
jbours of the morning of the 13th

August, 1950, was due to the removal 
by a person or persons unknown 
fishplates etc; and

(ii) the Drivers of the two trains 
took all possible steps within the time 
at their disposal to avert the accident 
to the 7 Up Toofan Express but could 
not do so.

Shri Deshbandhtt Gapta: May I
know if the hon. Judge who held the 
enqiury has passed certain strictures 
against the Bihar Police or the officers 
who were connected with the enquiry? 
If so. wlU the hon. Minister read out 
the observations made about the 
police officers concerned?

Shri Gopalaswami: Sir. I have not 
got the Report with me. but I remem
ber that the hon. Judge did pass cer
tain comments on what was done by 
way of investigation by the Bihar 
State Police. They were .̂ ot altogether 
complimentary.

Prof. S. N. Mishra: May I know the 
reasons which have been assigned by 
the hon. Judge for controverting the 
theory placed by the Government of 
Bihar?

Shri Gopalaswami; If the hon. 
Member would wish to have the full
est particulars about this I am willing 
to hand over the Report of the hon. 
Judge to him for study.

Shri M. L. Gnpta: WiU the hem. 
Minister lay the Report on the Table 
of the House?

Sfari Gopalaswami:
objection.

have no

The Minister of State for Transport 
and Railways (Shri Santhanam): I
think it is already in the Library.

»Ir. Depnty-Speaker: Placing it cm 
the Table of the House means that It 
has to be printed along with the Pro
ceedings.

Shri Deshhandhn Gupta: May I
know whether the comments passed 
by the hon. Judge amounted to this 
that the evidence given by some of the 
responsible police officers was false? 
If so, may I know what action has 
been taken on the remarks of the hon. 
Judge?

Shri Gopalaswami: I do not think
he went so far as that. He certainly 
came to the conclusion that the con
clusions reached by the Bihar State 
Police on certain evidence on which 
they relied were not correct and that 
really the conclusions reached by the 
Government Inspector of Railways 
were correct.
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Shri Deshlmsdlia Gapt»: Was not
any attempt made, according to him, 
to create evidence?

Mr. Depnty-Speaker: The hem.
Minister has not got the Report with 
him, nor the oral evidence etc.

Shri SosaTaiie; Has the hon. Judge 
who conducted the enquiry suggested 
any measures to avoid further acci
dents?

Shri Gopalaswami; It is very diffi
cult for any Judge to suggest measures 
for averting accidents.

Mr. Depirty>$peak^: I think in a 
matter like this the hon. Minister must 
have tiie report

Shri Gopalaswami: The report is al
ready in the Library. If necessary, I 
wUl lay it on the Table of t ^  House.

Mr. Deputy-Speaker: True, but the 
hon. Minister is asked questions and 
he has not got the report with him, 
which is relevant to the question.

Shri Gopalaswami: If necessary, I 
will read from the notes. I have some 
extracts from it.

Shri A. C. Cxiiha; Has the hon.
J u s t ic e  Bose suggested any mala fide 
or dishonest motives on the part of the 
Police Officer and if so, what steps 
have Government taken in the matter?

Shri Gkqialaswami; I do not know if
he has suggested mala fides. I do not 
think he has. It is a mistaken kind 
of judgment and whatever comments 
he has made on the conduct of the 
State Police will be communicated to 
the proper quarters.

Shri T. HasaiB rose—
Shri Hussala Imam: I wanted to say 

that it may be laid on the Table of the 
House.

Mr. Depttty-Speaker: He has said so 
already. Hon. Members must be atten
tive and no one ought to speak except 
those who put the questions, so that 

.this kind of request once again would 
not appear. The hon. Mhiister has 
already said that he has no objection 
to place it on the Table of the House.

G l id e r  R e se ar ch  S c h em e

♦1571. Prof. S. N. Mishra; (a) WiU
the Minister of
pleased to state whether Government 
have any two-year glider research scheme?

gUders arepropos^ to be produced during this period?

/Bfc*’.® ComimmlcirttoM
(a) Resoarch for the

aevelopment of proto-type gliders was

undertaken during 1950-51 at the Civil 
Aviation Training Centre, Allahabad.
The question of continuance of the 
scheme in 1951-52 is under considera
tion.

(b) One Primary proto-type glider 
has been constructed and test flown. 
A second Primary proto-type glider is 
under construction and is expected to 
be ready for flight test in March 1951. 
If it is decided to continue the scheme 
in 1951-52, the construction of two 
more proto-type gUders namely one in
termediary glider and one “Olympia" 
advanced sail-plane will be undertaken.

Shri Kamath: How many gliders 
have been imported during th  ̂ last 
year and from whidi countries?

Shri Kidwai: I will require notice 
for that question.

Shri Kamath: Is the hon. Minister 
aware that one Mr. Antonius Raub 
manufactured two gliders in 1948 in 
Baroda, and if so, what has happened 
to those gliders?

Shri Kidwai: I will require notice for 
that question also.

Pn^ S. N. Misbra: What is the ap
proximate cost of a glider?

Shri Kidwai: The proto-type glider 
manufactured in Allahabad did cost us 
Rs. 12,000 but it is estimated that if 
manufacture of that type is undertaken, 
the manufacturing cost will be Rs. 3,500 
and the comparative cost of the proto
type glider of the same type will be 
about Rs. 4,950.

Shri Hiisisain Iraam: Has the Hindu
stan Aircraft Factory been asked to 
undertake this and have any estimates 
been received from them?

Shri Kidwai: I am not aware of such 
requests being made to the Hindustan 
Aircraft Factory.

Shri Kamath: Is it proposed to de
pute any officers abroad to rer^ive 
training in the manufacture of gUders?

Shri Kidwai: It is not necessary.
Shri Kamath: Are any experts being 

imported into India?
Shri Kidwai: If we decide to manu

facture for our use, then we have TOt 
the personnel equipped for the manu
facture of those gliders.

SuGAB FOR C oca-C o la

*1572. Shri SidhTSU Will the 
Minister of Food aad Agricoltiire be 
pleased to state what is the quantity 
of sugar supplied to Coca-Cola fac
tories?
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(b) Has any aerated water manu> 
lacturer made representation to Gov
ernment regarding the short supply of 
sugar to his factories?

(c) Has any preference been shown 
to the Coca-Cola factories for the 
supply of sugar against the establish
ed manufacturers In India for their 
sugar quota?

The SQiiister of Food and Agricid- 
tere (Shri K. M. Munshi): (a) The
quantity of sugar allotted to the Coca- 
Cola factory at Delhi since it went 
into production in October, 1950 is 37 
tons for consumption upto the end of 
March, 1951.

(b) A rQ>resentation was made by 
the Aerated Water Manufacturers* 
Association, in Delhi in October, 1950.

(c) No. A quota upto 50 per cent 
of their estimated requirement has 
been allotted to the firm. This cut 
applies to i)thers as well.

Shrl Sidim: May 1 know whettier
this quantity of 37 tons, which the hon. 
Minister has stated, has be^  givoi 
\inder the Food Production Control 
Order or ordinarily under the usual 
way by which manufacturers of 
aerated water get it?

Sfarl K. M. MnMfal: The Ucense is 
issued under the Food Production 
Order, 1948 while the sugar is given 
under the usual distribution of rations.

Shri Sidhva: May I know whether 
this Coca-Cola is considered to be 
harmful and is it a fact that the 
National Assembly of France passed a 
Bill (second reading) stating that this 
Coca-Cola is objecticmable as it con
tains a certain percentage of injurious 
Caffeine? Is that correct and have 
Government made any analysis of this 
Coca-Cola?

Sfarl K. M. MaBsld: It is said that 
it is a nutritious drug free from any 
harmful ingredients, manufactured 
and bottled in a hygienic way. Actual 
analysis is under verification.

S’!irl Sidhva: That is what the manu- 
iacturers say as far as their advertis^ 
ments are concerned. May I ask 
whother his attention has been drawn 
to the Bill which has been passed in 
the National Assembly and whether 
Government have taken any steps to 
find out by analysis whether this is 
harmful?

Shri K- M. Mnnshi: I am glad the 
hon. Member has drawn my attention 
to what was said in France. I 
pointed out the actual analysis of the 
product is under verification.

Shrlmati B^nfca Ray: Does the Gov
ernment consider that the nutritious

value of Coca-Cola is greater than that 
of an indigenous aerated water or why 
else this preference?

Shri K. M. Mimslii: It is difficult to 
say as to the relative merits of the 
others because those are synthetic pro> 
ducts of certain essences, colours and 
saccharine.

ShrimaAl Romka Ray: My question
was: Does the Government consider, 
it has greater nutritional value?

Shri K. M. Manshi: Analysis will 
show that. I cannot say anything 
about it just now.

Shri Satish Chattdia: On a point of 
order, Sir, is it proper for the hon. 
Food Minister to advertise a company's 
goods of which no analysis has been 
made so far? It is a third-rate aerated 
water.

Bfr. Depnty-Speaker: I shall give the 
hon. Member an opportunity to put 
that question. Mr. Sidhva.

Shri Sidhva: May I know whether 
the aerated water factories of long
standing in Delhi have got the full 
quantity or have th ^  quota been cut 
down because that quantity was given 
to this Coca-Cola Factory?

Sliri K. M. Mmudii: The quantity of 
sugar given to Coca-Cola is cut down 
in the same proportion as other manu
facturers but Coca-Cola requires only 
one-third of the sugar that is necessary 
for other aerated waters because the 
imported syrup contains a quantity of 
sugar.

Shri Sidhva: May I know whether 
these manufacturers are opening 
branches and one is likely to be opened 
in Bombay and would the Govern
ment postpone granting of licences for 
the supply of sugar until they are 
satisfied about the analysis?

Shri K. M. Mmishl: No appUcaUon 
has been received so far as the Central 
Government is concerned. I do not 
know whether any application has 
been made to the Bombay Government

Shri Sidhva: Will not the Central
Government communicate to t ^  
Bombay Government the wishes of thia 
House to hold over giving the quantity 
of sugar required?

Mr. Depnty-Speaker: prder, order. 
It is a suggestion for action.

Shri Rnssalii Imam: Will the ho^ 
Minister inform us what is the princi
ple on which they have been allowed 
to import sugar in the shape of simP 
and have otjers also been allowei to 
import sjrrup from foreign countriesT
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Shrl K. BL MubsU: In 1948 the Gov
ernment ot India decided to allow 
foreign exchange and Import license 
for the working plant. The plan was 
sponsored really by the Government 
erf India and syrup also came to be im
ported with the license of the Govern
ment of India.

Shri Kamatfa: In spite of the fact 
that, according to the hou. Minister 
Wmself, Coca-Cola requires only one- 
third sugar as compared to other 
aerated waters, is it a fact that the 
sugar allotte-i to this Coca-Cola factory 
in D '̂bi is more than double the total 
quantity of sugar given to all the 
aerat?d wat^r factories put together?

•Shri K. M. MbinsJ'i: It all defends
on tlin quantity that is manufactured 
and th-’ demand of the public. There 
Is a lar^e demand for Coca-Cola.

Sbri Goenka: May I know whether 
at th3 time when this license was given 
for the importation of machinery and 
syruD for this Coca-Cola any imder- 
t^ n g  was given to the Company that 
sugar will also be made available to 
them?

Shri K. M. Munshi: I have no idea.
I do not think it is possible that any 
undertaking could have been given.

Shri Joachim Alva: Is the hon.
Minister aware that the demand for 
Coca-Cola can be increased by cutting 
down the prices and giving preference 
in the matter of importing sjrrup?

Mr. Deputy-Speaker: It is hypo
thetical.

Shri A, B. Ganmg: May I know 
whether it is a fact that Coca-Cola 
when put in cold storage gets ferment
ed and becomes intoxicating?

Shrl K. M. Munshi: I have no idea 
and no experience.

Dr. V. Sutoramaniain: «The hon. 
Minister stated that it is being analys
ed. May I know what is the essence 
that is being used: whether it is cocoa 
or cola or any other?

Shri K. M. Munshi: It can only be 
known when the analysis is before me, 

Shri Jnani Ram: May I know how 
many other kinds of colas are being 
prepared in this country?

Shri Go^ika: May I know whether 
tte  Government went into the merits 
of Coca-Cola at the time when licence 
was given for the importation of 
machinery worth 25 lakhs of rupees?

Shri K. M. MuwOii: This was in 
^ 8 .  If the hon. Member is so anxious 
to know, I might make enquiries. I 

not know anything about it.

Shri Kamath: What is the total 
quantity of sugar allotted to all the 
other aerated water factories in Delhi 
during that period?

Shri K. Bf. Munshi: I should like to 
have notice about that.

Shri B. B. Bhagat: Since the intro
duction of this industry, other indigen
ous industries of aerated waters, which 
are being done on a cottage basis, are 
going out of the market and dying out. 
In the near future, vast unemployment 
may occur in the industry. May I 
know whether the attention of Go\  ̂
emment has been drawn to this aspect 
of the question and whether they have 
considered it?

Shri K. M. Mu:ashl: First of all. frv it 
drinks are not cottage industries at all. 
They are sjmthelic products prepared 
from imported essences, colours and 
saccharine. There is no trespass upon 
their trade because the sugar that was 
being given to them is already given.

Shri Chaliha: What about sharbat? 
It is a cottage industry..

Shri Sanmgdhar Das: May I know 
why it was necessary for the Central 
Supply Department to allot sugar to 
this Coca-Cola manufacturing concern 
while the other aerated water factories 
receive their quota from the Delhi 
State Supply Department,

Shri K, M  Munshi: I think—I speak 
subject to correction— t̂his is also given 
by the Delhi Administration in the 
same way.

Mr. Deputy-Speaker: We have had 
enough of Coca-Coia. Next question.

Shri Goeniui: One question. Sir.
Mr. Deputy-Speaker: Next question. 

Delhi Transport Service

*1573. Shri Sidhva: Will the Mini&> 
ter of Transport be pleased to state
what was the profit earned during the 
last year by the Delhi Transport Ser
vice?

Tfie Minister of State for Transport 
asid Railways (Shri S&sthanam): The
net profit earned by the Delhi Trans
port Service amounted to Rs. 3.95,091 
during the financial year 1949-50,

Shri Sidhva: May I know whether 
after the transfer ot this D,T.S. from 
Government to the Delhi Transport 
Authority, they are considering the 
question of reductioh of fares m 
pursuance of the statements made by 
the hon. Minister of State on the floor 
of this House, and if so, what is the 
result? If not, has the hon. Minister
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drawn the attention of the Authority 
that they should consider this question?

Shri Santhanam: The Delhi Trans
port Authority knows very well the 
undertakings given in this House. 
They have been informed of it and re
minded of But, imfortunately,
recent developments especially in the 
matter of taxation have put \xp the 
expenditure to a great extent. For 
instance, in 1949-50, the working 
expenses were 48.73 lakhs. They have 
risen in 1950-51, the estimate being 
based on the 9 months’ actuals, to 
55.45 lakhs It is expected that there 
will be no profit even imder the 
present charges for the year 1950-51.

Shri Sidhva: May I know whether 
this profit of four lakhs is alter 
<̂ educting for depreciation: whether H 
is gross profit or net profit?

Shri Santhanam: It is net profit alter 
providing for depreciation, and 
deducting interest.

Shri Sidhva: In view of that, may 
1 know whether the Government will 
consider the question of asking them 
to reduce the fares by 25 per cent, in 
\ iew of the heavy demands on the 
passengers for the last four years?

Shri Santhanam: The hon. Member 
asked about the profit for the year 
1949-50. I gave it as 3.95 lakhs. But, 
it is expected that in 1950-51, there 
win be no profit whatsoever.

Shri SidhVa: Why?
Shrimati Durgabal: What proportion

of this profit was utilised for providing 
amenities to passengers? If any 
amenities are provided, what are they?

Shri Santhanam: The main amenity 
which is sought to be provided is the 
purchase of new and, better buses.

Shri Deshbandhn Gmrta: What was
the average profit of the GNIT whitAi 
v/as the predecessor of the Delhi 
Transport Authority?

Shri Santhanam: We have got this 
business from the beginning of 1949 
I should conduct historical researches 
TO get at the profits of that company.

W  »} ^  ^ r -

I  •s.Jt

[GUai G. s. Monflr: Whether tha
hon. Minister is aware of the fact that 
the Delhi Transport Service of the 
Capital is far less eiTicient in compari
son to such services operating in the 
big cities of Bombay and Calcutta?]

Shri Santhanam: 1 am fully aware 
and I have already expressed to the 
House that because we had to take 
over the D.T.S. in a very deplorable 
condition, we have not yet been able 
to put this D.T.S. on a level with the 
services in other big cities. But, every 
effort is being made to improve. There 
are 40 new buses which have already 
arrived. Forty more have been order
ed out of which 14 have arrived and 
26 are arriving in the next two or 
three months. We are ordering an
other 80 buses of the same new type. 
When they arrive, I think the service 
in Delhi will be as good as in the other 
cities.

Shri Defdibandhn Gupta: My hon.
friend stated that he is going to carry 
on some historical researches. I want 
to know the profits of the G.N.I.T. 
May I know whether, when the com
pany was taken over, and big amounts 
were paid to them, the profit which 
that company was earning was not 
taken into account?

Shri Santhanam: May I suggest to 
you. Sir. that questions relating to 
1947 and 1948 are out of date. Unless 
a particul^ question put,—this 
p.T.S. is being under que^on for the 
last three years—to expect that I 
should carry figures for 1947-48 in
1951 is rather too much.

Shri Sidhva: It is not a big load that 
he cannot carry. (Interruption).

Mr. Depnty-Speaker: Order, order.
When I am standing, do not hon. 
Members know that they should re
sume their seats?

I am afraid the hon. Minister must 
have all fhis inform^Jtion with him. 
(Several hon, Mem6%fsf~, Jfcor. hear). 
Order, order. The qfti^tion is:

*‘Will the Minister of Transport be 
pleased to state what was the profit 
earned during the last year by the 
Delhi Transport Service?”

Naturally, he must expect supple
mentary questions on what were the 
average profits during the last 3 or 4 
years to compare. In these circum
stances, to say that 1947 Is such a re
mote date is not understandable.

Shri Santhanam: Mr. Deputy- 
Speaker, I have got figures lor all the 
years during which that Service has 
been under the Government ol India. 
I am asked to state the profits which 
a private company obtained before we
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took over the Service. I think I will 
have to get at the balance sheets be
fore I can supply those fiffures.

Shri K. C. Shanaa: May I know. 
Sir. whether there is any rule to die* 
cuss whether to answer a question or 
not to answer a question? If an hoo. 
Minister does not answer or wants 
notice, where is the occasion for enidi 
a long discussion?

Shri Deshbandlm Gnirta: With your 
permission, Sir. one question. Does 
not the hon. Minister compare the 
profits which the D.T.S. is earning to
day with the previous cdmpany*s pro
fits? Unless this is done, how does 
the hon. Minister know that the 
Service is running efflciently?

Shri Santhanam: We do not propose 
to compare the service which the Delhi 
Transport Authority is rendering with 
the poor service which was being 
rendered by the D.T.S.

Seth Govind Das: May I know
whether the fares for this service for 
various distances are the same as are 
in other cities or higher than in other 
cities?

Mr. Deputy-Speaker: We are stray
ing far away.

Shri Santhanam: They are cheaper
than in the Central Provinces.

Seth Govind Das: Sir, I am not ask
ing about the Central Provinces, and 
it is not a r i^ t fling. I want to know 
whether the fares in fiombay and 
Calcutta......

Mr. Deputy-Speaker: We now go to
the next question. We are actually 
straying far, far away from the ques
tion proper which relates to profits. 
We are going to the question of fares 
in other services in various parts of 
India.
CrviL A ircratt A ccidents (Investiga

tion)

♦1574. Shri Sldhva: (a) Will the 
Minister of Commimicatioiis be pleas
ed to refer to the answer given to 
my starred question No. 940 on the 
18th December 1950 and state the re
sult of the investigation on the 12 
accidents of civil aircraft that took 
place?

(b) In the remaining 24 in which 
the causes of accidents were stated 
to be the fault of the pilot and other 
«ngine defects* what steps have Gov
ernment taken?

The Minister of CommimlcatikMis 
(Shri Kidwai): (a) Investigation has 
so tar completed on ten out of
the twelve accidents. 6 of these 10

accidents were due to errors on the 
part of the pilots, 3 due to engine 
trouble and one due to a man crossing 
the airstr^ during the landing of the 
aircraft.

(b) I lay on the Table a statement 
showing the action taken. [See 
Appendix XII, aanexure No. 18.]

Shri Sidhva: With reference to the 
18 cases wiiich were due to error on 
the part of the pilot, may I know what 
kind of error was that which 
necessitated the taking away of the 
life of so many passengers? I want 
to know whether the hon. Minister has 
home in mind the seriousness of the 
matter and whether the punishment 
meted out has been sufBci^t?

Shri Kidwai: Error of judgment
Shri Sldhva: But error of judgment 

of what nature? The lives of 
passengers are concerned and we 
would like to know whether the error 
of judgment was in connection with 
the decision given by the ground 
engineers that the plane could take 
off, whether the pilot acted in con
sonance with this decision or whether 
he exercised his own judgment and 
said that it would be âfe to take off 
the plane against the judgment of 
the ground engineer?

Shri Kidwai: Error of judgment 
means the pilot’s judgment about how 
to land and when to land, and not 
about any defect in the machinery.

Shri A. C. Gnha: May I know 
whether there was any case of over
loading?

Shri Kidwai: Not in these cases.
Shri A. C. Gnha: May I know

whether these cases relate only to 
passenger planes, or do they relate to 
planes carrying goods also?

Shri Kidwai: I would require notice. 
Sir

Shri A. C. Goha: Sir, May I know
if there is any system of taking ttie 
weight of the aircraft before it takes 
off?

Shri Kidwai: Yes, there is some 
system. ^

Shri A. C. Gnha: Is it in vogue ia 
all the aerodromes?

Shri Kidwai: Yes, It is presumed to 
be so.

Shri T. N. Singh: Shr, with regard to 
the accidents arising out of engtae 
trouble, may I know whether Qie 
ground engineer’s certificate of re
liability of the engine was available
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and also what steps are taken to 
^ d i  engine troubled?

Shrl KMwftI: So far as commerdaX 
idanes are concerned, every 24 hours a 
certificate of air-worthiness has to be 
obtained. These accidents have 
happened in the flying clubs and in 
ofttier places where this is not 
necessary. Now we are formulating 
some rules which will necessitate this 
certificate in their cases also.

J l t i  
(f JS ^

r ^

fGiMBi G. S. M̂ saUir: What is the
esti' îated total loss sustained due to 
these accidents?]

fiwwrf : ^  W

*rr ^
^  <TT ftf WT TO I

[SbrI Kidwal: At oresent. I have got 
no information on the subject as this is 
a question which was asiced by him 
previously regarding the action taken 
by ^  Government]

Sliri Sldhva: With reference to the 
cases which were due to defects in the 
engine and other defects in the air
craft, may I know whethca" they were 
detected before the plane took off and 
also what hapt>ened to those engines 
later on? How were the defects re
moved and are they airworthy uow?

ShTf Kldwai: In aU cases where the 
accident was due to the defect in the 
^ifrtee, of coursie, after the accident 
and not before. Otherwise the piJM 
himself would not have taken oft.

StiTi SSdbva: Sir, my point Is 
whether a certificate of air-worthiness
was given before they took off.

ghrl Kldwai: They were private- 
owned flying club planes.

Sbri Joachim Alva: On a previous 
occasion the hon. Minister said he 
would have a quick, ready-made and 
Gdnplete personnel to go to the place 
of an accident and investigate the 
cause, and not wait for sm expert to 
come from Europe which delayed the 
investigation report by months. What 
has been done in this respect?

Sferi iSMwAi: We have got a per- 
rt&dy.

9liH Ohotlaipadliyay: Sir, in view of 
the large number of accidents due to

error of judgment, may I know what 
st^s are’ taken by the Government to 
examine whether a pilot has taken 
any intoxicating drink during the pro
hibited period?

Shri Kidwai: If the hon. Member 
will suggest any remedy for the cases 
he refers to, I will consider it,

Shri Jaipal Singh: May I know, Sfr  ̂
if there is a Director of Training !i» 
the Civil Aviation Directorate?

Shri Kldwai: There is one.
Shri Jaipal Singh: May I know his 

nan^?
Shri Kldwai: I require notice. Sir.
Shri Dwivedi: Sir, it a fact that 

most of these planes are Dakotas and 
not fit to be in service?

Shri Kldwai: They are planes in the- 
fl3ring clubs and not Dakotas.

Shri Kamath: Sir, may I know 
whether investigation into the acci-* 
dent which took pla<;̂  somewhere in 
the Nilglris between Bangalore and 
Coimbatore early in December last 
has been completed?

Shri Kid«'al; We have not yet 
received the report

Ch. Ranhlr Singh: Sir. what steps are 
being taken to see that the certificate* 
of air-worthiness are issued after duê  
examination of the machines?

Shri Kidwai: That is what th» 
engineers responsible for it are suppos
ed to do. Otherwise their licences w ^  
be cancelled.

Shri J. N. HftfJirlka: Sir, is it a fact 
that the engines of most of our planer 
have deteriorated?

Shri Kidwal: No.
Shri Sidhva: Sir. it was stated that 

there were 37 deaths and 12 cases of 
major injuries; also that out of the 3^ 
notifiable accidents, 12 are under 
investigation. May I know how many 
of those planes are private-owned and 
how many public-owTied Dakotas?

Shri Kidwftl: If the hon. Member 
is referring to the answer given to a 
question put in December, I have ta 
say T have not got tiie information; 
with me here now.
T ermination of S ervices op Juffncr 

R. PtnTAR\J U rs

*1579, 9r. Sam Sahhag Slagh: WUT 
the Minister of States be Dleased td 
lay on the Table of the House a copy 
of the report of the enquiry made h r 
the Chief Justice of India in regain
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to the termination of the services of 
JvisUce B. Puttara3 Urs of Mysore Higji
COMTt?,

l% e HOBlster oi States. Tnosporl 
•ad Railways (Shri Gopalaswaml): It
la not In the public Interest to dis
close the contents of the report of the 
bon. the Chief Justice of India,

9r. Bam fetbhaff Singh: Sir̂  may 1 
Ig^w whether there was any judicUU 
enquiry into the matter before the dis
missal?

Shri Gopalaswami: It was not a
pubLT en^ulrv. The Chief Justice of 
Ind̂ n did an enquiry but you
cannt call tt a judicial enquiry or a 
public enquiry.

Mr. Depnty*Speaker: The question 
was whether there was a judicial en
quiry bef̂ r̂e the order of dismissal
was pnssed?

Shri €k>palaswami: The President 
issued a rxotification fixing his tenure 
of oifice as judge of the High Court 
after the 26th January, 1950. That 
order waf based upon reports receiv
ed from the High Court of Mys(»^ 
the Government of Mysore and after 
consultation w i^ the Supreme Court.

Dr. Ram Sabliaf SbKb: Sir, may I 
know whether at the time of the public 
enquiry a copy of the charge sheet 
was deni^ to Mr. Urs?

Shri Gopalaswami; There was no 
public enquiry.

Dr. Bam Subbag Sia^: What was
the nature of the enquiry?

Shri CSapalaawami; The nature of
the enquiry was this. The Chief 
Justice of India went to ^ngalore 
^ d  got toi êther a number of persons 
#ho were likely to know the facts in 
connection with this matter, conferred 
with the Government, examined their 
records and I think also enquired into 
the previous history of this gentle
man.

Dr. Ram Sobhag Stngb: May I know
whether at the time of making 
enquiry the Chief Justice of Inma did 
^ e r  a copy of the charge-sheet to Mr.

Shri G<q»]aswami: I think he in
formed Mr. Puttaraj Urs of certain 
tacts which had been brought to his 
notice and asked him as to what he 
had to say about them.

Mr. Depaty-Speaker: The question 
is whether there was any formal cn- 
S ^ a t ^ ^  giving of charge-sheet and

Shri Gopaiaswaml: I have already 
aaid there was no such thing.

Sbrimatl Dnrgabai: May I know 
whether Shri Puttaraj Urs was g iv^  
an opportunity to make his own sub
mission at any stage of the enquiry?

Shri Oopalasmmh Certainly; the 
hon- the Chief Justice did give him ao 
interview—perhaps more than one 
interview—and heard his case.

Sbri Kamatb: What was the lcng& 
of the period or tenure of office deter
mined by the Pr^ident under article 
376 of the Constitution?

Sbri Gopalaswami: It was about a 
week after Uie 26th January 1950.

Dr. Bam Sobbag S in ^ : Is it a fact
the di?rnissal order was given on 

January 26th. 1950. the same day on 
which the Republic of India was in
augurated?

Shri Gops^waml: I believe it was 
dated the 26th January 1950.

Shrimat! Durgabal: What were the 
terms of reference to the Chief Justice 
for his enquiry?

Shri OopaiaswMiii; They were to 
find out whether he considered ttils 
particular person suitable to continue 
as a Judge of the High Court

Sbri Kamatii: Is it a fact that the 
States Ministry asked the Mysore Gov
ernment to treat Mr. Puttaraj Urs as 
being on leave and asked them to pay 
his lea\»e salary?

l^ri Gopaiaswaal: That is so, 
cause Mr. Puttaraj Urs made 
representation and before orders 
could be passed upon that representa> 
tion a certain amount of time interven* 
ed« That period was asked to be 
treated as period on lea\e.

Shri Kamatb: Am I to understand' 
that the States Ministry more or le® 
revised the order of the President 
determining the judge's tenure as one 
week?

Shri Gopalaswatni; No, no. The
whole question was whether after the- 
termination he should be considered 
fit to continue as judge.

Shri K<imath: Has the ^lysore Gov
ernment paid his leave sala^ so far?

Sbri Gopalaswami: I think the ... .
(interniption).

Sbri Hanaraaatbatya: Sir. on a point 
of order; I learn that a case is j^nd* 
ing. Mr. Puttaraj Urs has filed a case 
against the Mysore Oo\?ernment in 
order to recover his salary. Whether 
questions on that subject can faê  
ailbwed Is a matter fo r  your 

cretion.
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Mr. Depttty-Speaker: A suit is 
ing regarding recovery of leave 
salary and challenging the order of 
the President. We ought not to go in
to all those matters.

Apart from that I think that this 
question has been sufficiently 
answered (interruption).

Shri Kamatli: Sir« on a point of 
order, you allowed my question re- 

.garding the leave salary of Mr. 
Puttaraj Urs. The hon. Minister was 
about to answer but the full answer 
was not given. If the question is 
allowed the answer must be given...

Mr. Deputy-Speaker: The question 
is disallowed with retrospective effect...
(:nl€rr«ptton).

Sbri Kaoiatb: Sir, on a point of 
order, may I ask, apart from merry
making. whether imder the rules a 
question can be disallowed with re
trospective effect?

Mr. Depnty^Speaker: A question
has to be put first Only after it is 
put I can allow or disallow it. The 
question was put but before the 
answer was given I disallowed the 
question.

Sbri Kamatb; The Minister had half 
-answered it,

Mr. Depoty^Speaker; I must take my 
own time to hear arguments and then 
come to a conclusion.

Shri Kamath: rose—
Mr. Depniy'Speaker: Order, order.
Shri Kamath: I submit to your rul

ing under protest.
Shri Joachim Alva: I want to ask a 

-qiicstion on principle. I want to know 
wh3t is the policy of the Government 

^of India in regard to the conduct of 
judges, whether it is their intention 
<to ask the Chief Justice......

Mr. Oeputy-Speakev: Order, order. 
'There is no use putting hypothetical
questions. This is not a case generally 
of a!l judge?. It is only the case of 
one judge. Possibly there is a case 

pending......
Shri Kamath: It is a very bad pre

cedent-
Shri Alva: The Chief Justice

'lias very important work.....
Mr. Depaiy-Speaker: I disallow the

• question-
r;SER vicE s OF A m e r ic a n  AcRictJLTURAL 

E x p e r t s

n576. Dr. Ram Subhag Slagii: (a )
"Will the Minister of Food and A ffl-  
veoHoTt be pleased to state whether it

is a fact that the Union and some 
States Governments of India have re
quisitioned the services of aome Am»- 
rican agricultural experts to advise on 
and work out their land redamatioa 
plans?

(b) If so, what is the number of 
those American agricultural experts?

The Minister o f  Food and Agrl- 
cnltiire (Shri K. M. Mnitthi): (a) No
American Agricultural Experts are 
being requisitioned specifically to 
advise on or work out land reclama
tion plans, but among the agricultural 
experts obtained under the US. 
bilateral aid programmes, the services 
of some experts, on agricultural 
engineering and allied subjects con
nected with Land Reclamation, will 
become available.

(b) The services of three such ex
perts will become available, two far 
the Government of India and one for 
the Government of Uttar Pradesh. The 
experts for the Government of India 
are specialists in agricultural Imple
ments and operation and maintenance 
of tractors. The expert for the Uttar 
Pradesh Government is a specialist in 
organising the manufacture of agri
cultural implements and machinery. I 
may add thst one of the experts I have 
mentioned has already anrtved.

Dr. Ram Sabfimg Sliith: What is 
the policy of the Govermnent in re
gard to lending the services of agri
cultural experts to State Govern
ments. whether the Government of 
India bears the cost or the State 
Governments concerned are supposed 
to bear the expenses?

Shri K. M. Mfoislil: Under the 
bilateral agreements I have mentioned 
all the emoluments of the expert, his 
subsistence allowance and travel to 
and fro. are met by the U.S. Govern
ment. India meets the local costs 
such as internal transportation, 
travelling office space and secretarial 
assistance.

Mr. Depuly^peaker: He wants to 
know who bears the cost as between 
the Stats and the Centre?

Shri K. M. Mm»hi: It depends upon 
the needs of the tf a State
requires the assistance of an expert 
it is given, as in the case of the UP.

Mr. Depnty-SpealoBr: Who bears the
cost?

Sliii K. M. Mnmdii: The cost wiU he 
borne by the State.

Ch. Saiibir Slngli: May I know
whether the expert has joined 
Central Government Secretariat or the 
U P. Secretariat?
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Shri K. M. MnRShi: The expert wbo
lias arrived is an expert in tracts 
organisations and he is now attezuUng 
to the school opened at Bhopal lor the 
Central Tractor OrganisatioiL

Shri HnsBalB Imam: Is it \ind«r 
Point Four Aid that we have received 
this expert and what other help hav« 
we received in agriculture under Point 
Four?

Shri K. M. MunshL’ These three 
experts are not under Point Four but 
under bilateral agreement. So far as 
Point Four Aid is concerned I think 
we have got two gentlemen: I am
speaking subject to correction. They 
are Messrs Milon and Holmes.

Shri B. R. Bhagat: May I know
whether in the near future India is 
likely to get the assistance of agri
cultural experts under the Technical 
Aid Programme of the Colombo Plan?

Shri K. M. Maiishi: We have asked 
lor several agricultural experts.

Shri T. N. Singh: With regard to 
the exi>erts who have been brought 
by the Union Government is tho« 
any intention to make use of them 
for reorganising the Tractor Departr 
ment?

Shri K- M. Munshl: The only expert 
who has arrived is an expert in 
organising Tractor schools, and as we 
found that our C.T.O. operatives were 
not up to the mark a school was 
opened at Bhopal and Mr. Rainbow 
was put in charge of it.

Shri Kamath: In view of the fact 
that Government have decided to 
avail themselves of assistance und^ 
the Poiiit Four Programme am I to 
understand that Government have 
disapproved of or disagreed with the 
statement made by our Ambassador 
in Washing^ last year to the effect 
that the Point Four Programme is 
ridiculous?

Mr. Depnty>Speaker: Order, order. 
It is a matter of opinion.

Shri Kesava Rao: Is it not a fact 
that most of our young people who 
have been giv^  expert traming in 
foreign countries recently hi agri
culture have not been used properly?

Shri K. M. Mmulil: I do not think 
80. That is not correct These 
persons are experts: They are not
students who nave returned from 
America.

TO : ^  ^

% ^  JTT  ̂TTWff ^

I

ISeth Govind Das: Whether the
American experts employed in the 
Centre, will only look after the 
schools maintained by the Centre or 
wHl they also be sent to the various 
States ^at are using the tractors, 
according to the number of tractors 
used by them?]

Shri K. M. Mnasfai: So far as Mr.
Rainbow is concerned he also goes 
round to the States and gives sudfc 
assistance as is required. As regards 
the other two experts, they also go 
ak>out the States and even to the 
villages and study the problems. Thsy 
advise the States according as thejr 
require.

Shri Rndrappa: I want to know how 
their services are utilised: whether 
they have submitted any concreje 
propc^als to the Government of India 
regarding either intensive or extensive 
cultivation?

Shri K. M. Muashi: As I have al
ready mentioned Mr. Rainbow is in 
charge of the School. He goes round 
the whole country with a view to help 
the States in organising the tractc* 
operations. As regards Mr. Milon, the 
Agronomist, he is engaged in study
ing methods and making Qie 
laboratory research results available 
to the villagers. Mr. Holmes is an 
expert in extension service. He has 
worked out a scheme for the Govern* 
ment of India with regard to all-India 
extttision service.

Shrtmati Rennka Bay: In view of 
the fact that on many occasions it has 
been pointed out to Government on 
the floor of this House that many e»- 
perte who come back trained abroad, 
are not fitted in, what steps has the 
Government taken to see that those 
Indian agricultural experts who have 
come back after training abroad are 
fitted into the scheme?

Shri K. M. Mimshi: I have already 
answered the questimi. Sir,

Shrimati Eeanka Rar That is not a 
satisfactory answer to that question. 
I wanted to know what steps Govern^ 
ment have taken?

Shri K. M. MmoM: Unless a s p e t^  
instance is put to me of an expert 
who has cmne back and whose 
services are not availed of, 1 cawMl; 
answer the question.
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Shri Baattswamj Kaidiu Does tbe 
Ttactor Organisation stand in need cA 
gegrganisation?

Stxi K. M. MoasliL* WeU, it is al
ready reorganised. Reorganisation 
started from last July and it is now 
practically complete.

Shri Meeraii: The hon. Minister tdd 
Ibe  ̂ House that these experts are 
cosmng to India as a result of a 
bilateral agreement with America. If 
•o, are we sending any experts to 
America, or are we doing anything in 
return for those experts?

Slui K. M. Mmtshi: I want notice of 
it  I do not know of our i^ht to 
send any experts or even whether any 
€xp3rt has beei invited by the United 
States.

Shri Meenut: The hon. Minister
himself said it was a result of bilateral 
agreement between the United States 
and India.
 ̂ Stri k* m. Mimslii; Yes. but it Is 

tor the United States to ask for an 
t from India. I do not know 

wheOier they have asked for any so 
fa r.

wmwT iftvrr w fW  m  
i ?

[Shri Dwivedi; MThether the services 
of some of these experts are being 
tiillised by the Malwa Development 
Board?]

Sliri S. M. Mtuisid: So far as the
CT.O. is concerned, it operates in a 
considerable part of Malwa and is 
working in close association with the 
Kalwa Development Board.

Ch. tUmMr Stngli; May I know 
whether Mr. Rainbow is eiq>ert onjy 
in heavy tractors or also in medium- 
tixe and small tractors as well?

fiOtri K. Bi. Moaslii: As he runs a 
•diool  ̂ he is an expert in training 
people in all sorts of tractor#—small, 
big and medium-^ize.

81ni Sidbva: May I know whether 
any British soil expert has arrived?

lir. Depttty-Spei^cer: We will now 
80 to the next question.

TRAifSPOHT OF GOOO« TO IBRAEL
n$T7. Dr. Bam S o l ^  Sla^: Will 

the Minister of TraasiNwt be plea«ed 
to state whether Indian ships ti!ttn»- 
port ^oods to- Israel or call at Israeli 
ports?

^  m M tsr of State for Transport 
aad Railways (Shri Saaibaaam): No,
Sir.

Shri Kamatii: Is there any treaty o f  
commerce, trade and shipping under 
consideration between the Indian 
Qovemment and the Israeli Govern
ment?

Shri Santhanam: I am not aware o f  
«ny such treaty.

Dr. Ram Sabhag Slagh; May I know
whether Indian shins call at Israeli: 
ports nowadays?

Siri Santhaaam: Indian ships do* 
not touch at Israeli ports at present.

Dr. Ram Subhag Siagh; Since when 
have they been avoiding touching at 
Israeli ports?

Shri Sasthanam: I do not think on 
their present runs they have to touch 
at Israeli ports.

Dr. Ram Sabhag Siagh: What about 
the past? Did they use to touch at 
Israeli ports or not?

Shri Saatbaaam: I do not think they 
have had to go to Israeli ports.

Shri Kamath: Have the Israeli Gov
ernment made any approach to the 
Government of India in connectiooa 
with the opening of trade between 
India and Israel?

ffliri Saathaaaai: I do not think I 
can answer that question-

Mr. Depoty-Speaker. Next questioo 
—4»andit M. B. Bhargava. The hon. 
Bfember is absent It is an important 
question. It may be taken as paving: 
been asked from tbe Chair.

The flflalster <»f Food aad Agri- 
Mitare (Shri K. M. MmisM): I am; 
very glad. Sir, you take so mudt 
interest in food.

Foot) R a t io n in g

•157S. Mr. Deputy-Speaker on behalf 
of Paadit M. B. Uharsava: (a) Will 
the Minister of Food and Agricalttire 
be pleased to state the total popula
tion in India under (I) Statutory 
rationing: and (ii) informa! rationing?

(b> What percentage does this beai 
to the total population of India;

(c> What is the total quantity of 
each kind of food grains supplied to 
such population in the (i) Statutory 
rationing, and <ii) Informal rationing 
areas?

Tbe ct Pood aad Agri-
eoltiire (Shri K. M. Maashl): <a> The
population imder statutory rattooiiig
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and other types of rationing on 31st 
December, 1950 vns 45^6 imUion and 

T9 *45 million reapecUvely.
<b) The total rationed peculation on 

^Ist December, 1950 formed about 
^5^6 per cent of the total population 

the country.
(c) The total issues from Govern-, 

snent stocks in 1950 against rationing 
commitments was about 7-6 millkm 
tons of foodmins. Of these, approxi
mately 4 million tons was accounted 
lor by the statutorily rationed areas 
4md the balance by the areas served 
by other types of rationing.

Complete information regarding 
.grainwise offtake separately for 
.statutory rationing and other ^pes of 
rationing is not available. Of tlMS 
t o ^  quantity of 7*6 million tons 
Issued by Government in 1950 under 
4iiflerent forms ot rationing, approxi
mately 3-4 million tons was rice, 
:2»7 million tons ^ e a t  and 1-5 milliwi 
tons other grains.

Seth Govtad Daa: On a point of 
-order, Sir. According to tbe nilM 
is the Chair allowed to ppt a question 
which stands in a Member’s nam^ 
« s  you have just donf?

Mr. Depoty-Speaker There was a 
tlesire expressed by a number of 
JSembers on this side that this ques
tion may be put though the person 
-who tabled it is not hers. WhStt 
such questions are givea notice of, 
•on account of the importance o r  the 
question the House gets seized of it 
I think the Chair has got every right 
in the interests of the House, to put 
such questions. The Chair is not 
a  dummy here.

Siri Hussalii Imam: Is there any 
regular inspection to And out whether 
the accoimts made out by the retail- 
<crs in the statutory rationed areas is 
crorrcct or Incorrect?

Shri K. B1 Mimaiil: I understand 
there is periodic inspecticm of these 
ration shops.

ShH R. VeUyndhmB: May 1 know
what is the diiTerenee between statu
tory rationing and informal rationing 
and whether there is a demand for 
the introduction of statutory ration
ing instead of the other kind of ration
ing?

Mr. Depfity-Speaker. After so many 
years of rationing the hon. 
wants to know what is statutory ration
ing and what is informal rationing?

Shri M. Mimshi: 1 do not know
o f any such general demand. At 
places where scarcity arises people do

ask for going over from ncm-statutorj 
to statutory raticming.

Dr. Bam Sabhag ffltaili: May I know 
whose responsibility it is to feed the 
rural population who have no food at 
all— îs the State Government or the 
Central Government responsible?

Shri K. Bf. Mmislii: Of course tlie 
State Govemmait and the Central 
Government.

Ch. Saaliir Siagh: May I know the 
difference in the issue price of grains 
between the statutory rationing area 
and the informal rationing area?

Shri K. Bl. Mmaabt There may be a 
difference but 1 should Uke to have 
notice.

Shri B. R. Bhagat; May I know 
what is the present system of distri
bution of foodgrains in those areas 
where usually rural ratkming pre
vails?

mul K. M. UtoMtt! 1 am not afaia 
to follow the question.

BIr. Depiily-SpealiCR tlie  questloa 
hour is over.
Short Notice QocsCta aad Aaswer

Financial A oviscr (Sindri Fertilises 
Factory)

Shri SIdfava: Will the Mhiister of 
G onm em  aad ia to t iy  be pleased 
to refer to the statement made in the 
House on the 7th February, 1951, re
garding the Sindri Fertilizer Factory 
and state:

(a) when the Financial Adviser be
longing to the Finance BAinistry was 
appointed and posted at Sindri m d 
what are his functions, status and 
salary;

(b) whether the Financial Adviser 
has been appointed exclusively tor the 
Sindri Factory or he has other func
tions to perform;

(c) whether the General Manager 
is also vested with certain financial 
powers and, if so, what are the limits 
thereof; and

<d) whether there is any overlapping 
in the powers of the Financial Adviser 
and thoi?e of the G«ieral Manager?

Hie Minister of CDmnieree aed 
iBdaslry (Shri Mahtab); (a) There are 
two qualified Finance Officers now 
working in Sindri. One was appoint
ed in June 1947 and the other in 
February 1950. Both of them have the 
same rank and status as Assistant 
Accounts Officers and draw the scaie 
of pay of Rs. 50(^5-850. They have 
been drawn from the Audit and 
Accounts Department of Govemmeiit
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of India. Their principal functions 
are the preparation of scru
tiny of vouchers and authorisation oi 
payments and maintenance of accounts.
I may add that on the recom m ^ ^  
tlon of the Ministry of Finance and the 
Auditor-General, Government Hbto 
decided to appoint a v e ^ s ^ io r  offi
cer of the Audit Department of the 
rank of Accountant-General, fs Con
troller of Accounts in the f
tcwy. The Officer is expected to join 
duty in the next few days.

(b) Yes, exclusively for the Sindri 
Factory.

(c) Yes, Sir; I lay a statement on toe 
table of the House [See Appendax XII, 
annexure No. 19].

(d) No, sir; these AssistantAc^mts 
Officers work under the control of the

- General Manager.
Shri Sldhw Was the Financial 

Adviser who was aw>oint^ to Ju m  
1947 from Uie Finance Ministry or 
^rom s<Mne other Department?

Shri Mahtab: These two o f f i c e  were 
recommended by the Finance Minirtry.

S toi ff ld h w  The hon. Minister re
ferred to the appointment o l a Fman- 
cial Adviser in June 1947, I want to 
know whether this offUxr w ^ a n  en^ 
ployee of the Finance M t o i^  and 
was sent by the Finance Ministry to 
the Sindri factory?

Shri MaWab: These two o®ce™  
have been drawn from the Audit and 
Accounts Service. Iliey hold a lien on 
their old posts.

a m  ffl«hya; I have got here a 4 ^  
nite statement of the Finance Ministry 
dated 9th January 1951 to the follow
ing effect;

“No Financial Adviser is attach- 
^  to the Sindri Fertilizer Project, 
but certain financial powers have 
been delegated to the General 
Manager of the Project for admi
nistrative reasons. Cases beyond 
the financial powers of the General 
Manager are, however, referred 
to the Ministry of Industry and 
supply for sanction in consultation 
with the Ministry of Finance 
wherever necessary. The question 
of appointing a senior officer of 
the Indian Accounts Service as the 
Chief Accounts Officer attached to 
the Sindri Fertilizer Project is un
der the active consideration of 
Government.”
As you will see. Sir, the finance 

Ministry definitely state that there ?.s 
no Financial Adviser attached to the

Sindri Fertiliŝ er Project . In view o f 
this, docs the hon Minister still main
tain his statement that this gentleman 
was appointed by the Finance Minis
try?

Shri Mahtab; With your permission,. 
Sir, I may explain the difference bet  ̂
ween a Financial Adviser and an 
Accounts Officer, Financial Advisers 
are deputed by the Finance Ministry 
to facilitate disposal of matters. 
Instead of referring the matters to- 
the Finance Ministry through the 
departments the matters are scrutinis
ed on the spot by the Financial 
Adviser deputed by the Ministry of 

Finance. In this particular casev 
these Accounts Offrds are there 
and their serx'ices have been taken over 
from the Finance Ministry by the- 
Industry and Supply Ministry. ^

Shri Sidbva: But my definite ques
tion is: Is there a Financial Adviser
attached to the Sindri Project or not?

Shri Mahtab: My clear answer to 
that is that there is no Financial Ad
viser, but there are two qualified 
Finance Officers.

Shri Sidhva: Then, say so. Now, Sir,, 
the hon. Minister has stated in reply 
to part (c) of the question that he is 
laying a statement on the Table. Ordi
narily. statements are to be obtained' 
£rom the Notice Office. When I en
quired, this statement was not avail
able. Since this is a Short Notice- 
Question, may I request that the hon. 
Minister may kindly read it?

Sliri Mafatab: I h%ve no objecUon.  ̂
but it is a statement running to two 
pages. '

Mr. Deputy-Speaker: Just as in re
gard to other question copies of state
ments are placed in the Notice Office  ̂
in respect of Short Notice Questions 
also the same thing should be done,

Shri Mahtab: Copies were placed, I 
believe. What has happened in this 
case is that this question was put down 
for yesterday and as you know, no 
questions were answered yesterday. 
Therefore, if the copies have not been 
placed in the Notice Office, I canr 
place the statement now on the Table 
Or, the hon. Member can read the 
statement from my file and ask: 
questions on some other day.

Mr, Deputy-Speaker: The hon. Minis
ter wiU kindly place it on the Table.

Shri SIdhva: I would like to be sup
plied v/ith a copy, Sir.

Shri Mahtab; It will be done.
Shrimatl Bennka Ray: In view of 

the fact that as far back as two years 
ago the Standing Finance Committ îe'
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took a deciaion that in all projects 
sudi as Slodri there should be attach
ed independent Financial Advism 
drawn from the Finance Ministry^— 
and not under the direction ot the 
MiiiistiSr concerned, such as the 
Industry tod Supply Ministry—may I 
know why in the case of the Sindrl 
Factory no Financial Adviser was 
attached and even now what is the 
objection to attaching one?

Shri Malitab: If it is a fact that that 
was the decision of the Standing 
Finance Committee «nd if it is a fact
that this has not been done, it is for 
the Finance Ministry to reply to it

Shri Kamath: Is it a fact that the 
officers of the Finance Ministry stated 
before the Estimates Committee that 
the Sindri Factory would go into test 
production in December 1950 and if so, 
may I know whether that schedule has 
been adhered to?

Shri Mabtab: I do not think that 
that kind of statement was made be
fore the Estimates Committee.

Shri i: It is in the report
Shri Mahteb: I don’t think it is con

tained in the repeal either. No date 
was fixed by which production would 
take place. *

Shri
1950. i: Test production In

Mr. Depaty-Speaker: Anyhow, it
does not arise here.

Sliriin»a DurgabaU May I know to 
Whom the Accounts Officers attached 
to the Sindri Factory are responsible— 
are they responsible to the General 
Maneger or to the Finance Ministry?

Shri Mahtab: Since the General
Manager was appointed they are under 
the general control of the G.M. Before 
wat, they were responsible to the In
dustry and Supply Ministry.

Shri Sidbva: Are the new officers 
who have been appointed under the 
Control of the Finance Ministry?

Mr. Depnty-Speaker: No. These are 
accounts officers appointed for being 
m charge of accounts. They are under 
the G.M. No Financial Adviser has 
Mhiistry^inted Finance

Bhagat: In view of the 
expressed by the Audi- 

of India that to State 
Corporations there the

or f £ ^ c e r s  are under tiie G.M. 
is the noSMim Corporation thereno independent audit, may I enquire from

Government whether, in view of the' 
fact the Accounts Officers in the Sindri 
Project are under the G. M., Govern
ment will reconsider this arrangement 
and make provision for independent 
audit?

Shri Mahtab: Without making any 
special arrangement for it  the Audi
tor-General even today has not the 
Inherent power to make audit of all 
accounts of Government wherever 
Government money is involved. But 
unless there are Accounts officers un
der the G.M., I do not imderstand how 
the G.M. will maintain the accounts 
in a proper manner.

WRITTEN ANSWERS TO QUESTIONS
W oo l  (E e p o r t s )

*1579. Shri Balmiki: WUi the Minis
ter of Food and Agriealtare be please^ 
to state which are the countries tty 
which sheep wool is being exported?

Tbe Bflaisler Food nad Agricol- 
tere <Shri K. M. Maasbl): The bulk of 
the exports goes to the U^.A. »ind 
U.K. but small quantities are also ex
ported to Canada, Australia, Japan, 
Saudi Arbia and some of the European > 
Countries.

Substitute Diet

*1580. Shri ItohnlkiT Will the Minis
ter of Food and AgrlcBltiire be pleas
ed to state:

(a) what recent researches have- 
been made in connection with substi
tute diet;

(b) how far success has been adiiev-
ed, in those researches; and ^

(c) what steps Government are 
taking to inculcate the habit of subs
titute diet among the peo|de?

The Minister of Food andi Agrienl- 
tare (Shri Hu M. Munshi): (a) and
Certain amount of ^ork on partial 
replacement of rice or wheat diet hy 
tapioca or sweet potatoes was recently- 
carried out at the Central Technologi
cal Research Institute, Mysore. Further- 
trials to confirm the results of investi
gations carried out in Mysore are 
ing conducted at the Indian Da'ry 
Research Institute, Bangalore. It is 
filso proposed to carry out these trifil' 
at the Indian Veterinary Researrh 
Institute, Izzatnagar, The results so 
far obtained, however, are inconclu
sive.

(c) Certain experiments in substi
tute diet have b^n carried out by the 
all-India Women*s Food Council, These 
experiments proved quite successful.
In addition the AU-India Women’s* 
Food Council: *
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(1) organised an exhibition of sup- 
I>lementary foods in New Delhi, where 
various nutritious diets and meals 
made of suj>plementary foods were 
exhibited; .

{ii) have opened a Cafeteria of 
supplementary foods in New Delhi, 
where meals and snacks made of 

: supplementary foods, ^thout ratLoned
- cereals, are ofiFered to the public at 
' ch^p rates; and

(Hi) Women’s Food Coimcils in vari
ous States have been formed to pio-

- pagate the use of supplementary foods.
Postage Stamps 

•1581. Shri BaJ Kaawar: wm the 
jy înister of Commamications be pleas> 

-ed to state;
(a) whether any postal stamps 

other than those of the India Govern
ment are still in use in any part of the 

-country: and
* (b) if so, the particulars thereof
- und the reasons therefor?

The Bliiuster of Commi
(Shri Kidwai): (a) No, exc^t in the 
State of Travancore-CJochin where the 
local postal system is being run by the 
-State Government on behalf of the 
Government of India on an agency 
3>asis. The postcards, envelopes and 
postage stamps as were current in the 
Travancore-Cochin postal system be
fore the financial integration are still 
in use. Article of postal stationery 
are valid for local correspondence only
i,e. correspondence which is posted in 
Travancore-Cochin area for delivery 
also in Travancore-Cochin area only. 
For correspondence out-side the State 
limits the stamps that are current in 
the rest of the coimtry have to be 
used,

(b) As the Travancore-Cochin pos
tal system is being run on an agency 
basis and the postage rates for the 
local area are different for some cate  ̂
gories from those that obtain in the 
rest of India, the use of the old pos
tage stamps and j>ostal stationery has 
been allowed as a temporary measure 
till storks are exhausted. The parti
culars of such stamps and post-cards 
are given below:

(i) ‘Anchal* postcards. 4 pies.
(ii) ‘AnchaV enve1<H>es. 1 anna
(iii) Service and ordinary postage 

stamps of the denominations of 1/6 
anna, 1/3 anna, :/2  anna, 1 anna, 2 
-annas, 3 annas and B annas.

Bartt:b A greement wrrn Cuhva

♦1,58?. Shri Prajeshwar Priisad: Will 
the Minister of Food aad Afrfeattnre 
he pleased to state:

(a) whether any Barter Agreemcat 
^ s  been signed with China;

(b) whether it is a fact that China 
offer^ nearly one milUcm tons of r te  
to India and that the present A^rae- 
mezst covers only 50,000 tons and If 
so, why; and

(c) whether it is a fact that Indian 
Jute goods are sold to CSiina at black- 
market rates through Hong Kong?

The Minister of Food and AgrienS- 
tare (Shri K. M, Mnndd): (a) Yes.

(b) Chine never offered one million 
tons at rice. As to the 2nd part the 
Quantity of rice definitely offered by 
(^ina was 50,000 tons only and tl^ 
offer has been accepted.

(c> CJovemment have no inform.*i- 
tion.
Food Pboddction in A ndaman and 

Nicobar Islands

Dr. Bf. M. Das: (a) Will the 
Mhiister of Food and Agrleiittiire he
pleased to state whether Government 
have any statistics of food production 
in the Andaman and NicQbar Islands?

(b) If so. what is the total produc
tion of food during 19^-90 and 1050
51?

(c) What amount of food was sent 
to the Andaman Islands during 1949
50 and 1950-̂ 1 to date?

(d) What was the expenditure in
curred, if any, for increasing the food 
production in the Andamans?

Tlie MlBlsler of Food and Agricnl- 
tore iS ^  K. M, Mnnalii): (a) Yes.

(b) The principal food crop of the 
Islands is rice, the production of which 
during 1949-50 and 1950-51 was 1438J

* and 2108.8 tons respectively.
(c) A total quantity of 1.947 tons 

of rice and wheat was supplied to 
Andamans dluring the financial year 
1949-50. During the year 1950-51, 
1,730 tons of rice and wheat have been 
supplied, which cover their require
ments upto the end of March, 1951.

(d) Upto 1949-50 no financial assis
tance has been afforded to Andaman 
Islands for food production schemes. 
During 1950-51 an expenditure of Ra. 
4.425 was sanctioned for the construc
tion of one bamboo flat irrigation weU, 
out of the food bonus earned by.fhe 
State Government.

Rural Rationing in Madras

•1584. Shri B. L. MalTiya: (a) wm 
the Minister of Food sad Agrtoaftan
be pleased to state whether it is a 
fact that rural rationing is proposod 
to be abolished in the State of Madras?
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^b) I f  80, how far fats this p ropotil 
been carried out and how has it afitect- 
«d  in the supply o f food grains in the 
rural areas?

The Minister o f  Food a&d Aerloiil- 
tare (Siiri K.ML Mmi^fai): (a) and (b). 
Rural rationing has been discontinued 
in Madras State except in Malabar and
Nilgiris Districts, The supply position 
is reported to be generally satisfactory.

L ice n ce  F ee  f o r  W ih e l k s s  S e t s

*1585. Shri P. T. Desh|»aade: WIU 
the Minister of Communications be
pleased to state:

(a) whether it is a fact that the 
licence fee for wireless sets is collected 
by the Postal Department;

(b) whether it is a fact that the 
money so collected goes to the general 
treasury;

(c) whether any steps have been 
taken to estimate the number of un
licensed radio sets operating in the 
c ountry and the consequent loss of re
venue to Government; and

(d) if so, what is the estimated loss?
The Minister o f CooimuiileatiiiBs 

(Shri K idwai): (a) Yes» Sir.
(b) No. A part of it forms revenue 

of the P. & T. Department and the 
rest of the All India Radio.

(c) and (d). It is not possible to 
have a census of unlicensed radio ope
rators in the country, but every effort 
is made to discover unlicensed sets 
and steps are taken against persons 
keeping such sets.

D e l h i T a a n s p o r t  S e r v ic e

♦lg«6. Shri Kanath: Will the Minis
ter of Trassport be pleased to state 
the number of buses plying between 
^Ih i and New Delhi under the I^Ihi 
Road ^Transport Authority since 1st 
February, 1951?

Mtoteter of State for Tnuaport 
Sufliawuii); Onehundred and forty seven buses, spread 

wer 27 routes between Delhi and New 
M h u  are bemg run daily by the 
Delhi Road Transport Authority since 
1st February, 1951.

L o c o m o t iv e s  f r o m  V. K .

n w .  SM  a  R. Bhaiat; Will the 
^ ^ t e r  of Railways be pleased to

(a) whether the Government of India 
have placed an order recently for 

locomotives in the United

■ tim  of « “  locomo-
320 P. 8. Deb.

the total cost of the k>0(miotivet;

(d) when is the delivery lilc^  to 
be made?

The Minister of Stale for 1‘nnsporl 
aiMl Railways (& ai Santhanaai): <a)
and (b). Yes. 10 were ordered in 
June and 100 in November 1950 from 
the United Kingdom.

(c) Rs. 314 lakhs.
(d) November 1951 to Septacnber

1952 ex-Works.
R a il w a y  In c o m e  f r o m  P a ss e n g e r  

T r a f f ic

*1588. Shri M. V. R am  Rao: .Will the 
Minister of Railways be pleased to 
state:

(a) the 'income from first class pas
senger trafiKc during each of the years 
1948-49, 1949-50 and 1950 (upto 31st 
December, 1950);

(b) the income from second class 
passenger traffic during the same 
years;

(c) the income from intermediate 
class passenger traffic during the same 
years; and

(d) the income from third class pas
senger traffic during the same years?

The Minister of State for Transport 
and Railways (Shri Santiunan): (a>
to (d). A statement is placed on the 
Table of the House. [5ee Appendix 
Xn, annexure No. 20.]

R oad  L in k  of  In d ia n  V il l a g e s

*1589. ShH KIshfi lokan TripattI:
(a) Will the Minister of Trai^port be 
pleased to state whether It is a fact 
that the Government of India have 
prepared a plan of connecting Indian 
villages by Roads?

(b) If so, has the plan gone under 
execution in any part of India(

(c) What cost does the entire plaa# 
involve?

Tlie Bdnister af State f«r Trauport 
and Railways (Shri Santhanam): (a)
A road plan, called the Nagpur Plan, 
was drawn up by a conference of 
Ĉ hief Engineers of States in 1943. 
This plan provides for balanced dê »e- 
lopment of all classes of roads in India 
including village roads and has been 
largely accepted by the Central and 
State Governments.

(b) Under this plan the Centre" 
accepted provisionally, with effnet 
from the 1st of April 1947, financial 
responsibility for certain toads called 
National Highways and. in considera
tion of the relief alforded to them on
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iiis acccmnt, the State? agreed to 
attacfh particular importance to the 
improvement of district and villa« 
roads which are their responsihili^ 
under ̂  the Constitution.

<c) The cost of the entire plan at 
airrent rates is about Rs. 700 crores 
and the Ceitre has sp^t ŝo far <in- 
cludmg the anticipated expenditure of 
the current year) about Rs. 1600 lakhs 
on Naticmal Highways. The expendi
ture by the States Is not fully Imown.

N a t io iia l  In la n d  W a t e r w a y s

*1599. Shri Kishorlmobaii Tripattil:
(a) Win the Minister of Traasport be 
pleased to state what steps, iX any, 
have so far been taken to specify and 
ziame the National Inland Waterways?

(b) If so, what are the details?
The IDaisier State t e  Traasport 

amd Baflways <Shri SaothaBaoi): (a)
No action has so far been taken to 
declare any inland waterway ?s 
National Waterway.

(b) Does not arise.
Ricc 7R0M Siam 

Sakri Baffaaaswamr. Will the 
Minister of FcN»d aad Agriei^Kare be 
pleased to state;

(a) whether it is a fact that India 
has entered into an agreement with 
Siam for allocation of rice for 1991 
and if so, for what quantity;

(b) what are the terms on which 
thb agreement was entered into; and

(c) whether it is a fact that Indian 
gunny ba^s are to be exchani^ for 
Siam rice?

The Bfiaister ^  Pood aad Agrleia. 
tare <Slirt K. M. Mvaski): (a) Yes. 
for 3M,000 tons. .

(b) Purchases of Siam rice are on 
straight cash basis. Payment is made 
in steiiing tn London through our

^llligh Cconmisdoner.
(c) No.
Salarixs or High Court Jvogss 
1̂582. Or, DerinatdOi: Will the Minis

ter of States be pleased to state:
(a) whether the salaries of the 

Hii^ Court Judges in Part ‘B’ States 
have been finally

<b) if not, the number of Judges 
whose salaries have yet to be fixed; and

(c) what are the salaries they are 
receiving at present and what is the 
scale, if any?

Tte m aM m  o l States, Traasp^ 
a»4 Bafiways m n  Gopahtfwaail):
(a) and (b). The matier is under the

active consideration of Government 
and an Order will issue shortly.

(c) I place on the Table of the 
House a statement showing the salaries 
at present being received by High 
Court Judges in the various Part *B’ 
States. [See Appendix XII, annexure 
No. 21].

Cash Balances of Merged States

*1593. Shri D. S. Sefh: Will the
Minister of States be pleased to state:

(a) the amount of the cash balances 
obtained by the Madhya Pradesh Gov> 
emment from the merged States in 
the State and the way in which it was 
Q>oit;

(b) whether any records of articles, 
records and finances etc., obtained has 
been kept;

(c) the date from which the services 
of ^ e  employees of the merged States 
in the Madhya Pradesh have been re
cognised as also the date which is re
cognised for their retrei\chment; and

(d) whether the newly appointed 
recruits in the merged States have 
superseded the old employees?

The Miai^^r States, Transport 
aad Railways (Shri Ciopalaswami):
(a) I imite the attention of the hon. 
Member to the reply given by n\y 
predecessor tib starred question No. 
876 by Shri Ramprasad Potai on 19th 
March 1948 and to starred question 
No. 250 by Shri Klshorimohan Tripathi 
on the 9th February 1949 and to the 
statements laid on the Table of the 
Hpuse.

(b) to (d). These are matti»’s 
which are primarily the <roncem of the 
State Government, but I am having 
^quiries made and the information 
received will be laid on the Table of 
the House.

A ll India W omen*s Food Council

MS94. 0r, Oeiteiddi: (a> WiU the 
Minister of F M  aad Agfknltttre
pleased to state what is the extent of 
savings in the ration z«quirements as 
a result of the activitias of the All 
India Women*® Food Coimcil In the 
Centre as well as In States in ^  
matter of suiH>lementary food?

(b) What is the future programme 
of work of this Council?

(c) What is tiie expenditure so far 
involved tn the aimvlties of ttie 
Council?

Tbe «f Food and
tore {8 M  K. M. MNomU): (a) The 
necessary information is not r̂eadily 
available.
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<l>) Briefly the programme of work 
of these Councils will be to popularise 
the use of supplementary foods in &11 
possible ways, e.g* open canteens for 
supply of supplementarr foods, orga
nise exhibitions, popularise recipes 
for preparation of supplementary 
foods and arrange publict^,

(c) The expenditure for the year
1951 is estimated at Rs. 50,000.

K h a n d m ri S u g a r

*1595. SliH Satlsli Chaadim: (a)
Will the Minister of Food atid Agrknl- 
tore be pleased to state whether cost 
of production was taken into account 
in fixing the ceiling price for Kliaiid- 
sari sugar?

(b) Was any representation receiv* 
ed in this respect from the Uttar Pra« 
desh Gur and Khandsari ManufaC' 
turers* Association. Bareilly?

(c) Have Government been success
ful in enforcing the ceiling price?

The Minister of Pood aad Agrfeol-
tare (Shri K. M. Mimslii): (a) Yen.

(b) Yes.
(c) Only partially.

Ex p o r t  o r  G r a m  rROM U. P .

•1596. Shri Satisli Claairz: (a) WiU 
the Minister of food and Asriealtare
be pleased to state the quantity of 
gram exported from Uttar Pradesh 
after the ban on its movement was 
lifted?

(b) What are the ceiling and market
prices of gram in Kanpur. Bombay.
Calcutta and Madras?

Tlie Minister of Food and Agriciil> 
tare (Shri K. M. Mimslit): (a) The ret
export up to the end of November
1950 amounted to 44,663 tons. Fibres 
for later months are not yet avauable.

(b) The ceiling and the current 
market prices have been reported ns 
follows:

0»Kng Miurket
price. rrico,

KAnpur. H«. 19/> He. 1S/13/S on S.3-1961
Bombay. H«. 16/- lU. 16/« oa 3>3.l95i
(XacutU. R«. 16/* R». 28/. os
MadTM. Ka. 16/. 22/1/  ̂on 26-M 951

R oa© L ih k  b s t w k k n  B hadk ak  and 
C u tt a c k

*̂1597. Slirl JagMUM^ Das: Will the 
Mmister of Traisport be pleased to 
state:

(a) when Government propose to 
link up road between Bhadrak and 
Cuttack in Orissa: and

(b) whether Govenunent are prc  ̂
posing to. link up Ananopur and 
Keogar in Orissa by building a small 
bridge over river Vaitarini?

TIk Minister Stale for Traasport 
and Railways BaaOumam): <a)
As and when funds permit

<b) The places referred to are pro
bably Anandpur and Keonjhargarh. 
In that case, the work in question is 
a responsibility of the Government ot 
Orissa.

N.W.R. E m p l o y e e s * C o -o p e r a t iv e  
C r e d it  S o c ie t t  L t d ., L a h o r e

*1599. Kak^ BkMgwnai Biir.^Will the 
Minister of BaHways be pleased to 
state:

(a) whether it is a fact that t to e  
was a N.WJt Employees* Co^jperative 
Credit Socfety Limfted at Lahore;

(b) whether any amount was de
ducted from the salary of the staff 
towards the fund of the said Society; 
and

(c) if so, what has happened to the 
accumulated fund of the Society 
after partition?

Tiie Minister o f State for Tnm^noH 
and R ailw ays (^ ir i  SantliattaBi): (a)
Yes.

(b) Instructions were issued to
Railway Administrations and Railway 
OfRces in India in November 1947 
that recoveries should continue to be 
made from the India opting staff of 
the Ex-N. W. Railway oi; account of 
the amount due in repayment of loans 
taken by them from the N. W. Railway 
Employees’ Cooperative Credit 
Society. Lahore, and credited to the 
Depub  ̂ Chief Accounts OflRcer, E. P. 
Railway, to be kept in deposit until 
the shareholders of the Society in 
India 'ŵ re paid oflf. ^

(c) The accumulated fund of the' 
Society on the date of the partition 
has remained with that Society after 
partition, but recoveries effected frtan 
the staff as mentioned in the reply to 
part <b) above have been kept in de
posit with the E. P. RaUw^.

Import of Fo<»» G rains

191. Babii Gopinalb fiOmrli: Will the 
Minister of Food and AgricnHnie be
pleased to state:

(a) the nam^ of countries which 
have been approadied during the last 
three months by the Govemment of 
India for the import of food grains to
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meet the present shortage of food 
stuffs in iDi^;

(b) the names of countries which 
have agreed to the request of India 
for allowing exports from their coun
tries to India, stating the kind and
quantity of the grain allowed to be ex
ported also; -

<c) the names of the countries wt>ich 
did not agree to the Indian Govern
ment's request;

(d) the kind and quantity of grains 
which the Government of India were 
able to import from other countries 
during the last three months; and

(e) the kind and quantity of grains
which ttie Government of India pro
pose to import during the next six 
months?

The Minister of Food and Agrieal- 
tare (Sfari K. M. Mnnslii): (a) Austra
lia, Argentine, U.S.A., Canada,
Uruguay, Thailand, Burma, Egypt, 
China and Iraq.

(b) A statement is placed on Ihe 
Table of the House, showing pur
chases so far made or authorised to be 
made from foreign countries for im
port during 1951. [See Appendix XII,
annexure No. 22].

(c) No country has so far refused
, to supply foodgrains to India.

(d) During November, December,
1930 and January 1951 the arrivals 
were:

Wheat aod flour 351,000 toos 
Rk»e 145,000 tons
OUiitf grains 190.000 tons

(e) During six months February to 
July, 1951 expected arrivals are:

Wheat and flour 1208,000 tons 
Rioe 438,000 tons
Hilo 332,000 tons

Supply of Sugar to Saurashtra

102. Shri Sidhva; (a) WiU the Minis
ter of Food and Agriculture be p lea ^
to state the quantity of sugar supplied 
to Saurashtra Government during the 
year 1950?

(b) Has any representation been 
made to Government regarding the 
mal-administration of sugar rationing 
in Saurashtra?

(c) Is it a fact that some of the 
quantity of sugar from the quota given 
to Saurashtra Government was export
ed to Pakistan.

The Minister of Food and Agrical- 
ture (Shri K. M. Mnnshi): (a) 27,434 
tons.

(b) No.
(c) No, not to Governments know

ledge.
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PARLIAMENT OF INDIA 
Tuesday, 20th Februaty, 1951

The House met at a Quarter to Eleven
of the Clock.

[Mr . Deputy-Speaker in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

11-55 A .M .

DEMANDS FOR SUPPLEMENTARY
GRANTS FOR 1950-51—RAILWAYS.

The Minister o l States, Transport
and RaUways (Shri Gopalaswami:) 1
do not know, Sir, what procedure you
propose to follow—whether we shall 
take up each supplementary demand
by itself and after discussing it vote
upon it, or whether, as we did on the 
previous occasion, I introduce all the 
supplementary demands together with
a few general remarks and than all 
hon- Members who have given notice
of cut motions will generally discuss
the position, stress their particular
points of view, and at the end of it 
you take votes on the different cut 
motions.

Mr. Deputy-Speaker; This is per
sonally my view. No doubt under
neath each demand a vote has been
appended giving a reference to the 
proceedings of the Standing Finance
Committee. Instead of asking hon. 
Members to go through all that the
hon. Minister will do well to give a 
general idea of the more important
demands that are placed before the
House. Then we will take the cut
motions relating to each demand
one after another. The hon. Minister
need not move his motions. The
motions will be placed before the
House by the Chair. He may just
make a few observations to indicate
to the House what the overall excess
supplementary demand is and what
are the major heads under which he
330 P.S,
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wants those demands, just giving the
reasons in support of those demands.
That will enable the House to address- 
itself to the relevant i^rtions before'
hon. Members move their cut motions.-

Sbri Sidliva (Madhya Pradesh): 1 
understand the ‘Gumotine’ will be
applied at four o’clock. In that case
would you not kindly see that the hon. 
Minister’s statement is confined to
iifteen minutes only.

Mr. Depnty-Speaker: He v/ill be
glad not to speak at all; I am
requesting him to give the more
salient points of his demands to the
House.

Demand No. 4—Ordinary Working
Expenses— Âdministration

Mr. Depnty-Speaker. Motion is:
“That a supplementary sum not . 

exceeding Rs. 20,00,000 be granted
to the President to defray the 
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in 
respect of ‘Ordinary Working
Expenses—^Administration’. ’ ’

Deimand No. 5—Ordinary Working
Expenses— R̂epairs and Maintenance

Mr. Deputy-Speaker: Motion is:
“ That a supplementary sum not

exceeding Rs. 1,04,53,000 be grant
ed to the President to defray the
charges which will come in course
of payment during the year ending ' 
the 31st day of March, 1951, in
respect of ‘Ordinary Working Ex
penses—Repairs and Mainte
nance’.”

Demand No. 6—Ordinary Working
Expenses—Operating Staff

Mr. Deputy-Speaker: Motion is:
“That a supplementary sum not

exceeding Rs. 46,30,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in
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[Mr. Deputy-Speaker]
respect of ‘Ordinary Working Ex-
I>enses—Operating Staff’ .”

D e m a n d  N o . 7— O r d i n a r y  W o r k i n g
E x p e n s e s — O p e r a t i o n  (F u e l )

Mr. Deputy-Speaker: Motion is:
“ That a supplementary sum not

exceeding Rs. 53,42,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in
respect of ‘Ordinary Working Ex
penses—Operation (Fuel)*.”

D e m a n d  No. 8— O r d i n a r y  W o r k i n g
E x p e n s e s — O p e r a t i o n  o t h e r  t h a n

S t a f f  a n d  F u e l

Mr. Depaty-Speaker: Motion is:
“ That a supplementary sum not

exceeding Rs. 37,63,000 be granted
to the President to defray the
charges which will come in course
of pa3TTient during the year ending
the 31st day of March, 1951, in
respect of ‘Ordinary Working Ex
penses—Operation other than Staff
and Fuel’.”

Demand No. 9—Ordinary Working
Expenses— Miscellaneous Expenses

Mr. Deputy-Speaker: Motion is:
“ That a supplementary sum not

exceeding Rs. 39,59,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in 
respect of ‘(Drdinary Working Ex
penses—^miscellaneous expenses’.”
D e m a n d  No. 11— A p p r o p r ia t io n  to

D e p r e c ia t io n  F u n d

Mr. Deputy-Speaker. Motion is: 
“That a supplementary sum not

exceeding Rs. 13,00,00,000 be grant
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in
respect of ‘Appropriation to Depre
ciation Fund’.”
D e m a n d  N o . 14— A p p r o p r ia t io n  t o

.  R e v e n u e  R e s e r v e  F u n d

Mr. Deputy-Speaker: Motion is:
‘ ‘iThat a supplementary sum not

exceeding Rs, 2,23,56,000 be grant
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in
respect of ‘Appropriation to Reve
nue Reserve Fund’.”

D e m a n d  N o . 16.—O p e n  l i n e  W o r k s —
A d d i t i o n s

Mr. Deputy-Speaker: Motion is:
“ That a supplementary sum not

exceeding Rs. 1,28,96,000 be grant
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in
respMt of ‘Open Line Works—
Additions’.”

D e m a n d  N o . 17— O p e n  L i n e  W o r k s —
R e p l a c e m e n t s

Mr. Depnty-Speaker: Motion is:

“ That a supplementary sum not
exceeding Rs. 4,21,04,000 be grant
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in
respect of ‘Open Line Works—
Replacements’.”
D e m a n d  No. 20— D̂i v id e n d  P a y a b l e

to  G e n e r a l  R e v e n u e s

Mr. Deputy-Speaker: Motion is:

“ That a supplementary sum not
exceeding Rs. 71,54,000 be granted
to the President to defray the 
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in 
respect of ‘Dividend Payable to 
General Revenues’.”

Shri Gopalaswami: I do not propose
to detain the House for a longer period
than the one indicated by my hon. 
friend Mr. Sidhva. The total of the
supplementary demands for grants 
that are being asked for comes to Rs.
24.47 crores.

The House will remember that in 
December last I obtained their appro
val to a certain set of supplementary
demands and during the debate on
that occasion I was asked questions
by certain hon. Members whether I 
would give an assurance that no more
supplementary demands would be
asked for during the rest of the year. 
Of course, I said that I could give no
such assurance, because the supple
mentary demands that were then
asked for were based upon the actuals 
only of three months in the current
financial year together with the
approximate actuals for the fourito 
month. That of course, would not be
sufficient for us to estimate what the 
expenditure was likely to be at the
end of the financial year. At present
I have at my disposal actuals for six
months and the approximate actuals 
for one additional month, therefore, we



31«0 Demands for Supply. 20 FEBRUARY 1951

are in a position to estimate our re
quirements ior the whole year more 
correctly and that examination has 
necessitated my coming to the House 
for a second set of supplementary 
grants.

Now, as I said, the total amount of 
these supplementary grants is Rs. 24-47 
crores. Out of these there are three 
items which really could not be con
sidered to be expenditure, in the sense 
that money will flow out of Govern
ment coffers into private hands, or 
firms or other concerns which supply 
materials, or in the shape of wages to 
people who do work and that sort of 
thing. They are amounts which will 
remain in the Government treasury, 
whether in the railway part or the 
closing cash balance under general 
funds part of i t  The first of thete 
demands is the one under demand No.
11 amounting to Rs. 13 crores. That 
relates to additional appropriation to 
the depreciation reserve fund. The 
House will remember that in the 
Budget of the current year we provi
ded for a total appropriation of Rs. 
17 crores to this fund. As a matter 
of fact the withdrawals from this fund 
have amounted to a much larger sum 
and are more in the neighbourhood of 
over Rs. 30 crores. The proposal here 
is that an additional 13 crores
should be appropriated to the deprecia
tion reseT-ve fund in order to put 
sufficient money into that reserve 
which will have some relation to the 
withdrawal from that fund.

The next item is under Demand No. 
14— appropriation to the revenue 
reserve fund. Hon. Members know 
for what purpose this reserve fund is 
being built up. We propose to add 
Rs. 2,23,56,000 to this fund.

The third item is an increafte in the 
dividend payable to general revenues. 
As hon. Members know, we pay a four 
per cent, dividend on the capital at 
charge to general revenues. The 
amount of the capital at charge has 
increased during the current year with 
the result that we have to pay addi
tional Rs. 71,54,000 as dividend to 
general revenues. I wish to emphasise 
the fact that these are really not ex
penditure. They go into the balances, 
and excepting the last item which will 
go to the credit of the general reve
nues, the other two items will stand 
at our credit in the closing balance.

With regard to other items, there is 
additional expenditure incurred on 
maintenance. There have been 
damages done by floods, earthquakes 
and the like for which expenditure not 
forecast in the budget had to be in
curred in the course of the year. We 
have then to take account of the fact

’that there has been. a further rise 
prices of indigenous stores and tbftt 
has entailed additional expenditure. 
Then there is additional expenditure 
incurred on staff. We have had to 
implement the decisions on the recom
mendations of the Joint Advisory 
Committee which were issued in the 
course of the year. There has been 
a certain amount of increase in the 
expenditure on implementing the 
Adjudicator's award. We had e»* 
tended provident fund benefits, expen* 
diture on which depends on when coiw 
firmations of staff take place and it 
also depends, to a certain extent, on 
the conversion of temporary to per* 
manent posts. There is again soioe 
increase in expenditure due to loss oo 
grain shops in the course of the yeer. 
Since August 1950 the price of puUaf 
which are supplied from these grain 
shops has increased from Rs. 470 to 
Rs. 507. There has also been a 
certain amount of expenditure which 
could not be escaped and which could 
not have been provided for in the 
earlier estimates, for instance freight 
at public tariff rates for carriage of 
railway materials. Before 1st April 
1949 railway materials were carried at. 
concessional rates, but with effect 
from that date they are carried at 
public tariff rates. The full effects o  ̂
thi§ change could be gauged only after 
the accounts of 1949-50 had been 
closed.

There has also been some increase 
in the amount of loss in the working 
of collieries, amounting to about Rj, 
30 lakhs. As the House knows, the 
coUieries belong to Railways but are 
worked by the Commerce and Industry 
Ministry. It has been found that in 
the working of certain collieries during 
the current year the loss has m ount^ 
up to a l:^her sum and we have te 
foot the bill, as we have always done.

In all these cases I only want the 
House to realize that the very fact 
that we enforce a very severe cut on 
the demands made by Railways for 
expenditure necessitates our having to 
approach the House later on for 
supplementary grants. The point if 
that in the course of a year in a ruiH 
ning commercial concern like Rail* 
ways, expenditure has to be met which 
could not have been foreseen an<J 
without incurring which it would be 
impossible to run the service at a 
proper standard. If we introduce a 
new train it means more expenditure, 
though it may bring more revenue. 
But the increased expenditure has to 
be incurred. And if it exceeds t ^  
budget provision already made, we 
have to come to the House for a sup  ̂
plementary grant.

GranU for  1950-51—
Railways
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Mr. Dqnity-Speaker; I thought the 
hon. Member was very anxious to 
9void a general discussion of that kind. 
But if that IS the wish of the House I 
shall have no objection.

[Shri Gopalaswami]
I can assure the House that even 

after meeting this expenditure of Rs.
24.47 crores the financial position of the 
Railways will still be quite sound, 
and hon. Members would have noticed 
that we even expect a slight increase 
in the amount of the surplus estimat
ed, at the end of the current year.

In spite of this increase in expendi
ture we have maintained the improve
ment in the operation ratio of the 
Indian Government Railways. Some 
figures which may interest hon. Mem
bers are that in 1948-49 this ratio was 
75-2 per cent. In 1949-50 it was 70.4 
per cent. In 1950-51 budget the figure 
was 72-4 per c ^ t .  and in the revised 
^tim ate for the ^nirrent year it is 
^ipected to ^  to 68*4 per cent.

A  word ^ u t  t o  suppJemeHtw 
grants asked lor under Capital 
Account. are two main items:
Open lin e  Works—^Additions Rs. p 9  
lakhs (Demand No. 16) and Open Line 
Works—^Replacements Rs. 421 lakhs 
(Demand No. 17). Hon. Members 
will remember that we have tried to 
throw on Revenues the burden not 
only of repairs and ordinary replace
ments but we have thrown on Reve
nues the burden also of replacements 
which under previous conditions would 
have been charged to Capital. And 
that explains why we have to provide 
as much as Rs. 550 lakhs lor the pur
pose of additions and replacements.' 
Out of these we are providing for Rs. 
50 lakhs worth of shares in TELCO, 
that is, the Tata Electric Locomotives 
Company, which is intended to pro
duce locomotives in addition to what 
we shall be producing at Chittaranjan. 
Almost the entire balance of these Rs. 
550 lakhs is due to thrown-forward 
expenditure, that is, expenditure 
which should have been debited to the 
accounts of 1949-50 but which, on 
account of want of information or 
some amount of delay in the com
pletion of the accounts, have had to 
be thrown forward to the current 
year.

I have very little to say by way of 
remarks on the other items. And 
what I have said I hope will give some 
rough idea of what these items are 
composed of and what justification 
^ ere  is for our coming to the House 
to ask for si^plementaiy grants.

Shri Sldhva rose—
Slul Fnmk Anthony (Madhya

Pradesh) rose—
Mr. Deputy-Speaker: There is no 

general discussion on this.
^^st 3̂ ear one hour was

Shri Gopalaswami: Sir, may I also 
point out in endorsing what you have 
just now said that a general dis
cussion, particularly today, should as 
far as {wssible be avoided because all 
these things, the general questions that 
are raised in the cut motions, will all 
come up for discussion on the Rail
way Budget which I shall be introduc
ing the day after tomorrow. There 
will be three days of discussion on 
that, and after that thei House will have 
an opportimtty of debates on the cut 
mcticois.

S&ii Sidhva: I did not mean general 
discussion generally, but on this 
motion.

M r .  Depaty-Speaker: Why not take
up the cut motions? There will be 
ample opportunity to discuss those 
items.

The first cut motion is by Shri 
Jnani Ram to Demand No. 4 ‘ to dis
cuss the materials destroyed by rains 
and extra cut in T.A. etc.”  The hon. 
Member is new to the House evidently. 
Two items ought not to be clubbed in 
the same cut motion. Anyhow I will 
allow him to confine himself either to 
the one or the other.

Demand No. 4—Ordinary W orking 
Expenses— Administration

Materials destroyed by rains and extra 
cut in T.A. etc.

Shri Jnani Ram (Bihar): I beg to 
move:

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 20,00,000 in respect of 
‘Ordinary Working Expenses—
Administration’ be reduced by 
Rs. 100.”

The supplementary budget has been 
sanctioned by the Standing Finance 
Committee for Railways which is re
ported in the Committee’s Report 
Volume 17, No. 3, page 6. As regards 
the general principle of presenting 
supplementary budgets I must make 
a casual remark. This august House 
had sanctioned a supplementary 
budget in December last and again, 
after two months, a supplementary 
budget is being presented. Each time 
this House comes and sits in session 
a supplementary budget is brought
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oelore it. The reasons have been ex
plained in the Standing Finance Com
mittee’s report of the same volume on 
page 2, thus:

“ Secondly, by the time the 
August Review estimates are pre
pared the accounts of the previous 
year are not closed in all necessary 
details and, since the actuals of 
the previous year form the basis 
o f the budget of the cu^ent year 
under many of the detailed heaas, 
the Revised estimates are general
ly more accurate than the August 
Review estimates.”
From the language it appears that 

it has been the general practice to 
bring Supplementary Demands each 
time the session sits. In the old 
bureaucratic days it may be excused 
ibut in the present set-up, it is not ex
pected that such sort of things will be 
coming each time. After all, we are 
rei^onsible people and it is the peoples* 
money. Everything is expected to be 
4lone in a better way and these esti
mates are to be prepared in proper 
time. It is not the general or normal 
way that such demands are to be 
brought each session.

Then, the Demand has been explain
ed as due to several reasons. I invite 
attention of the House to the Standing 
Finance Committee’s report, page 6, 
paragraiih 3:

"Additional provision required 
for continuance of temporary staff 
engaged in various offices for 
implementation of Central Pay 
Commission and Joint Advisory 
Committee xecommendations and 
Adtjudicator’s Award; additional 
.staff for reclaiming materials spoil
ed by rains and floods in the 
Stores Department on the E. P. 
Railway and for Bongaigaon Stores 
Depot on the Assam Railway which 
is being developed.”
The Railway employees are getting 

;all sorts of facilities in comparison with 
the employees of other Departments 
and other employees of the Union and 
States. They are expected to be more 
careful. But things are being destroy
ed here and there; things are stolen 
and everywhere the property of the 
Railways is considered to be res nullius 
as it is nobody's property. This is not 
a  solitary instance. The House will 
ibe am az^ to know that in August of 
last year cash amounting to Rs. 1,20,000 
was being carried to Calcutta or some
where and the whole amount vanished 
in transit. It is a matter of regret that 
when I put a question, it was not ad
mitted and this fact has not been 

•mentioned anywhere. I think that 
unless these cases of embezzlement are 
iDclfided In supplementary grants, the

House is not expected to a ^ -
thing about them. I expect that the 
hon. Minister will let this H o i^  know 
the circumstances under which thw 
amount has been embezzled and the 
remedy to put a stop to these practices,
I also expect that the Railway 
ployees will be more cautious in taismg 
care of Railway properties.

Regrouping of Railways 
Shri Frank Anthony: I beg to move:

“ That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 20,00,000 in respect of 
‘Ordinary Working Expenses—Ad
ministration’ be reduced by 
Rs. 100” .
Mr. Depaty-Speaker: When was this 

decision takoi?
Sybii C k ^ a l a s w a m i : On a point o f 

order. Sir, I do not know where he get* 
the information about the decision. I 
shall have a good deal to say about 
this when I introduce the Budget. 
May I suggest that so large a question 
as that, is not connected with any of 
the supplementary demsmds we have 
now put forward and such a question 
should not be discussed at this stage. 
The hon. Member wiU have v e ^  fim 
opportunity for giving us the benefit 
of his views on regrouping when I refer 
to it in the general discussion on the 
Budget

Mr. Deputy-Speaker: ordinarily
after the previous year, if any matter 
involving any decision has to be t a k ^  
it is brought up before the Standing 
Finance Committee and then during 
the course of the Budget when Sup
plementary demands come in and il 
any amount is spent, then that is 
opportunity to take it because in the 
previous budget that did not appear 
and therefore the House had no
opportunity to discuss. The hon. 
Minister has not placed any amount 
under that head before the Stand
ing Finance Committee either as
actual expenditure or^ even as a 
demand. The matter is going to be
brought up in the next Budget. ^
this is a matter of policy and it ought 
not to be allowed in the supplementary 
demand by way of a cut motion.

Shri M. L. Gupta (Hyderabad): Od 
a point of information. Sir.......

Mr. Depnty-Speaker: I wiU dispose 
of these two other motions and then 
there will be a general discussion.

Shri Frank Anthony: Sir, you have 
already given a ruling on this and X 
have to bow to it. - This decision w m  
taken on the 17th and my own respecV 
ful submission is.......
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Mr. Depaty-Speaker: It wUl be placed 
before the House.

Shri Frank Anthony: It may be plac
ed before the House but Members have 
the absolute right to raise a discussion 
on any matter by way of a cut motion 
Irrespective of whether the grant refers 
to that particular matter or not.

Mr. Deputy-Speaker: Order, order. 
No. It is not on a cut motion. The 
cut motion must relate to that parti
cular subject. With respect to the 
Railway Board cut motions are given 
on a matter of general policy. Under 
the cut motions here, no amount has 
been spent. Here in this case cut 
motions ought not to be allowed. The 
matter is going to come up before the 
House during the Budget and the 
matter will be particularly referred to 
as the hon. Minister has said in his 
Budget speech. Members of the House 
will certainly have an opportunity to 
discuss then.

Cut motions standing in the names 
of Shri P. Kodanda Ramiah and Ch. 
Ranbir Singh are out of order (Inade
quate amenities to third class passen
gers and overcrowding in third class 
compartments). That matter comes up 
once again during the Budget. It is 
a general matter of policy. Do hon. 
Members wish to speak generally on 
Demand No. 4?

Shri M. L. Gupta: While referring 
to Demand No. 4 on Administration, I 
invite the attention of the hon Minister 
to page 3, paragraph II of the report 
of the Standing Finance Committee 
for Railways:

Under 'additional expenditure on 
staff it is stated:

“ (b) Dearness Allowance due to 
(a) above, and more staff ooting 
out of grainshop concessions (30).”

“ (c) More losses on grainshops 
due to increase in the purchase 
prices of commodities and procure
ment charges etc.”

I am unable to understand as to how 
the people- who are opting out are paid 
Rs. 30 lakhs and why again we are 
Incurring more losses on the purchase 
of grains.

I have been thinking hard about 
putting a question on the M. & S. M., 
S.I. and B.N. Railways, but I could not 
understand how the movement prices 
are higher for the Railways than the 
private consumers of coal. I would 
^ e  the hon. Minister to explain these.

Grants for 1950-51—  3167
Railways

The Minister of State for T ra o i^ r t  
and Railways (Shri Santhanam): The
first five pages of the Standing Finance 
Committee’s report give an analysis of 
the total supplementary demands ac
cording to the items. They come 
under the various demands and if you 
prefer, I am prepared to answer all the 
questions which my hon. friend has 
raised so that they may not be raised 
again in the other demands.

Mr. Depaty-Speaker: They refer to 
demands 4 to 9. These are general re
marks to demand Nos. 4 to 9 on page 
2.

Shri Santhanam: I might take up the 
casual remark of Mr. Jnani Ram re
garding the supplementary demand. As 
my hon. colleague has pointed out the 
budget of a commercial concern is en
tirely distinct from the budget of h 
purely administrative office. In the 
case of an administrative office, all the 
expenditure can be very approximate
ly estimated and we may expect the 
results to very closely approximate to 
the estimates. In a commercial con
cern, it is not only expenditure on 
staff; it is also expenditure on working 
which brings revenue. As a matter of 
fact, this very supplementary Budget 
has shown nearly 16 crores of new ap
propriations to funds, which means 16 
crores or more revenue. This has been 
obtained during this year, for which 
expenditure had to be incurred. There
fore, the general ruling that from the 
very beginning of the year, we must 
accurately estimate all the operations 
of the Railways and that we should 
not exceed the expenditure, will be 
very difficult, unless we curtail 
operations. What the House is en
titled to ask is that expenditure should 
not be incurred without proper revenue 
coming into the exchequer. If we can 
get more and more revenue by more 
and more expenditure, I think the 
House will ask us to go on increasing 
the expenditure provided we get more 
than a proportionate income in terms 
of revenue. As a matter of fact, as 
the Budget will disclose, we hope to- 
satisfy the House that the expenditure 
has been incurred from this commer
cial stai^point mainly with a view to* 
increase'the revenue.

Regarding the losses, a full explana
tion has been given at page 6 of the 
report of the Standing Finance Com
mittee. The House knows the 
conditions in which the Delhi offices 
and stores had to be re-organised. 
They had all to be organised on an 
emergency basis. This year there 
were unexpected rains and some 
materials were spoilt in the Stores De
partment of the E.P. Railway and also* 
in the Assam Railway where things
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had to be done in a hurry and we 
could not make stable arrangements. 
After all, the total demand on that 
account is put as three lakhs. The 
other items are necessary items of 
expenditure. I do not think that we 
are asking the House a great deal. We 
are taking steps both here and in 
Assam to put things on a proper and 
stable basis. Till then, we have to 
manage as best as we can. That is 
the explanation of this small item.

I do not know what embezzlements 
the hon. Member spoke about. In 
every case which an hon. Member of 
this House has brought to my notice,
I had had detailed enquiries made and 
whenever any kind of negligence or 
other factors come to my notice, we 
are taking drastic action. If the hon. 
Member will send me particulars about 
the particular embezzlement about 
which he spoke, I am quite willing to 
have enquiries made.

Regarding the points raised by the 
other hon. Member, the position is this. 
The Railway staff have a permanent 
right to opt out of the grain shops and 
take full cash allowance. Before 1949, 
they were paid part cash allowances, 
and part grain shop concessions. From 
January 1949, all the Railway workers 
were given the option, as a result of 
the report of the Grain Shops Enquiry . 
Committee, to opt out and get their 
full cash dearness allowance in terms 
of the recommendations of the Central 
Pay Commission. Today, out of 
about nine to ten lakhs of workers, 
three lakhs are still retaining the grain 
shop concessions while the rest have 
opted out. Out of these three lakhs, 
any person can go out from the grain 
shops concessions to cash allowances at 
any time. Only he cannot come back 
to grain shop concessions, because it 
is our policy to liquidate these grain 
shops without hardship to those 
workers, who consider it is to their ad
vantage. Therefore, whenever any 
workers get out of the grain shop con- 
c ^ io n s , we have, to give them full 
cash allowances which comes to about 
Rs. 15 a month on an average per 
employee. It may vary from Rs. ten 
to Rs. 20; I am stating only on the 
average.

Shri Sidhva: Would it not be a
saving to the grain shop also?

Shri Santhanam: To the extent they 
opt out, that is a saving in the expen
diture on the grain shops. That is 
perfectly true. But, while that is 
saved, the prices are rismg. For the 
people who retain the grain conces
sions, we are purchasing both grains, 
pulses and cooking oil at much higher 
prices. To calculate the increased

expenditure on grain shops, you must 
add the two amounts. The actual loss 
would be greater; it is partly cwnpen- 
sated by a reduction in the expendi
ture, owing to opting out. The net 
increase is due to the increase in the 
prices.

Shri M. L. Gupta: It is stated to be 
52 lakhs.

Shri Sanfhanam: I have got some 
figures here. In 1948-49, the total loss 
on grain shops was 29 crores; in 
1949-50 the total loss on gram 
shops was 9*8 crores. Twenty crorM 
were saved on grain shops; part 
of that had to be given back in the 
shape of cash allowances. In 1950-51. 
the revised estimate is 9-9 crores. 
Actually, the revised estimate is not 
much greater than the figures for 1949
50. But, we had estimated at a less 
figure; because the prices have risen, 
it has nearly come back to the level of 
1949-50.

Shri Sidhya: What is the meaning ol 
loss? Is it the estimated cost of the 
articles?

Shri Santhanam: Actual purchase
price of articles minus the amount re
covered from the workers. We > are 
selling wheat at 2i annas whereas we 
purchase at six annas or 6  ̂ annas. 
The balance is the loss we incur on 
wheat. Similarly for all the other 
articles.

Mr. Deputy-Speaker: Is it the per
centage of concession given to them?

Shri Santhanam: It is the amount 
of concession.

Mr. Deputy-Speaker. What is the 
percentage?

Shri Santhanam: It all depends.
These concessions vary because they 
are based on families. If a man is 
single, the compensation is little: if
a man has a family of eight members, 
it is much. In 1950-51, it works out. 
on an average to Rs. 33 a family. In 
1948-49, it was about Rs. 26. It varies. 
There is a difference of Rs. seven per 
member on account of increase in the 
prices that has occurred in the in
terval.

Shri M. L. Gupta: Am I to under
stand that employees having a la r^ r 
family will not opt out because it wm 
be to their interest to retain the grain 
shop concessions and employees having 
small families will opt out because it 
will be to their interest? Is it the 
position?

Shri Santhanam: That has been the 
way in which the option has worked. 
But, that is not quite correct, because
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we have given lump sum allowances 
in some places and even when tiiey had 
large families, some have opted out in 
order to get this lump sum payment. 
Barring such cases, all the big families 
have remained in the grain shop con
cessions and small families have opted 
out.

Shri Sidhva: One question. Sir.......
Shri Frank Anthony: May I raise a 

point of order, at this stage, Sir? I 
have just been reading the rules and 
I respectfully submit, that when a 
Demand in respect of Administration 
is put forward and notice of a cut 
motion in respect of any aspect of 
Administration is given, the Chair 
cannot rule out discussion of that cut 
motion. The Chair is fully competent 
to rule out discussion in resp^t of 
Supplementary Grants.......

Mr. Depnty-Speaker: Let him refer to 
the rule.

Shri Frank Anthony: I will refer to 
the rule on cut motions. With regard 
to general discussion, I admit that the 
remarks can only be confined, in the 
Supplementary Demands, to the items 
disclosed here. Under Demand No, 4, 
Administration is referred. There 
need not be any reference to this ques
tion o f re-grouping of Railways. I can 
give a specific cut motion in respect of 
any matter. For instance, take ameni
ties to third-class passengers. After 
all cut motions were given last time 
and they were permitted though there 
was nothing for amenities for third- 
class passengers.

Mr. Deputy-Speaker: May I refer to 
the rule for Supplementary Grants?

Shri Frank Anthony: The rules are 
exactly the same, unless they are 
specifically modified. I will read out 
the rules. Why should we be penalis
ed for the lapse of the hon. Minister.

Mr. Depnty-Speaker: The hon.
Member is going beyond the scope of 
the point.

Shri Frank Anthony: May I finish.
Sir?

Mr. Depttty-Speaker: I have heard 
the hon. Member.

Shri Gopalaswaml: May he be per
mitted to say what the lapse of the 
hon. Minister is?

Shri Frank Anthony: I did not say
lapse......

Mr. iDeputy-Speaker: Order, order. 
It is not a question of the hon. Mem
ber willing to go into that When

there are a number of Supplementary 
Demands, hon. Members would like to 
go into all questions. W e are not on 
a general discussion now. Am I to 
understand the hon. Member to say 
that because there is a portion relat
ing to Administration, we can re-open 
the matters which were discussed in 
the general discussion during the 
Budget? That, prima facie, is out of 
order. As regards other matters of 
policy, I have got a ruling here. 
Generally, so far as Supplementary 
Demands are concerned, no matter of 
policy ought to be referred to. If 
necessary, I will quote:

" .......Then Seth Govind Das asked;
‘Besides cut motions, if a demand 

is put to vote, will it not be open 
to Members to make their remarks 
generally on those demands?’
Mr. Speaker said;

‘There is no difference, as far 
as the scope is concerned* aa 
between the supplementary de
mand itself and a particular cut 
motion, except this that the cut 
motion will have a still further 
restricted scope. But the real 
point is that these are supplemen
tary demands, and in case of the 
original demands, for whatever 
objects they were made, the prin
ciple as well as the policy of those 
demands had been discussed 
thoroughly by this House at the 
time of the Budget, when the Bud
get was sanctioned in respect of 
those demands as also again at the 
time of the Finance Bill. Any 
further discussion over the whole 
demand, either in respect of the 
policy pursued or of the princi
ples, will be nothing but a repeti
tion of the same debate over and 
over again. It is, therefore, that 
the scope of the discussion will be 
only restricted to such new things 
or new items as had not come for 
discussion before the House when 
the Budget was voted upon.......
Therefore, so far as policy is con

cerned, if any portion of this excess 
under Administration is due to policy, 
then of course, it will come for dis
cussion. But there are various things 
in our Railway administration which 
can be taken up now in connection 
with the Supplementary Demands, if 
this principle is accepted. If a pie has 
been spent in addition, over and above 
what has been asked for during the 
previous Budget Demand, then it is a 
matter for comment. The hon. Mem
ber will certainly within his right 
to say that this was not discussed and 
it relates to policy which was not 
before the Horise, that so much money 
was spent or is sought to be spent due
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to this policy- But the question of
regrouping of railways is not within 
these Demands and I stick to the rul
ing and the hon. Member ought not to 
revert to it. •

Shri Sidhva: I find that a sum of
Rs. three lakhs has been spent. I
want to know how much of this is for 
contingent expenditure and how much 
for implementing the “Award” , and 
whether the figure for contingent ex
penditure is more or less this year 
than in the previous year. It would 
have been better if these items had 
been put down separately here. You 
know, Sir, in the item of contingency 
usually there is a great deal of discre
pancy. The figure necessary for im
plementing the adjudicator’s award 
must, of course, have been worked out 
according to the award. So I will not 
say anything about that. But I would 
like to know the details of the contin
gent expenditure to see how they com
pare with those of the previous year.

Shri Santhanam; I need not remind 
my hon. friend Mr. Sidhva that the 
Railway Budget is a compilation of 
the budgets of all the individual rail
way administrations. Therefore these 
three lakhs of rupees may be com
posed of a few thousands for the S. I. 
R., a few thousands for the E. I. R  a 
few thousands for the E. P. R. and so 
on. The figure is arrived at by addijig* 
up all these figures of the various rail
ways. I do not think I shall be able to 
give more details, and if the hon. 
Member wants the details on particu
lar railways, I shall..............

Shri Sidhva: But what is the total 
contingent expenditure for the whole 
year?

Shri Santhanam: There is no do- 
mand as contingency, as such.

Shri Sidhva: But you have got it 
there under the sub-heads.

Shri Santhanam: Contingent expen
diture occurs almost in every demand. 
If the hon. Member wants to know the 
total amount for contingencies for the 
ordinary expenses of administration, 
I shall try to get the figures compiled 
and give them to him. I do not think 
I have got them here. All these items 
were scrutinised by the Standing Fin
ance Committee. I do not know if 
that Committee even would go into 
minute details of accounts which are 
compiled by the Accounts Officers in 
each railway administration and add
ed up in the Railway Board’s office.

Mr. Depaty-Speaker: In view of the 
explanation given by the hon, Minis

ter, does the hon. Member want me to
put his motion to the House?

Shri Jnani Ram: No. Sir.
Mr. Deputy-Speaker: Now I shall

put the demand to the House.
The question is:

“That a supplementary sum not 
exceeding Rs. 20,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1951, in 
respect of ‘Ordinary Working Ex
penses—^Administration’-”

The motion was adopted. 
D e m a n d  No. 5— O r d in a r y  W o r k in g  

E x p e n s e s — R e p a ir s  and  M a in t e n a n c e

BIr. Depnty-Speator: Then we take 
up Demand No. 5.

Shri SidhTa: Sir, I want some In
formation. Clause (ii) says:

‘•Maintenance of locomotives—  
on account of increased expendi
ture on standard repairs owii^ to 
increase in cost of duplicate 
parts.......... ”
Mr. Deputy-Speaker: Let me first

dispose of the cut motions.
Increase of Expenditure

Shri T. N. Singh (Uttar Pradesh): I 
beg to move:

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 1,04,53,000 in respect 
of ‘Ordinary Working Expenses—  
Repairs and Maintenance’ be re
duced by Re. 1.”

In moving this cut motion, I wish 
first to draw the attention of Govern
ment to the question of budgetting 
particularly under this head, pointed
ly. In the last Supplementary De
mand, under this very head Rs. four 
crores were demanded. The Standing 
Finance Committee had then stated 
that this Demand was due to under
estimating in the Budget for 1949-1950. 
Now, after experience of the first three 
months of the current budget year as 
much as over Rs. H  crores nearly was 
granted as Supplementary Demand, 
Government have come for another 
Demand of over one crore of rupees sa 
Supplementary Demand under this 
head. I feel that there is something 
wrong that \mder-estimating should 
go on like this. I am speaking from 
experience of other committee m a t 
ings where I have come across ins- 
t^ ces  of under-estimating or over
estimating, so much so that sometimes
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Demands have been made right up to 
March and ultimately Government 
had to surrender large sums of money 
out of the Supplementary Grants 
made, because the original Demand or 
Grant that was there was sufficient.
In this case that is now before us» an
other point arises and it is this. After 
the experience of 1949-1950, there was 
before the CJovemment Xhe general 
basis of expenditure under this head. 
The budgetted figure in 1949-1950 was 
Rs. 2,64 lakhs and odd. In 1950-51 
budget there appears to have been a 
desire to reduce expenditure under 
this head and the item was reduced by 
nearly a crore of rupees. So when the 
Budget was prepared, it was felt that 
the Demand should be reduced and 
that there was intention to reduce ex
penditure under this head. Ultimately 
what happened? After experience of 
three months—such a short time—it 
was felt that over four crores would 
have to be spent additionally, and then 
again, after one month, when Parlia
ment meets again, it is said that we 
shall have to spend another one crore.
1 say this is not the proper method of 
budgetting and there is something 
wrong somewhere in the Ministry 
which has to be looked into. It is a 
sort of thing which does not redound 
to our credit, nor to the Ministry nor 
to this House. If you persist in this 
kind of supplementary demand and so 
often you are not being fair either to 
this House or yourself.

Therefore I would like a thorough 
examination to be made into our sys
tem of budgeting; How the supple
mentary demands are made from time 
to time, why they are made, on what 
basis and why they were not antici
pated. I quite see the force of the 
argument which the hon. Mr. Santha- 
nam might advance that in a commer
cial concern it is very difficiilt to be 
very rigid. When there is a growing 
income there is bound to be more ex
penditure. That is perfectly true, but 
there is one factor which must be re
membered. The Railways are a 
monopolistic concern. Secondly, we 
have a great tradition of railway ad
ministration. You know how you are 
working and what are the approximate 
expenses. Therefore it should be pos
sible with a fair amount of accuracy 
to estimate your expenditure. Your 
income may go up and expenses may 
increase due to more running of trains 
and more passengers using the trains. 
But the question is whether all these 
items are due to the increase in your 
income? Certainly not. I find here 
so Hiaiiy reasons for the increased ex- 
p^diture given but they are not ex
actly due to any increased work that 
the railways are doing. It seems that

the Ministry has decided that our 
standard of repairs must be raised 
and that we must expedite the rate at 
which we are carrying on the repairs. 
So there has been a change in your po
licy of repairs and maintenance. It is 
a good policy. But this policy must 
have been decided upon three or four 
years ago or at least you should have 
anticipated it. It should have been 
anticipated when the budget was pre
pared. That is the main point I want 
to raise. I do not want to go into de
tails. I do feel that the system of 
budgeting does require a thorough 
going-into. I hop>e the hon. Minister 
will give us information on this point.

Mr. Depnty-Speaker: Cut motion
moved:

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 1,04,53,000; in respect - 
of ‘Ordinary Working Expenses— 
Repairs and Maintenance’ be re
duced by Re. 1.”

Inadequacy of Repairs 

Shri Jnani Ram: I beg to move:

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 1,04,53,000, in respect 
of ‘Ordinary Working Expenses— 
Repairs and Maintenance’ be re
duced by*Rs. 100.”

The provision of the supplementary 
Demand No. 5 has been sanctioned by 
the Standing Finance Committee for 
Railways and it is included in its re
port, Vol. XXVII, page 7. There is 
not a single item under which extra 
demand is not required for repair. 
Everything requires to be repaired 
such as locomotives, carriage and 
wagon stock, etc. It is not known 
why these things were not anticipated 
before. The increased demand is due 
to increase in train miles. This ought 
to have been known before. If there 
was increase in train miles there must 
be increase in the running of loco
motives and they would require moie 
amount for repairs. Under other ex
penses are mentioned repairs and re
placement of tools and plant and 
station machinery, travelling cash 
safes, etc. I do not know what is 
meant by travelling cash safes. Per
haps they carry cash such as the cases 
in which money disappeared during 
transit. It is a matter of regret that 
the hon. Minister did not know about 
the disappearance of the cash chests 
including the amounts contained in



317« Demands for Supply. 20 FEBRUARY 1951 Grants for 1950-51—
Railways

them. I hope he woiild give the de
tails later.

Mr. Deputy-Speaker: Cut motion
moved:

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 1,04.53,000, in respect 
of ‘Ordinary Working Expenses— 
Repairs and Maintenance* be re
duced by Rs. 100.”

Shri Sidhva: Sir, in this demand ex
cepting two items, Rs. six lakhs and 
five lakhs under (viii) (a) and (b) 
relating to implementation of the Ad
judicator’s award and dearness allow
ance, all the others should have really 
come under the ordinary supplement
ary demands, if they were necessary, 
in the last December session. If you 
go through every item you will be 
pleased to observe that none of the 
items could have escaped the notice of 
the Railway Ministry in December 
last, if not during the preparation of 
the ordinary budget. As circums
tances are, there could not have been 
any emergency which has arisen about 
all these items. Supplementary de
mands are made only in extraordinary 
circumstances.

Item 2 relates to maintenance of 
locomotives on account of increased 
expenditure on standard repairs owing 
to increase in cost oi duplicate parts. 
About these Rs. 17 lakhs there was a 
great deal of discontent, to which a 
reference was made from time to time 
and I had also written to the hon. 
Minister about it. There is no doubt 
that these new engines are good. They 
are very heavy and faster in speed. 
Their life may be longer. I admit all 
that. But the question is whether 
they are suitable for our purpose, for 
I find that these engines have to go to 
the workshop frequently. Within six 
months of the arrival of the new en
gines several of them have gone to 
workshops. I do not think that the 
hon. Minister, Shri Gopalaswami 
Ayyangar will deny that, because I 
have had correspondence with him, 
and he has tried to satisfy me on this 
matter. I do not want to condemn the 
engines as some others have done that 
they are not suitable. But I ask whe
ther there is justification for the im
port of these engines which cost large 
amount of overhead charges, which 
have also considerably increased. It 
may be said that it is due to the en
gines being big. I have no informa
tion before me. But I have seen them 
and therefore I am making these re
marks. In both the B. B. & C. I. and

G. I. P. workshops I have seen as 
many as twelve engines in June last 
year. These engines were absolutely 
new and they had to be sent to the 
workshop. I made a reference to the 
hon. Minister rega/ding them and the 
argument advanced was that some 
parts required replacement. Their 
engineer on whose advice they were 
ordered was looking into it. Some o f  
the parts broke frequently. I do not 
know what is the position today. 
Many locomotives have arrived and 
new orders have been placed and I do 
not know whether they are the same 
type of locomotives. Though keeping 
in view the long life and the matter o f 
speed of the engines. Government 
should also keep in mind the over
head and the high recurring expendi
ture. That is the more important 
thing in a capital investment. Take 
the case of the heavy tractors whirJi 
have been imported. They are no 
good for our soil. When the subject 
comes up for discussion I will disclose 
that nearly five crores worth of trac
tors are remaining i(Ue...........

Mr. Depnty-Speaker: We are on the
Railway Ministry, not the Agriculture 
Ministry.

Shri Sidhva: It is only an illustra
tion. Similarly our heavy engines 
may be good but I do not know whe- 
tivpr our lines are sound and strong, 
in the sense that they have not been 
laid on solid foundation as in foreign 
countries. The hon. Minister has ad
mitted that position. Therefore I 
would like to know what is the posi
tion regarding the new lo«'omotives 
and how much of the 17 lakhs have 
been incurred on account of repairs 
to these engines.

Then we come to (iii)—^Mainte
nance of Carriage and Wagon stock 
—chiefly due to more units to be 
repaired than anticipated and in
creased cost of periodical overhauls 
and running repairs, etc. Am I to 
understand that this was not noticed 
when the last Supplementary Demand 
was made but was noticed in the 
month of January only? How could 
it be that this amount of three lakhs 
was noticed only subsequent to the 
granting of ttie. Supplementary De
mand last time? Everywhere I have 
seen referred to “ increased oosis” — 
that is a common phrase which is 
used now on account of inflation and 
the high cost of labour. But we 
must have some detailed data about 
it showing in what respects prices 
have increased and who is responsible.
I am actuated to bring this matter 
to the notice of the hon. Minister for 
this reason that many of our contracts 
are made on a cost plus basis. It
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it may be tenable from their point oC 
view but.......

[Shri Sidhva]
was a new thing to know of this “ cost 
plus” . I cam e. across it during dis
cussion in the Estimates Committee 
with officials of one of the Ministries. 
This cost plus sylstem is dangerous. 
The Ministry places an order at the 
price prevailing at that time. Plus 
means the difference between that 
price and the price pre\'^aiiing at the 
time of shipment of the goods. If I 
place a contract for £10 this month, 
but if the price at the time of ship
ment in March is £17, I have to pay 
£17. It is a most extraordinary 
thing. It is no contract at all. We 
have played into the hands of those 
-contractors. I do not think our 
Ministry was unaware of these things. 
Knowing what is the meaning of cost 
plus, they began placing orders. I 
do not say that this has happened in 
the present case but I want to know 
whether such a system prevails in 
the Railway Ministry. It is a dan
gerous system which has brought to 
our State very great loss and helped 
enormously the contractors and the 
intermedi^ies who have benefited and 
m ade millions out of our poor 
<:ountry’s finances. Therefore, I 
would ask the hon. Minister whether 
3uch a system exists in his Ministry 
^ a^  and if it does I would request 
lum kmdly to see that it is immedi
ately abolished.

Then I would like to know why 
the costs have increased. It is true 
that prices of all goods have increas- 

But do you purchase from the day- 
to-day market? You purchase crores 
worth stores—surely some sort of 
order has been placed earlier? Over 
and above such a normal order if 
you order again for an emergency 
purpose I c&n quite see the necessity 
for that. But if it is not for an em
ergency purpose, I would like to know 
who has erred in not indenting for 
the proper requirements needed du
ring the year and what has necessita
ted their extra indenting. The other 
day I leamt that nearly two to three 
years* stocks are always kept in our 
workshops. That being so, what are 
the extraordinary circumstances tliat 
have necessitated the Ministry to in
dent for which we are to pay increas
ed costs? ,

I now come to item (iv )—^Main̂  
tenance of Electrical Services—Rs. 11 
lakhs, again owing to rise in costs. If 
you say “rise in cost” in the case of 
«very item, then we have no argu- 
toenfe. We should know how they 
tiave risen. If the hon. Minister says: 
■̂‘Everywhere there is inflation” , that 
«<r^d be no answer. “Labour de- 
fiiands more and manufacturers de
mand more” , if that is the argument.

An Hon. Member: What is the solu
tion?

Shri Sidhva: I want to know facts 
first of all. What is the use of asking, 
“ What is the solution?”  I want to 
know how really the price has risen. 
Somebody may be making money in 
the bargain. I am speaking without 
any books or papers and therefore I 
am entitled to know this answer. This 
increase in costs should not be made a 
common feature in every case in and 
out of season. Was attention paid at 
the time of placing the general order 
to find out whether all the requirements 
are covered? O f are these things due 
to extraordinary circumstances? If 
they are due to extraordinary circums
tances then the House is entitled to 
have informatipn on i t  It is not a 
small amount jnvolved here— it comes 
to a crore all put together. Of course 
I am glad that the hon. Minister has 
given us more information this time 
than was supplied last year. I am 
thankful for that. But a mere state
ment as given here will not satisfy the 
House.

The next item is (v)--O ther Ex
penses— due to more repairs to and re
placement of tools and plant and station 
machinery, travelling cash safes, tar
paulins, etc. and additional provision 
required for freight at public tariff 
rates for carriage of maintenance mate
rials for which adequate data were not 
available at the time of the earlier es
timate. The £imount is Rs. 20 lakhs. 
Now why were those articles considered 
as emergency requirements and why 
were adequate data not available ear
lier? What were the data that were 
required but which were nor avail
able . to the Ministry at the time of 
preparation of the Budget or even at 
the time of the last Supplementary De
mands a month ago? How much does 
each of th6 items of expenditure like 
replacement of tools come to? How 
much was for travelling cash safes, 
how much for replacement ot tools, how 
much for tarpaulins etc? If these 
amounts are given separately it would 
give us an indication of the amount 
spent under each head. But at present 
the figure of Rs. 20 lakhs is given under 
which all the expenses are jumbled 
together. As such we cannot make out 
whether there was an emergency or 
whether this increased expenditure is 
due to any mistake.

The next item, (v )—Maintenance of 
pteamers and harbours— ^amounts to 
Rs. four lakhs. There also I want to 
know whether fhere was emergency.
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The last item, that is (ix )—Mainly 
due to adjustment under SpeciaLheads, 
such as inflationary element in expen
diture incurred after 1942-43, etc. by 
writeback from D-RJ*.—comes to Rs. 
eleven lakhs. It is only a matter of 
book entry and I do not want to say 
anything on it.

With these words I hope the hon. 
Minister will kindly consider my re
marks in the spirit in which I have 
made them, and also give an explana
tion to the House as to what really 
was the emergency involved. I would 
also request him to tell the House what 
is the position of the new locomotives 
which I have mentioned earlier. I 
would also request him to give infor
mation on the other items that 1 have 
referred to.

The House then adjourned for Lunch 
till Half-Past Two of the Clock.

The House re-assembled after Lunch 
at Half Past Two of the Clock.

[ M r .  S p e a k e r  in the Chair}
Shri Hnssain Imam (Bihar): In speak

ing on this Demand, I have Ihrst of all to 
point out certain denciencies in the 
information supplied to us by Govern
ment. The expenditure as given in the 
Standing Finance Committee report No.
3 outlines the total Eunoiint whereas the 
Demand that has come to us only gives 
the particular Railways. There is no 
correlation between one Demand and 
the other and we do not know how far 
the sums proposed arc distributed on 
the Railways individually. This is 
neither given in this Demand nor in the 
Standing Finance Comnjittee report. I 
know that on page 8 ol the memoran
dum information is given ab(>ut the E.P. 
and O.T. railways, if something on 
those lines is given to hon. Members, 
we shall know exactly how much we are 
spending on each Raiiway.

Coming to the important items, it 
seems rather strange that although the 
floods occurred in August-September 
of last year, they were not reported to 
the Railway Board till November and no 
provision was made lor this item in the 
Supplementary Demands which were 
placed before us in December last. I 
am referring to item 7 on page 8 of the 
Standing Finance Committee report No. 
3. Although the damage caused in 
Punjab and Bihar was very wide, no 
demand was placed before the House In 
December and the Demand has come 
to us so late.

Another item to vvhich I wish to refer 
is item 3—mainteance of carriage and 
wagon stock. This item finds a place 
also in the second repoii c f the Stand
ing Finance Committee held on the 9th 
of December. 9th seuvis to be a

favourite date with ihe hon. Minister. 
Both the meetings were held on the 9th,. 
perhaps because our Constituent 
Assembly met on 9th December.

The Mini9ter oi State lor Parliamen
tary Affairs (Shri Satyanarayan Sinha):.
I was also bom  on that date.

Shri Hussain Imam: J was referring, 
to page 5 of Vol. II. Was it impossible 
to judge with accuracy the increase in 
the expenditure? What is the reason 
for so great a difference? In this con
nection, I am particularly anxious to. 
find out whether the charge made by 
my hon. friend Mr. Sidhva is a correct, 
one. I am not asking Gk)vemment to 
give a reply immediately, but an. 
examination should be ma le  as to whe. 
ther the <4iarge was correct or inco^pect. 
From the position that we occupy hew 
it is not proper that charges should b t  
made on Government for not having 
foreseen things and if a charge is made 
i* is in the best interests of Gov
ernment to ffliquire into it thorough
ly and place a report before the House. 
Then there is a provision made for 
repairs to the banks of the Kosi river. 
We had a very bad flood on the Kosi 
river and that was very early in the 
year, or to be precise in July. A  thing 
like this should have reaily come in the 
Supplementary Demands of December 
and not now. I would request the hon. 
Minister to throw some light on these 
paints.

Shri M. L, Gupta: Referring tô
Demand No. 5, item 3(b). I made en
quiry from the hon. Minister and he 
was kind enough to say that for 1949
50 he had provided for Rs. 9-8 crores 
and now there is provision foi Rs. 9*9 
crores. Over and above this, if you 
turn to page 3, para. 2, j ’ou will find 
that the consolidated expenditure for- 
paying those who have opted is Rs. 30 
lakhs and the expenditure on the grain-- 
shops is Rs. 22 lakhs. I fail to under
stand how we are incurring tiiis large 
expenditure on both sides. When peo
ple opt, there should be a proportionate 
reduction here. Contrary to that, we 
find an extra Supplementary Demand.
I am not able to reconcile myself to the 
position and would lixe the hon. Minis
ter to explain the position.

Dr. Subramaniam (Madras); I want 
to make one or two observations in re
gard to the maintenance of locomotives 
and repairs. We are asked to sanction 
nearly Rs. 17 lakhs in this respect I 
think previously there was a system on 
the Railways that cach driver was en
trusted with one engine and he was in 
sole charge of it. That system has been 
cancelled after the war due lo shortage 
of engines. When repairs are found 
necessary, the driver when he hands 
over the engine to the loco shed has

Gront9 far 1950-51—  81 «i
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[Dr. Subramaniam] 
to note down the repairs which he has 
found necessary during the running 
and these items of repairs are done. 
Now, it is not certain that for his next 
trip he will be given the same engine, 
whereas previously he was certain that 
he wiU have to take the same engine 
and therefore he was more careful to 
note down the repairs and see that they 
were carried out m the proper place 
and within proper time. Now, he is not 
so  much interested since he cannot get 
the same engine for the next trip. If 
the old system is revived, the engine 
drivers will be more careful and will 
take proper interest Also, if there are 
small repairs, they will look into them 

thus avoid major repairs. If this 
suggestion is carried out, great savings 
can be effected in locomotive repairs 
and maintenance.

Shri Khandubhai Desai (Bombay): 
When this Demand No. 5 has come be
f o r e  the House, 1 would like to place 
certain observatioas. Only two months 
back we had accepted a demand of 
about Rs. 4,42,00,000 for repairs and 
maintenance. Again a second supple
mentary demand for about Rs. one 
crore has been brought. The total 
amount of the supplementary demands 
made in December and now comes to 
about Rs. 45 to 50 crores in a budget 
of about Rs. 220 crores. When about 25 
per cent, of the Budget is brought now 
and then before the House in the shaE>e 
of supplementary demands, the natural 
presumption is that either there has 
been an under-estimate, or that there 
has been a deliberate attempt to do it. 
I personally feel that as the Railway 
Budget pertains to a commercial and 
industrial undertaking, I think the 
picture that is placed before the House 
does not appear to be a real picture. 
I do not know when after two days the 
hon. the Railway Minister will come 
before the House with his railway 
budget, on what figures he will base 
his estimate f o r  the year 1951-52.— 
perhaps on the working of the Railways 
for two or three months only. I would, 
therefore, take this opportunity of 
placing before Government that some 
other form of budgeting should be 
evolved as far as the Railways are con
cerned.

If we look to the items, we find that 
some of those very demands in respect 
of which sums were voted in December 
have again been brought up. The 
question naturally arises why within 
two months the hon. Minister should 
rome forward for additional amounts. 
The explanation may, perhaps, be that 
the working of the Railways have been 
better, with the result that they are 
able to provide for items like replace
ments and repairs, which previously

they thought they would not be in a 
portion to provide for. But I feel that 
Railway budgeting should be done on 
a different basis. I suggest that while 
coming before the House for supple
mentary demands sometime in Septem
ber, Government should give us a com
plete idea of the income \\ hich they ex
pect to derive from the working of the 
Railways with full explanations of the 
supplementary demands which the 
House is asked to vote.

G knts for  1950-51—  81M
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Shri Gopalaswami: The debate on 
this particular demand has centred 
roimd the methods of estimating that 
are now adopted by the Railways, It 
has been complained that we came to 
the House for supplementary demands 
in December last and within two 
months we have come again for supple
mentary demands on several of the 
items in respect of which we obtained 
the sanction of the House for supple
mentary grants in December. That is 
so. I want the House only to realise 
this one fact. The supplementary 
demands that were Drought before the 
House in December were realiy decided 
on by the Railways Ministry somewhere 
about August and but for the fact that 
at the session of the House then sitting 
it was not possible to take up the 
demands then, these demands v/ould 
have been sanctioned somewhere about 
August As a .natter of fact the 
demands placed before the House in 
December last were based, as I said in 
my opening remarks, on the actuals of 
the first three months of the financial 
year and the approximate actuals for 
another month, it so happens that on 
account of the fact that the supple
mentary demands sanctioned in Decem
ber were not related to up-to-date 
figures, certain of Ihe items in the pre
sent demand for .supplementary grants 
relate to what were demanded in 
December last. I do concede the posi
tion that if matters had been better 
arranged both by the Railways Ministry 
and as regards the business of the 
House, this particular criticism would 
not have been so insistent as it has 
been today.

Now with regard to estimates them
selves, particularly in regard to the 
question as to why after having obtain
ed budget sanctions for a number of 
items, we come in for large grants by 
way of supplementary demand later on, 
I wish to mention one other fact which 
I think the House ought to take into 
consideration. We have been trying to 
implement the economy drive both 
during 1949-50 and for 1950-51. We 
received estimates of the requirements 
of the various Railway administrations 
for the purpose of preparing our budget.
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On account of the economy drive we cut 
those demands as much as yve possibly 
could and practically erery railway 
administration suggested that their 
demands had been cut to the bone and 
that it would be aifficult for them to 
work within the monetary limits that 
we set for them in t}ie budget. ITie 
directions that were issued from here 
were that they were bound to see that 
the budget grants were not exceeded 
and that if there is anything very extra
ordinary which prevented them from 
doing so, they must make out a special 
case and come up for sanction for sup
plementary grants. As a matter of fact 
the complaint has been almost universal 
amongst the railway administrations. 
O f course we cannot allow the services 
to fall below the standard and we have 
to look into every case of a request 
from a railway adniinistration for 
additional grants and deal with it on 
the merits. In some cases it was un
avoidable to sanction the additional 
grants the railway administrations 
wanted. That is one very important 
reason in this connection. ,

Let us take the provision under 
Demand No. 5. In 1948-4!  ̂ the total 
under this head Repairs and Mainten
ance was Rs. 44*9 crores. In 1949-50 this 
mounted to Rs. 52*02 crores. In the 
budget for 1950-51, after having cut the 
demands drastically, we provided for 
Rs. 51*59 crores. In tlie August review, 
for the reasons which I have already 
indicated, we had to take the total up 
to Rs. 55-9 crores. A further few 
months of working brought to our notice 
that even this was inadequate, and we 
have had to ask for--it is put down 
as— R̂s. 56*84 crores. If we compare 
Rs. 56*84 crores with Rs. 52*02 crores 
there is no doubt that Uiere is an in
crease of about Rs. 4 crores in the ag
gregate. But due to the reasons I have 
already explained it was not possible 
for us to avoid this increase, because if 
we had Ranted the legitimate demands 
of Railway Administrations our budget 
provision should have been more gener
ous than it was. And an increase of 
about Rs. 4 crores and odd which we 
obtained in December plus a crore 
now, I do not think, is in excess of the 
needs of the situation.

There has been some criticism of the 
increased allotments that are asked for 
under Maintenance, particuiary Main
tenance of Rolling Stock. A  large slice 
of the amount that we are now asking 
for falls under increased cost of re
pairs to rolling stock. Of course this 
increase compared with what actually 
was spent in 1949-50 under this head 
is not excessive. But the real fact is 
that almost at the beginning of the year 
we noticed that the standard of main
tenance of rolling stock on several of

the Railways was much below the pro
per level, and stringent orders wert 
issued to Railway Administrations from 
here that the standard should not be 
lowered, it should be brought up and 
all arrears of maintenance and repairs 
of roiling stock should be overtaken by 
the end of the year 1951-52. That ex
plains the bringing into existence of a 
somev^at accelerated programme at 
repairs to rolling stock. That also ex
plains a part of the mcrease.

With regard to what fell from my 
hon, friend Mr. Singh I am not here to 
say that every item on which additional 
funds are now being asked for could 
not have been anticipated when vm 
submitted our first list of supplementary 
demands. There are possibly a num
ber of items where with a little greater 
foresight it might have been possible 
for xis to include them in the December 
Demands and perhaps reduce the 
amount that we are now asking for. 
But as a matter of fact 1 may inform 
hon. Members that this has been 
noticed in the Railway Board’s office 
already and the Administrations which 
failed to make proper forecasts of 
probable expenditure during the current 
year have been pulled up and told that 
this sort of thing should not occur 
again. I hope as a result of more 
stringent scrutiny of esiimates that 
come from the different Railway Ad
ministrations and greater care on the 
part of the Administrations themselves 
in preparing their estimates this sort 
of thing will be minimised in the future.

That is also my leply to my hon, 
friend Mr. Hussain Imam. He said it 
would be better if information whidi 
is given in a particular form in regard 
to certain items was also given in that 
form in regard to certain other items. 
I shall certainly have that matter look
ed into.

Then I thinfc Mr. Sidhva made a 
point of the faci that under every item 
the familiar words have occurred “ due 
to increase in cost” . Tiiat is to say, he 
wanted to know what exactly were the 
causes of this increase in cost and 
he added that these causes must 
have been stated in the in
formation that is supplied to hon. 
Members. He Vill notice that each of 
the items under which this particular 
phrase occurs consists of a large niun- 
ber of small items lumped together and 
the total figure is taken and on a laijge 
number of these individual items there 
have been increases in price in the 
course of the year which could not 
have been foreseen when me Budget 
was presented.' It is as a result of the 
recognition of the actualities of the 
situation as regards prices that this has 
happened. Now, take for instance the
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question of prices. I ain giving you 
somfe figures from the Economic 
Adviser’s Index of Wholesale Prices. 
Under Industrial Raw Materials on 
7-1-50 the index was 482, on 9-12-50 it 
was 530, and on 6-1-51 it had risen to 
547. Similarly under Semi-manufac
tures it had risen from 333 on 7-1-50 to 
355 on 6-1-51. And under Manufactured 
Articles there is an increase of ten 
between those two dates. Now, repairs 
of rolling stock involve labour. In the 
case of labour it may be workshop 
labour, but insofar as casual labour is 
employed we have got to pay whatever 

market requires us to pay. But 
that perhaps is a very small item.. If 
you take the materials that are requir
ed for carrying out rapairs, some ol 
them are issued from our stores and 
there the actual book value will be 
debited to the work concerned. But a 
large proportion of materials which go 
into the work of repairs to locomotives 
etc., is reported, have to be bought on 
the spot from the market and so fortti. 
In those cases the figures I have given 
of the rise in prices would have a 
material effect on raising the cost.

There is one other point with regard 
to that which I want my hon. friend 
Mr. Sidhva to realize. What exactly is 
paid for a particular piec ê ot ^ork or 
for a particular quantity of raw 
materials used in that work, which is 
decided by a responsible o twicer, is 
checked by authorities to whom that 
particular function has be=n entnislecl 
and we have got to assume, unless we 
come across any particular fraudulent 
transaction and so on, that these prices 
are prices which are reasonable and 
these are tlie market conditions. I can 

, confess that I do not go into the details 
of every item which eaters into the 
cost of repairs. It is not possible. If 
I were going to do that I should have to 
close every other activity that I am in 
charge of, nor can hon. Members of 
the House undertake this responsibility: 
Not even the Members of our Stand
ing Finance Committee. A  certain 
amount of confidence has to be repos
ed in people who incur this expendi
ture, who are responsible officers, 
whose work is checked by accountants 
and auditors. Therefore, I would put 
it to the hon. Mr. Sidhva whether it is 
really necessary that we should give 
all the details which apparently he has 
got in mind. If we were to do that, 
we shall give him about three or four 
sumptuous volumes to read. I am 
sure, that even witli iu‘.j well known 
industry, he will be unable to find time 
to read them .
3 P .M .

Shri Sidhva: What about repairs to 
new locomotives?

Shri Gopsdaswami: The hon. Mr. 
Sidhva ha$ referred to new locomo
tives. Within six months of the arri
val of some of them, he said they had. 
to go into workshops for repairs. As 
a matter of fact there are locomotives 
which were designed by the Railway 
Board in their Central Standards 
Office. These specifications were given 
to the manufacturers; they manufac
tured them, shipped them and they 
came here. It is true that in tlie case 
of the first few engines there were a 
certain nimiber of teething troubles. 
First’ they had to be tried out, used on 
our track and also there were some 
small minor defects noticed and in 
order to put these right instead o f 
working them with all their defecj^ on 
the lines, they were sent into these 
workshops for that purpose, of replac
ing a small part here and repairing 
another part there. It is quite likely 
that he saw a dozen locomotives at the 
same time in the workshops. That is 
quite possible. I may inform 
hon. Members that the condi
tion of these engines at the time 
they arrived, has been given the most 
careful consideration and in regard to 
one or two which we considered were 
not strong enough or where the engine 
was concerned, we have had them re
placed by the manufacturers. In the 
case of other certain alterations have 
been carried out at the instance and in 
consultation with our expert advisers 
and I may confidently say that the per
formance of these locomotives on our 
tracks has been entirely satisfactory, 
if not entirely satisfactory, to the ex
tent of 95 per cent.

Shri Hussain Imam: Is he referring 
to W. P. engines?

Shri Gopalaswami: Yes.

Shri Sidhva: Who paid the cost o f 
replacement. Sir?

Sliri Gopalaswami: I cannot answer 
that question off hand. It is possible 
that some of the cost will be borne by 
us and some of the cost was thrown 
on the manufacturers themselves, but 
that is a matter on which if detailed 
information is required, I  could collect 
and give it. I shall have something to 
say about this in my Budget speech. 
You wiU know what exactly we in the 
Ministry have done in respect of these 
engines, getting information of the 
durability and driving quality of these 
engines and what we propose to do in 
that connection. Dr. Subramaniam re
ferred to the old practice of a locomo
tive being assigned to each driver, who 
as soon as a particular tour of work 
on a particular occasion was over used
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to send it into the shed with a list of 
whatever defects he may have noticed 
in the performance of the locomotive 
during that particular trip. I under
stand that this system is stiU continu
ing on certain Railways. It is not con
tinuing on other Railways because 
they thought that both economy and 
efficiency would be promoted by pool
ing these locomotives and carrying out 
the repairs to all of them. As regards 
the relative eflficiency of the old sys
tem and the new system, I believe our 
expert officers have their own definite 
opinions. I myself have not gone into 
the merits of these opinions and I 
should certainly ask for a note of what 
particuliar experts think on this prob
lem and shall take such action as may 
be considered desirable.

Shri Sidhva: They worked that 
scheme satisfactorily for thirty years.

Shri Gopalaswami: I will take that 
fact into account.

The last thing I need refer to is tlie 
suggestion that has been made by my 
hon. friend, Mr. Khandubhai Desai. 
That was something which arose out 
of the criticism that has been made 
today, namely, of the changes in esti
mating that have resulted on account 
of our having to apply for supplemen
tary grants of large amounts. His sug
gestion was that being a commercial 
concern, not being amenable to the 
ordinary principles which govern ad
ministrative budget making, he would 
ask me to consider the desirability of 
presenting a budget on the eve of a 
particular year and submit another 
Budget with Revenue and expenditure 
and Capital receipts and capital expen
diture somewhere about the beginning 
o f autum, say September and get the 
approval of the House. But such a sup
plementary budget would not be really 
a Supplementary budget. What he 
wants is that at the beginning of the 
year we should estimate both receipts 
and expenditure with the information 
then avaDable and then modify these 
estimates at the beginalng of the sec
ond half of the year, so that we may 
avoid as far as possible all de
mands for supplementary grants. 
This is rather an attractive 
idea. I do not know if it obtains 
in any commercial concern. I have 
not had experience of it in any 
commercial concern. With regard to 
the Railways they are a sort of admi
nistrative cum commercial concern and 
we have got super-imposed on all these 
the control of Parliament and it is for 
us to consider whether we should un
dertake in the case of Railways +he 
making of two budgets and invite the 
House to sit on these two Budgets for 
330 P.S.D.

days together for the purpose of pas
sing them. I shall try to see what,the 
merits of the suggestion made by him 
are and if at all it is possible to im
prove the present state of things, I 
shall do what I can.

Shri T. N. Singh: The hon. Minister 
stated in the beginning there was an 
attempt at economising and the budget 
figiwe was put at a lower level and 
then subsequently new expenses came 
in or new circumstances arose and 
they had to increase the expenditiwe.
I want to know whether those higher 
standards were under consideration at 
the time the budget as prepared or 
whether those higher standards were 
considered later on in the year. ^

Shri Gopalaswami: All I can say is
that the directive to attain higher 
standards, to liquidate all arrears of 
maintenance and repairs, was issu ^  
after the Budget was passed by the 
House. I am not in a position to say 
definitely whether we had not got this 
matter under consideration at the time 
of the Budget. It is possible that we 
had it under consideration; but we 
had not reached the conclusion to issue 
a specific directive on this question.

Shri M. L. Gupta: My point has not 
been met, Sir.

Mr. Speaker: What is his point?

Shri M. L. Gupta: I referred that 
last year, in respect of dearness allow
ances and food-grains allowances, five 
lakhs.......

Shri Gopalaswami: Do I understand 
the hon. Member’s point to be that we 
provided fairly generous amounts un
der dearness ^lowances first; and that 
when the adjudicator’s award came in 
it was possible to have adjusted the ex
tra five lakhs that are now being ask
ed for out of the large amounts that had 
been provided for in the Budget? Is 
that the point?

Shri M. L. Gupta: No, Sir. My 
point is this. We have provided 9 8 
crores in the last year for foodgrains 
shops. This year we have provided 
9-9 crores, as explained by the hon. 
Mr. Santhanam. After that, we are 
providing here......

Shri Santhanam: This 9*9 crores in
cludes the Supplementary Budget.

Shri M. L. Gupta: This 30 lakhs also?
Shri Santhanam: Yes. . :

Shri M, L. Gupta: This 22 lakhs 
also? _ _



Sliri Santhanam: Not probably.
Sliri M. L. Gapta: We have been 

providing 30 plus 22 lakhs. We are 
told that some people have opted out 
and we have provided 30 lakhs for 
them. We have further provided 20 
lakhs as loss on account of ^rainshops.
If people have opted out of. grainshops 
concessions, how is that we find incre
ment on both sides?

Shri Santhanam: As 1 explained, the 
actual increase would have been much 
more than 52 lakhs but for the opting 
out of certain people to cash allow
ances. The net resulting increase is 
much less than what it would have 
been if they had not opted. The prices 
have risen much in pulses and cooking
oil and cereals and as I explained in 
the morning the concession per family 
has gone up from Rs. 26 to Rs. 33.
That would have been reflected full 
in the demand but for the fact that 
people have opted to cash.

Shri M. L. Gupta: But, we are pro
viding.......

Mr. Speaker: We are going into an 
argimient. I shaU put the cut motions 
first.

Shri T. N. Singh: I beg leave to 
withdraw my cut motion.

The cut motion was, by leave, 
withdrawn.

Shri Jnani Ram: I beg to leave to 
withdraw my cut motion.

The cut motion was, by leave, 
withdrawn.

Mr. Speaker: The question is:
“That a supplementary sum net 

exceeding Rs. 1,04,53,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March 1951, 
in respect of ‘Ordinary Working 
Expenses Repairs and Mainte
nance’ .”

The motion was adopted.
D e m a n d  JTo . 6— O b d in a b y  W o e k in o  

Ezfeksis— OpBBATiMa Sttatf
Mr. Speaker: Demand No. 6. There 

is no cut motion.
The question is:

“That a supplementary sum not 
exceeding Rs. 46,30,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in res
pect of ‘Ordinary Working Expen
ses—Operating Staff’.”

The motion was adopted.
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D e h a k d  N o .  7— O b d i n a b y  W o b k ik o  
E x p e n s e s — O p e b a t io n  (Fukl)

Freight of coal and losses on collieries.

Shri T. N. Singh: I beg to move:
“ That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 53,42,000 in respect of 
‘Ordinary Working Expenses— 
Operation (Fuel)’ be reduced by 
Re. 1,”

I have moved this cut for the pur
pose of raising my voice against what 
I think is inefficient management of 
the collieries arid the way in which 
fuel is being used and supplied on the 
Railways.

I fee], as may be very clearly estab^ 
lished by looking at the collieries 
which are next door to the Railway 
collieries that we are not actually 
getting full value for aU the money 
that is spent on the management and 
running of these coUieries. This ques
tion engaged the attention of the 
House during the last session also and 
opinions were expressed that these 

. collieries are not well rhanaged, that 
they are not economically managed, 
and that at the same time, the treat
ment of the workers— as some of those 
who are working among the labourers 
in these collieries will vouch for—is 
not satisfactory.

Shri Hussain Imam: On a point of 
information Sir. Did you put Demand 
No. 6 or 7? He is speaking on Demand 
No. 7.

Mr. Speaker: Demand No. 6 was 
carried by the House. Demand No. 7 
is before the House and he is moving 
his cut motion.

Shri T. N. Singh: I feel that the 
management of these collieries is not 
all right. As a. matter of fact when 
a supplementary demand is being 
made because of the increased cost of 
production in these collieries, I do feel 
that it is time that we voice our feel
ings on the subject.

Firstly, if you compare the working 
cost and the cost of production of the 
various collieries run by the same 
management, more or less in the same 
area, you will find that the working 
cost varies. This could be checked up 
by merely looking at the last year’s 
literature which was supplied to us 
during the Budget time. Similarly, 
there are other collieries which are not 
economical to run. They require to 
be closed. Even if we work them ar>d
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use all our efficiency, they may not 
give the result that we expect. It is 
very necessary that a proper investi
gation should be made to find out 
which of the collieries can work econo
mically and which of the collieries re
quire new and proper machineries, so 
that they could give the maximum re
sults for the money and labour spent 
on them. This is necessary especially 
when we find that the cost of produc
tion in these collieries is going up.

Secondly, there is an item .which says 
that due to longer route by ship, the 
cost of coal supplied to the Railways 
has gone up. I do not know what the 
circumstances were; but I do feel that 
this does show a lack of co-ordination. 
After all, it is always possible to esti
mate where we want particular things 
to reach and at what time. Our de
mand for coal is known; we know 
what the Railway will approximately 
require, and when they will require. 
I see no reason why proper arrang^ 
ments should not have been made in 
advance especially when we have got 
our own collieries, our own arrange
ments, and when we know what 
amount of coal is imported from out
side. etc. When all these things are 
known, it is but proper that things 
should have, been anticipated and this 
extra burden on the tax-payer should 
have been avoided. For these two 
reasons, I have raised this point and I 
hope the Railway Minister will kindly 
satisfy us on these points.

Mr. Speaker; Mr. Santhanam.

Shri Sidhva: I would like to speak 
on this, Sir.

Mr. Speaker: Let us hear what the 
hon. Minister has to say. It is better 
if he intervenes in the debate at this 
stage, and answers the points.

Shrl Santhanam: My answer is brief. 
So far as the collieries are concerned, 
we are presenting the Budget accord
ing to the old practice. The collieries 
are actually managed by the Ministry 
of Works, Production and Supply, now, 
formerly by the Ministry of Iiidustey 
and Supply . I know th«t it is not quite 
satisfactory- that we should be present
ing the Budget when somebody else is 
res^ponsible.

Shri ikhandnbhai Desai: This is not 
presenting the Budget; this is present
ing the losses that you are going to 
incur.

Shri Santhanam: The Demand also; 
the whole thing is put on the Railways. 
This is unsatisfactory and we have al
ready taken steps to see that the Bud
get wiU be presented in future, by

% o s e  who are actually responsible to 
Parliament for the working of the col
lieries. But to the extent that I know, 
there are one or two matters about the 
Railway collieries which the House 
should consider. During ^ e  war a 
large number of small collieries have 
been induced to come into operation 
and it is the effort of the Government 
of India to see as far as possible, that 
these collieries also are enabled to be 
alive and to run successfully. - ’p iat is 
why coal is controlled. There is the 
Coal Commissioner who controls both 
the production and the distribution of 
coal. It is the Coal Commissioner who 
allots coal even to the Railways from 
the Railway collieries. We have no 
right to bring coal from our own rail
way collieries to the railways. That 
too has to be allotted by the Coal Com
missioner. If the railway collieries 
were to be worked to their full extent 
or capacity, probably there will be a 
good profit; but their production is 
limited to the needs of the country, in 
the light of the production from the 
private collieries also. Owing to this 
limitation and the practice of maintain
ing the same staff whether the produc
tion is at a particular level or not, 
some amount of loss has to be incurred. 
That is the general idea. As for de
tails, as I have said, it is the Ministry 
of W ^ ts, Production and Supply that 
will have to give a proper account to 
the House.

As for the question of freight, I fully 
appreciate the point made by Mr. Singh 
that so far as coal is concerned, we 
know our needs and we should be able 
to estimate our costs. But here an 
element of doubt or uncertainty comes 
in. We are not able and sometimes 
we are not allowed to move all the coal 
required by the South Indian systems 
by the all-rail route. And today the 
sea route is much more costly than 
the all-rail route. So whenever we 
have to move coal either owing to the 
necessity or due to the general over
all policy, by ships, the goes up.
We are forced to move a certain quan
tity of our coal by ships and we have 
to incur a higher expenditure. In order 
to maintain our coastal shipping in
dustry, we have to move a certain 
amount of coal by sea. And also, the 
actual amount of coal that ought to be 
moved by any route it is not possible 
to forecast at the beginning of the 
year. If we have to move more grain 
from, say Calcutta to Madras, we may 
not be able to move as much coal by 
rail as we might have expected to do. 
So in that case, by real necessity also 
we have to move the coal by sea, and 
pay more freight. Due to this element 
of uncertainty we have had to come 
for an extra Demand. I can give cer~ 
tain figure? her̂ .̂ In the original Bud-
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LShri Santhanam] ^
get, the sea-raii route freight was esti
mated for 1,60,000 tons and the all-rail 
route for 2,45,000 tons. Now in the re
vised estimates we are expected to 
move as much as 4,38,000 tons by sea 
and 20,000 tons by the aU-rail route. 
The extra demand is solely due to this 
fact.

Shri Sidhva: 1 must say that I am 
not satisfied with the answer given by 
the hon. Minister about the working of 
the collieries. This is not the first time 
that the subject has been discussed in 
this House. As my hon. friend 
Mr. Singh said just now, last time also 
in this House this matter was brought 
to the notice of the hon. Minister and 
he definitely assured the House that 
this matter will be looked into, I re
member in the Standing Railway Fin
ance Committee, 18 months ago, my 
colleagues and I made a definite sug
gestion to the hon. Minister about the 
running of the collieries by the Rail
ways instead of any other Ministry, 
and Mr. Gopalaswami Ayyangar said 
he would examine the suggestion and 
let us know. But now, eighteen months 
have elapsed since this suggestion was 
made, and since it was raised in this 
House also and now here the Govern
ment have come forward and asked the 
House to pass a sum of Rs. 30 lakhs as 
loss. And we are told that the Minis
try of Works, Production and Supply 
must account for it. Then why not re
fer this matter to that Ministry? We 
must have a full explanation from 
whichever Ministry is responsible for 
this. Our suggestion is not listened to, 
and at the same time the Ministry res
ponsible for this loss is not accounting 
for it to Parliament, because the entry 
comes in the Railway Budget, and so, 
probably that Ministry is indifferent. 
All the same the loss is incurred, and 
the House must know what is this loss 
due to. We are not concerned about 
the question as to which particular 
Ministry is responsible. The Railway 
Ministry has brought this Demand 
before the House and the House must 
know all about this loss and how it has 
occurred. The hon. Minister himself 
did not seem to be quite satisfied; for I 
felt he made his statement very halting
ly. I can, of course, appreciate his 
difficulty. But this loss comes up sys
tematically and regularly and I there
fore, submit that due consideration 
should be given to this matter by the 
hon. Minister. Let this item be held 
over and transferred to the proper 
Ministry who will then be bringing it 
before the House. They will then know 
the feeling of the House on this parti
cular matter.

Then as regards the question of 
freights. I want to know whether we

are sending the coal by sea because of 
the shortage of waggons. Is that the 
reason why necessarily steamers are 
being employed for the carriage of 
coal? If so, what was the sum paid to 
the steamer companies? Were not 
waggons available? The coal must 
have been sent from the collieries to 
Calcutta 4)y rail routes and from Cal
cutta to other destinations by sea. If 
waggons were available, why were 
steamers employed and the cost of 
freight thus increased? I do not know 
how much we have paid to the steam
er agents. Could we not use our own 
waggons? We have already placed 
orders for more waggons. And wag
gons are already there. I want an ex
planation why steamers were employ
ed or are going to be employed for the
400,000 tons that the hon: Minister re
ferred to.

Mr. Speaker: The reason has already 
been stated in the explanation given, 
that it is for the purpose of maintain
ing the coastal shipping trade that we 
are trying to give them some freight 
sometimes.

Shri Sidhva: Is it because there are 
no arrangements for transporting the 
coal by railway? Is that the position?

Mr. Speaker: No. As far as I could 
see, there are two reasons. One is the 
maintenance of the coastal shipping 
trade. For that purpose whenever 
they fall short of trade, the Railways 
are directed to get their coal by steam
ers. That is one reason. It is not a 
question of shortage of waggons. The 
other reason is the general situation in 
the (gauntry. I think he quoted the 
food situation and said that it might 
become necessary to employ our rail
ways to move grains or other things 
and then it becomes necessary to send 
the coal by steamers.

Shri Sidhva: If it is something in the 
nature of a subsidy to the iteamers, I 
have nothing more to say.

An Hon. Member: Why?

Shri Sidhva: Because they are our 
own ships. If some companies own the 
ships and the profits go to them, that is 
not a very satisfactory arrangement. 
But it is not a good policy so long as 
we have our own State t r a n ^ r t  that 
we should encourage them. We ought 
to know whether freight was not 
available to those steamers. Last 
year there was so much freight that 
steamers were not available. But I 
do not want to go into that question. 
If the freight is given to Indian
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steamers? to maintain the coastal trade, 
it is done with the best ot intention.

As far as the collieries are concerned, 
I want your ruling. The Minister said 
that he could not explain. Is it proper 
that the House should be asked to pay 
Rs. 30 lakhs? Should it not be held 
over in connection with the concerned 
Ministry’s demands? This is not the 
first time, this is the second time that 
it has been brought before us in this 
fashion. I appeal to you to consider 
this matter. Some solution will have 
to be found.

Shri Frank Anthony: Sir, I want to 
secure your ruling. The Deputy- 
Speaker was in the Chair this morning 
and on one particular point I would be 
grateful for your clarification..........

Mr. Speaker: I may make one point 
clear. The clarification prima facie, 
from the opening remarks of the hon. 
Member, seems to be by way of an 
appeal to me over the Deputy-Speaker’s 
ruling. I do not know what it w as-----

Shri Frank Anthony: The point was 
not considered . . . .

Mr. Speaker: Whatever it may be, 
what has been done by the Chair at 
that time, I do not think I can sit in 
judgment over that. What has been 
done is done. When a similar point 
arises again and if anybody is quoting 
that as a precedent, certainly the Hon. 
Member will be entitled to make his 
remarks as to whether that was right 
or wrong. I may then consider it but 
not by way of a revision over what has 
been done. The Chair is the same 
whether it is the Speaker or the 
Deputy-Speaker who occupies it.

Shri Frank Anthony: I certainly sub
mit to your finding. I do not wish to 

. resurrect this matter but it is a matter 
of principle........

Mr. Speaker: We shall discuss it 
when the occasion arises.

Shri Frank Anthony: You may say
that since the matter has been virtually 
closed it will not arise. The point is 
whether on a supplementary demand, 
a matter of policy .............

Mr. Speaker: He need not raise that 
point now: it does not arise

Shri Frank Anthony: It was not
considered this m orning..........

Mr. Speaker: Assuming the hon. 
Member is right I can only sympathise 
with him. I cannot carry the matter 
any further than that.
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Shri Khandubhai Desai: The question 
of the collieries has been coming be
fore the House off and on. I believe 
seven coUieri^ are owned by the Rail
ways but they are worked by tbt 
Ministry of Commerce and Industry as 
the hon. Minister stated..........

An Hon. Member: It must be Works, 
Production and Supply.

Shri Khandubhai Desai: It may have 
gone there now: I do not know. What 
is asked is Rs. 30 lakhs as loss in the 
fuel account. I would like to know 
whether all the coal produced in our 
collieries is sold to the Railways, I do 
not think so. A portion of it may be- 
sold to the Railways for fuel, whereas 
quite a large quantity of the coal 
produced by the collieries may be sold 
to private undertakings. Apart from 
the fact that the reply given to us is 
not satisfactory, the accounts also, in 
my opinion, are not satisfactory. Why 
should it go to the fuel account? It is 
some property held by the Railways 
and some loss has been incurred. Let 
that loss be debited to the general Rail
way finance. That is one aspect to 
which I want to draw the attention of 
the Railway Ministry.

These collieries, as I know, are very 
big ones compared to others that are 
managed privately. Being larger units 
they ought to make better profits. 
Instead losses are being .debited to 
Railway finance. They should have 
brought some profits as so many other 
mines are working at a profit. It has 
been pointed out to us during the Rail- 
waj" Budget discussions that the Rail
ways are being managed efficiently 
and that the Railways have shown 
some progress in the matter of their 
performance. Then why should this 
small property owned by the Railways 
not be worked by the Railways them
selves? I cannot understand it. If 
they can manage the whole Railways 
in India so efficiently, as they claim, 
why should a portion of the railway 
property be managed by some other 
department, which is not capable of 
managing it? When this question is 
being raised every now and then the 
answer is given: “This is not my 
Department.” But it is your own 
property. What have you been doing 
for the last two or three years when 
you have been writing off such large 
sums? It was the dutys^of the Railway 
Administration and the Railway Minis
try to see that they themselves manage 
this undertaking. That is the only 
solution. It is very unfair for the Rail
way Ministry, which in my opinion is 
a part and parcel of Government, to 
tell us that it is not their concern but 
the concern of some other part of Gov
ernment. We hold the Hallway Minis
try itself responsible for the losses.
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Shri Hussain bnam: I wish to invite 
attention to this very material question 
of the losses on the collieries. In the 
old days the collieries were managed 
by the Railways and we were getting 
coal at a cheaper rate than the market 
price. But now with the changed 
administration and the handing over 
of the collieries to another department 
we seem to be face to face with the 
opposite situation.

I do not know the basis on which the 
losses are computed. Do the collieries 
charge the railways at the controlled 
rates or are they fixed under some 
kind of agreement, that they will 
supply coal to the Railways at a certain 
rate, irrespective of the cost of work
ing. Some light should be thrown on 
the method of accounting.

Another point which I hope is not 
substantiated is the one made by Mr. 
Desai, that we are selling coal to out
siders at a cost less than the production 
cost. Why is it that the collieries in 
the private sector are making money 
and it is surprising that in the Gov
ernment sector they should be incur
ring losses?

Mr. Speaker: I am afraid the expla
nation was not properly heard. 
As I heard the explanation, it was that 
in the interest of private collieries or 
other collieries they cannot work the 
collieries to the fullest possible extent. 
That is why they have to maintain 
sometimes a larger staff and the out
put is not great.

Shri Santhanam: That is correct.
Shri Hussain Imam: Formerly each 

colliery was being managed by a 
different Railway, such as the E.I.R. or 
B. N. Railway. Now all are under the 
management of Government. The 
more economical course would be to 
close down certain collieries if we are 
not going to consume all the coal and 
not keep the overhead staff and main
tain it. It condemns for all time the 
question of nationalisation. I am look
ing at it from this point of view, that 
you are making a bad show of 
nationalisation. A thing which is 
desired by the House and by a large 
number of people outside is bein j con
demned out of court because of this 
wrong handling of the situation. If 
you want less coal close down some of 
the collieries and work only three or 
four to meet your requirements. That 
way you will also be conserving coal. 
The idea behind working less is not so 
much to benefit the private collieries as 
to conserve our national resources. 
"Vlire; are very short in first-class steam 
ciM  which is required for manufactur
ing steel, and therefore everyone has

to be on guard not to use up all the 
first-class coal.

I therefore invite the attention of the 
hon. Minister to the fact that this 
matter should not be brushed aside by 
a discussion on the Supplementary 
Demands but it should be examined 
thoroughly. A more economic method 
must be found for working these 
collieries in the future. Whatever has 
happened in the past has passed, but 
in future we have to be more careful 
and find out a more efficient and more 
commercial manner than Government 
red tape allows.

Shri Gopalaswami: I think I should 
express a great deal of sympathy with 
the view that has been expressed that 
the Railway Ministry which is to foot 
the losses of running these collieries 
should be in a position to influence the 
administration of these collieries and 
be responsible for losses or gains as 
they may accrue. The present posi
tion. however, is this, I can tell you 
straightaway that for the last eighteen 
months in respect of these State 
collieries if the Railway Ministry has 
done anything at all it is to press on 
the Industry and Supply Ministry to 
modify the position that now exists— 
plant responsibility where it is due and 
either hand over the collieries to the 
Railway Ministry or let Ihê Ti lake over 
the ownership, the capital at charge, 
and everything else themselves and 
work them. That is the point of view 
for which the Railway Ministry has 
been standing all these months. But it 
is only with the present position that 
we are concerned so far as the demand 
for a Supplementary Grant is con
cerned, and the present position is that 
the Railways are the owners of these 
collieries, the capital at charge of these 
collieries is Railway capital. The 
collieries are in the hands of another 
Ministry which is a kind of a manag
ing agent to us. Well, the managing 
agents so work these collieries that 
they incur losses. After all, profit or 
loss, even in an industry which is 
managed by a managing agency, has 
to come down on the head of the 
owners, the shareholders. Therefore, 
when they say, “We have incurred 
losses; you are the owners, you have 
got to foot the bill” , we have got to 
foot the bill until the time we change 
the system altogether. I entirely - 
sympathise with what has been said 
and I hope that with the transfer of 
coal—I think Mr. Santhanam made a 
misstatement, I myself was responsible 
for his making a misstatement. Mr. 
Santhanam pointed out that these colli
eries are now in charge of Industry 
and Commerce. As a matter o f fact in 
the new re-organisation coal has gone 
to Works, Production and Supply— I
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hope that with the more efficient 
management which we may expect 
from the new Ministry under my ht>n. 
colleague, Mr. Gadgil, this kind of 
thing will not recur in future.

The AGnister of Commerce and 
Industry (Shri Mahtab): With your 
permission, Sir, may I say a few words 
on where the co-operation of the House 
will be necessary in order to reduce 
the cost of production of coal so far as 
the State collieries are concerned?

Until very recently these collieries 
were under my charge and I have very 
closely looked into this position. Some 
time back a Committee was appointed 
to look into .the costs of production of 
these collieries. One of the main 
causes for the higher cost of production 
here is the higher labour charges paid 
here. On many occasions we came to 
the decision that the labour charges in 
the State collieries would be the same 
as in the other collieries, but for 
various reasons it was objected to, and 
probably on some occasion the very 
same Members who are now objecting 
to the higher cost here would object to 
the reduction of the labour charges. 
That is the trouble that we are faced 
with. Any way as soon as that deci
sion was given effect to, and labour 
charges were brought to the same level 
as in private collieries, there wei^ 
strikes and pressure was put on Gov
ernment to continue the status quo till 
something else was found out. In that 
move many Members of Parliament 
also became interested and in the end 
the status quo is stiU continuing. If 
that is agreed to today I am quite sure 
the cost of production of coal from 
State collieries will come down.

Shri Hussain Imam: On a point of 
information. May I ask the hon. Minis
ter whether under the re-organisation 
that has been started are these mines 
coming back to the Railway or not?

Shri Gopalaswami: That question is 
still where it was.

Shri T. N. Singh: The hon. Minister 
of State for Railways stated that these 
collieries were running at a loss be
cause the Coal Commissioner had 
fixed certain levels of production. The 
Commerce and Industry Minister says 
that they are running at a loss because 
of the higher labour charges. These 
two statements made on the floor of 
the House within less than half an 
hour seem to contradict each other. 
It is fair that this point should be 
explained.

Mr. Speaker: I do not think they are 
necessarily contradictory. Both may 
be contributory factors.

Now what about the cut motion? Do 
I put it to the House?

Shri Sidhva: What about the infcMr- 
mation, Sir? The House has not been 
given information as to how the loss 
occurred.

Mr. Speaker: I was thinking on 
different lines. I feel myself in a fix, 
but one thing I do feel that, whatever 
the inter-departmental or ministerial 
divisions, so far as the tax-payer qtiH 
the House are concerned. Government 
must be functioning as a whole; and it 
can hardly be a defence that because 
the particular Minister who puts in a 
demand does not know anything about 
it, the explanation should come from 
the other Ministry. It is too much, to 
my mind, to ask the House to give its 
consent without knowing practically 
anything about the matter. How these 
things should be adjusted is a matter 
for the Cabinet and for Government to 
decide amongst themselves—it is not 
for me to suggest, nor is it possible to 
make any suggestions just at the' 
moment. Of course, it wiU involve so 
many factors to be taken into consi
deration— as to under which Ministry 
and under what proper head it should 
be accounted for, the various reasons 
for it, etc. But some way must be 
found out so that when such demands 
are put before the House either the 
Minister responsible for it should make 
the demands or the Minister respon
sible should be present in the House to 
explain the particular point fully. The 
difficulty which I have been feeling is 
that practically the House is being 
called upon to vote this Demand with
out full knowledge of the facts.

Shri Sidhva: Without any knowledge. 
Sir.

Mr. Speaker: Some knowledge they 
have already got.

Shri Sidhva: That is nothing.
Mr. Speaker: It is not no knowledge. 

Some knowledge, howsoever little, is 
different from no knowledge.

Shri Sidhva: The main point is how 
has this loss come about. That has not 
been explained.

Shri Gopalaswami: May I just
intervene with one point of view which 
strikes me, Sir? After all, the expen
diture under the existing arrangement 
has to be debited to the ^ ilw a y  
Ministry and it is because of this that 
the Railway Ministry has come forward 
with this Supplementary Demand. I 
quite appreciate that when we want 
some amount to be granted to cover 
losses on particular transactions we 
should be in a position to ^^ la in  the
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IShri Gopalaswami] 
whole of the transactions so that the 
House may be in a position to satisfy 
itself that the loss is legitimate. I 
quite appreciate your observation also 
that when two Ministries are connected 
with a matter of this description, even 
though one Ministry may put forward 
the Demand the representatives of the 
other Ministry should be present here 
with all the details so that hon. Mem
bers may be satisfied. That sugges
tion we shall certainly take note of and 
see that it is implemented in the futvire. 
But so far as the present Supplemen
tary Demand is concerned, I would 
only ask the House to respect this 
position, namely, that so far as we are 
concerned we only pay what is 
demanded of us by the Ministry which 
is in charge of these transactions. 
Under the existing conditions, we are 
bound to pay what they demand. One 
explanation that we have obtained 
from the ofiBcers working under that 
Ministry is that the- loss is almost 
entirely due to low output, that is to 
say, the collieries were not in a posi
tion to produce the quantity of coal 
that would have made the working of 
these collieries an economic proposi
tion. I must say that we did not probe 
further into it in order to find out 
exactly what was the position,— 
who was responsible for the low 
output and that sort of thing. 
But the fact remains that there 
is this loss. If we do not pay this 
money to the other Ministry, I suppose 
really the hon. the Finance Minister 
will have to find Rs. 30 lakhs from 
some other source. So, I suggest that 
when the Works, Production and 
Supply Ministry comes up before the 
House in connection with the Budget, 
the House may get the fullest possible 
explanation.

Shri Sidhva: In order that the
Cabinet may know the feeling of the 
House on this matter, I suggest that 
this item of Rs. 30 lakhs may be 
deleted.

Pandit Thakuc Das Bhargava
(Punjab): It may stand over, Sir.

Mr. Speaker: Keeping the Demand 
over will not really carry matters any 
further. The House has given a suffi
cient indication of what it thinks about 
this subject and the hon. Minister has 
also stated that he wiU bear it in mind. 
I think that we need not press this 
matter further. Of course, it is for 
hon. Members to vote or not to vote.

Shri Frank Anthony: Vote against!

Shri Sarangdhar Das (Orissa): May 
I know from the hon. Minister of 
ComH«erce and Industry who quoted

from the report of the Coalfields Com
mittee that workmen's wages are too 
high whether this report has been made 
available to Members of the House?

Shri Mahtab: I will make it avail
able, if it has not been done already.

Shri S. V. Naik (Hyderabad): I 
would like to raise a i>oint of informa
tion. Last year, Mr. Massey raised the 
question of coal consumption and at 
that time the hon. Minister informed 
him that a Fuel Economy Committee 
had been appointed in October 1948 
and he was expecting economy to be 
effected in coal consumption as a result 
of the Committee’s deliberations. I 
want information as to what this Com
mittee is doing and why there has been 
no economy,

Shri Santhanam: If the hon. Member 
would raise this during the Railway 
Budget, I shall give him full informa
tion regarding consumption of coal, the 
working of the Committee and the 
results we have achieved.

Shri T. N. Singh: Just now the Minis
ter of Railways stated that during aU 
these days he had not tried to find 
out why the losses have been occur
ring. In view of this admission on 
the part of the Railway Minister, I 
think the position becomes even more 
confused.

Mr, Speaker: Order, order. He is 
not asking for any information.

Shrimati Renuka Bay (West Bengal): 
The hon. Minister of Commerce and 
Industry stated just now that this loss 
o f Rs. 30 lakhs was due to the status 
quo being maintained about the 
labourers’ wages. I would like to know 
from him how much of this loss is due 
to the status quo being mainteuned and 
how much is due to other causes.

Shri Mahtab: So far as I remember 
offhand, the cost would have been 
reduced by about Rs. 16 lakhs if the 
recommendation of the Committee had 
been given effect to.

Shri Khandubhai Desai: But there
were so many other recommendations 
too.

Mr. Speaker: Now, it is time to apply 
the guillotine.

Shri SidhTa: But how will you put 
this to vote, Sir?

Mr. Speaker: As a cut motion.

Shrimati Rennka Ray: Are we !•
pass this Demand without knowledge 
of facts?

Grants for 1950-51—  3205
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Shri Sidhva: May I just point out that
il this Re. one cut motion is passed, it 
will mean a vote of censure on Govern
ment. If the hon. RTember had moved 
for a cut of Rs. 100 it would have been 
all right. When you put this Demand, 
therefore. I suggest that you put it 
minus these Rs. 30 lakhs, and this 
figure may be deleted.

Mr. Speaker: It is entirely^ for the 
hon. Members to decide as to what 
they propose to do. One course would 
be, as Mr. Sidhva suggests, to pass this 
Demand minus these Ri. 30 lakhs and 
the question of Rs. 50 lakhs may be 
kept open. But I do not know how 
that will affect Government in the 
matter of making Demands. The other 
^tem ative which is one of compro
mise— and therefore always the best 
course— is that after expressing what 
the House feels on this question and 
after having the assurance of the hon. 
Minister, perhaps we may not go again 
into the matter and harp on the very 
same Question.

An H od . Member: In other words, 
forget and forgive.

Mr. Speaker: If a repetition occurs, 
then certainly the House may sit tight. 
But this being the first occasion, let 
there be something like a rnDd warn
ing and nothing further. The proce
dure to my mind would be on a par 
with the procedure we adopt in regard 
to cut motions in the General Budget. 
It is technically the Finance Minister 
who brings in all demands, but so far 
as cut motions are concerned, the 
Departments are represented and it is 
the Minister in Charge of the particular 
Department who replies. If such a pro
cedure is adopted here, I think, so far 
as the House is concerned, it would be 
a satisfactory arrangement.
4 p .m .

Shri Sidhva: But what is the definite 
assurance?

Mr. Speaker: The definite assurance 
is that somebody conversant with this 
subject and who will be able to give all 
the information that hon. Members 
want will be present.

Shri Santhanam: We are prepared to 
adopt either of the two courses.

Shri Gopalaswami: M ^  I make a 
suggestion for your consideration, Sir? 
The House wants to be fully in posses
sion of the facts which explain this loss 
of Rs. 30 lakhs. It might perhaps be 
possible for us to drop these Rs. 30 
lakhs for the present from the present 
set of supplementary demands and pass 
only the rest. I will bring up another 
supplementary demand for Rs. 30 lakhs 
sometime before the end of the year 
when the House can go into the whole 
question.

3205*
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Mr. Speaker: It is now time for us 
to put all the demands. What I shall 
do is this then. I will put ihis demand 
minus Rs. 30 lakhs: that is a good 
solution of the whole thing.

Shri Gopalaswami: It will mean my 
moving it later on. If we drop it, it 
might be thought that the House did 
not agree to Rs. 30 lakhs—I do not 
want that impression to be created.

Mr. Speaker: Then I will put it this 
way.

In view of the strong desire of the 
House to have more information on 
the demand for Rs. ?0 lakhs on the 
item of ‘Losses on collieries anticipated 
by the Chief Mining Engineer’ the hon. 
the Railway Minister is agreeable to* 
take this matter at a later stage, bring 
it in as a separate demand and, for the 
present drop it from the present 
demand.

Shri T. N. Singh: I do not press my 
cut motion. Sir.

Speaker: I will, therefore, put. 
this demand reduced by Rs. 30 lakhs.

The question is:
“ That a reduced supplementary 

sum not exceeding Rs. 23,42,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day o f March, 1951, 
in respect of ‘Ordinary Working 
Expenses—Operation (F^el)’ ,”

The motion was adopted.
Mr. Speaker: The question is:

“ That the respective supplement
ary sums not exceeding the 
amounts shown in the third column 
of the Order Paper, except in case 
of heads of demands Nos 4, 5. 6 
and 7, be granted to the President 
to defray the charges which will •  
come in course of payment dur
ing the year ending the 31st day 
of March, 1951. in re.s;pect of the 
corresponding -heads of demands 
entered in the second cclumn 
thereof.”

The nxi^ion was adopted.
[As directed by Mr. Speaker the- 

motions for Demands for Supplement
ary Grants which were adopted by the 
House are reproduced below :—Ed. o f  
P.P.]
Demand No. 8— Ordinary Working 

Expenses—Operation other than 
Staff and Fuel

“That a supplementary sum not 
exceeding Rs. 37,63,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending
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the 31st day of March, 1951, in  res
pect of ‘Ordinary Working Expen
ses—C^jeration other than Staff and 
Fuel.* ”

Employers' Liability Si07 
(Amendment) Bill 

APPROPRIATION (RAILWAYS) BILL

D b m a k o  No. 9—Ob d in a b y  Workino 
Ezpbvsks—^Mi3ci:Li.Ainson8 Expenses

“ That a supplementary sum not 
exceeding Rs. 39,59,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in res
pect of ‘Ordinary Working Expens
es—Miscellaneous Expenses’ .”

- D em a n d  K o . 11— A ppb o p b iatio n  to  
Depreciation Fund

“ That a supplementary sum not 
exceeding Rs. 13,00,00,000 be grant
ed to the President to defray the 
charges which will come in course 
o f payment during the year ending 
the 31st day of March, 1951, in 
respect of ‘Appropriation to Depre
ciation Fund’.”
D em a n d  N o . 14- A ppr opbiation  to  

R etbj t̂ e  R e se b v e  F un d

“ That a supplementary simi not 
exceeding Rs. 2,23,56,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in 
respect of ‘Appropriation to Reve
nue Reserve Fund’.”

Demand No. 16—Open Line W orks— 
A d d it io n s

“ That a supplementary sum not 
exceeding Rs. 1,28,96,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in
respect of ‘Open Line Works—

^  Additions’ .”
T)emand No. 17—Open Line W orks— 

R e p l a c e m e n t

“ That a supplementary sum not 
exceeding Rs. 4,21,04,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951. in
respect of ‘Open Line works,—
Replacements’ .”
D e m a n d  No. 20—D iv id e n d  p a y a b l e  

TO G b n e b a l  R e v e n u e s

“That a supplementary sum not 
exceeding Rs. 71,54,000 be grant
ed to the President to defray the 
charges which will come in course 
o f payment during the year ending 
the 31st day of March, 1951, in 
sespect of ‘Dividend Payable to 
General Revenues’ .”

The Minister of States, Transport and 
Railways (Shri Gopalaswami): I beg
to move for leave to introduce a BiU 
to authorise payment and appropria
tion of certain further sums from and 
out of the Consolidated Fund of India 
for the service of the year ending on 
the 31st day of March, 1951, for the 
purposes of railways.

The figure I had already given in the 
text supplied tcy the Parliament Secre
tariat is Rs. 24,46,57,000. On account 
of our holding over the Rs. 30 lakhs on 
account- of colliery losses, the figure 
will be Rs. 24,16,57,000.

Mr. Speaker: In view of the dropping 
out of consideration at present of Rs. 30 
lakhs, the figures given in the Appro
priation Bill have to be revised in the 
Ught of i t

The question is:
“ That leave be granted to intro

duce a Bill to authorise payment 
and appropriation of certain fur
ther sums from and out of the 
Consolidated Fund of India for the 
service of the year ejiding on the 
31st day of March, 1951, for the 
purposes of railways.”

The motion was adopted.

Shri Gopalaswami: I introduce the 
Bill.

EMPLOYERS’ LIABILITY (AMEND
MENT) BILL—Concld.

Mr. Speaker: The House will now 
proceed with the further consideration 
of the Bill further to amend the Em
ployers* Liability Act, 1938. Clause 2 
was under discussion. Amendment No. 
1 was disposed of. Amendment No. 2 
was moved by Dr. R. U. Singh and was 
placed before the House by the Chair. 
That has to be considered. I find that 
the hon. Member Dr. R. U. Singh is not 
present. In that case I shall put that 
amendment to the vote of the House.

The question is:
In clause 2, in sub-clause (ii) of the 

proposed clause (d) of section 3 of the 
Employers’ Liability Act, 1938, omit 
“ (not being a rule or bye-law which is 
required by or under any law for tiie 
time being in force to be approved by 
any authority and which has been so 
approved)” .

The motion was negatiyed
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Shii Jnani Ram (Bihar); I beg to 
move:

Renumber clause 2 as sub-clause (1) 
of that clause and add:

“ (2) In section 3 of the said Act, 
the following shall De added at the 
end, namely:—

'or by the reason of the fact that 
some emergency compensation was 
paid outside the court’ .”
This Bill has been brought for a 

formal amendment on accoimt of cert
ain decisions of the High Court, but I 
am seeking to add this for this reason. 
It generally happens that when acci
dents occur the employers pay some 
temporary emergency compensation on 
account of sympathy or necessity and 
sometimes they put forward the plea 
of estoppel in the court. I therefore 
think it necessary to add this provision.

Mr. Deputy-Speaker: Amendment
moved: .

Renumber clause 2 as sub-clause (1) 
of that clause and add:

“ (2) In section 3 of the said Act, 
the following shaU be added at the 
end. namely:—

‘ or by the reason of the fact that \ 
some emergency compensation was 
paid outside the court’ .’*
The Minister of Works, Production 

and Supply (Shri Gadgil): This amend
ment is outside the scope of the Bill. 
The Bill deals with the deletion of 
certain defences which were open to 
the employer, such as ‘common employ
ment’ for which the original Act of 
1938 was passed. But on account of 
a certain ruling given by the Privy 
Council doubts were expressed as to 
the exact scope of section 3, particularly 
clause (d) of that section. That doubt 
is sought to be removed and the whole 
thing is made specific with the result 
that it is no longer open to the em
ployer to say that an accident was due 
to ‘common employment’ and that he 
would not be liable to pay any damages.

What is sought by ih3 amendment 
of my friend is that where emergency 
compensation was paid outside the court 
this defence should not be open to the 
employer. This deals more or less with 
the measure of damages and in fact 
does not amount to a defence, pure and 
simple. Therefore on the ground that 
it is outside the scope o f this Bill I am 
unable to accept this amendment.

Shri Jnani Ram: I beg leave to with
draw my amendment, Sir. '

The amendment was, by leave, 
withdrawn.

Mr. Demtty-Speftker: The question is: 
“ That clause 2 stand part of the

Bill.”
The motion was adopted.

Clause 2 was added-to the Bill.
New Clause 3.

Mr. Deputy-Speaker: There is an
amendment—new clause 3—in the 
name of Dr. R. U. Singh. The hon. 
Member is not here. There is an 
amendment to it by Mr. Jaspat Roy 
Kapoor.

Shri J. R. Kapoor (Uttar Pradesh); It 
is an amendment to an amendment. I 
have no occasion to move it because 
the whole thing goes.

Shri Gadgil: Sir, may I make a 
request. Although it is true that the 
hon. Member who has given notice of 
new clause 3 is not here, if the Chair 
permits any other Member to move 
it, I am prepared to accept it on behalf 
of Government—but not the amend
ment suggested by my friend Mr. Jaspat 
Roy Kapoor.

Shri Venkataraman (M adras): Sir, in 
fact I wanted to ask lor your permis
sion to move the amendment standing 
in the name of iiiy friend Dr. R. U. 
Singh. I had a discussion with him 
and I thought because lie had given 
notice of it I need not repeat it. The 
object of this amendment is to see...

Shri Syamnandan Sahaya (Bihar): 
Sir, have you given the permission?

Mr. Deputy-Speaker: I waive the 
notice. That is all. The amendment 
is there except chat technically Mr. 
Venkataraman has not given notice of 
it in his name. He has to give notice 
normally. I waive the notice.

Shri Sidhva (Madhya Pradesh); 
Actually we have got notice. Only the 
name of the Member is different.

Mr. Deputy-Speaker: True. It was 
given notice of by another Member. 
It is only a technicality.

Shri J. R, Kapoor: It will then be 
open for me to move my amendment.
I hope your ruling is not subject to 
the condition that the hon. Member 
accepts it.

Shri tladgil; I never put a condition 
on the procedure of the House. Who 
am I to do so? What I stated was 
that this amendment is acceptable to 
Government but the one which is 
sought to be moved by my friend as 
an amendment to the amendment is 
not acceptable.

Shri J. B. Kapoor: I hope the hon. 
Minister will keep an open mind until 
he hears me.
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Shri Q a d g U : I t  is as much open as 

yours.
Shri Venkataraman: Sir, you are 

familiar th^t in social legislation pro
vision is made for parties from being 
prevented from contracting out of the 
rights conferred by legislation. The 
object of the Employers’ Liability Act 
is to see that employers do not raise 
the defence which is open to them 
under the law of Torts, of ‘cdhunon 
employment’ or of ‘assumed risk’ . It 
is now possible, after this amendment, 
that some enterprising employers may 
enter into contracts with their em
ployees and say that notwithstanding 
the Act, that is the Employers’ Liability 
Act, those who are affected or injured 
or who die in the course of ^ rform - 
ance of their duties in the industry 
may still not claim the rights under 
that Act. It is only to prevent such 
contracts being entered into that this 
amendment is suggested.

I beg to move:
After clause 2, add:

“ 3. Insertion of new section 3A 
in Act X XIV  of 1938.—After sec
tion 3 of the said Act, the following 
section shall be inserted, namely:—

‘3A, Any provision contained in 
a contract of service or ap
prenticeship, or in an agree
ment collateral thereto, shall 
be void in so far as it would 
have the effect of excluding or 
limiting any liability of the 
employer in respect of personal 
injuries caused to the person 
employed or apprenticed by 
the negligence of persons in 
common emplojnnent with 
him’.”

- Mr. Depaty-Speaker: Amendment
moved:

“ 3. Insertion of new section 3A 
in Act X XIV  of 1938.—After sec
tion 3 of the said Act, the following 
section shall be inserted, namely;— 

‘3A. Any provision contained in 
a contract of service or ap
prenticeship, or in an agree
ment collateral thereto, shall 
be void in so far as it would 
have the effect of excluding or 
limiting any liability of the 
employer in respect of personal 
injuries caused to the person 
employed or apprenticed by 
the negligence of persons in 
common employment ŵ ith 
him’,”

/ffliri J .  R .  K a p o o r : I beg to move:
In the amendment proposed by 

Mr. Venkataraman, in the proposed 
new section 3A of the Employers' 
Liability Act, 1938, for all th e~ ^ rd s 
beginning with “ in respect of p>ersonal 
injuries”  to the end. substitute “ under 
this Act” .

3311'
Mr. Venkataraman’s amendment as 
amended by my amendment would 
read thus:

“Any provision contained in a 
contract of service or apprentice
ship, or in an agreement collateral 
thereto, shall be void in so far as 
it would have the effect of exclud
ing or limiting any liability of the 
employer under this Act.”

The amendment moved by my hon. 
friend, Mr. Venkataraman, if its inten
tion is so simple and so innocent, I 
have absolutely no objection to it. 
This amendment as worded has much 
wider implications than is supposed by 
my hon. friend. This amendment if it 
is allowed to stand as it is in its 
entirety is either redundant or much 
beyond the scope of this Bill and 
has serious implications. In the first 
place, perhaps it may be unnecessary 
I am no very great lawyer and it is 
for the legal luminaries here just 
to consider this Question, whether it is 
necessary at all to have an amendment 
like this, because, as I understand, it 
is not open in law for any person to 
enter into a contract with any other 
person restricting the other person’s 
rights under the specific provisions of 
any Act. Now under this Bill certain 
rights in an improved form are being 
conferred on a labourer who might be 
injured by the conduct of any co
worker. I do not think that it will be 
open to any employer to enter into an 
agreement with his employee whereby 
he can compel the employee not to 
seek reliefs in a court of law with 
respect to rights conferred on him by 
this amending BiU. That being the 
position, I think this amendment is 
unnecessary but if anybody has the 
slightest apprehension or doubt in his 
mind that some unscrupulous employer 
may enter into such an agreement and 
some law court may go out of its way 
or perhaps some law court may so 
interpret the law as to hold such an 
agreement valid and not ultra vires, 
then I submit that the object would be 
amply served by my amendment to 
this amendment being accepted, be
cause thereafter, it will not be open 
to any employer to enter into such an 
agreement with any employee and even 
if he does, that agreement would be 
void. All, I think that the hon. Minister 
in charge of this Bill is anxious about 
is that none of the provisions of this 
Bill should be violated by any agree
ment between the employer and the 
employee and that purpose would be 
amply served by my amendment being 
accepted.

If my amendment is not accepted, 
what would be the implication of this 
amendment? The implication would be 
that even if an injury is caused to a
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worker by a co-worker acting outside 
the scope of his employment, acting 
contrary to the definite directions 
given by the employer to all workers 
in the factory, even then it will not 
be open to the employer to enter into 
an a^eement with the employee. If 
an injnry is caused to him by his own 
negligence outside the scope of his 
normal work, by his acting contrary to 
the directions issued, by his acting 
outside the scope of his employment, 
by his entering the factory beyond the 
factory hours etc., even then it will 
not be permissible for the employer to 
enter into such an agreement. I am 
afraid this amendment in its present 
form besides being beyond the scope 
and intention of the Bill,  ̂ would be 
something of a very novel type and 1 ^  
suggest that it should not be adopted 
in its present form. I would request 
you, Sir, to consider whether this 
amendment in its present form is not 
beyond the scope of the Bill and out of 
order. I would request you to apply 
your mind to this aspect of the ques
tion also. It goes far beyond the scope 
of the present Bill and it introduces 
an entirely new situation. The scope 
of the Bill is that if an employee is 
injured by the conduct of a co-worker 
acting within the scope of his duties, 
then he should have the fuUest right 
to sue for damages in a court of law.
This amendment of Mr. Venkataraman 
goes much beyond the scope of the 
Bill. It refers not only to injury, due 
to the conduct of a co-worker acting 
during the course of the employment 
but also injuries due to the conduct 
of a co-worker, even if inflicted by 
him, while acting out of the scope of 
his employment etc. and even then it 
should be open to the person injured 
not only to sue in a court of law but 
the employer should be absolutely 
barred from having that sort of 
arrangement for his own safety and 
security. They are much too wider in 
scope and I would earnestly request 
you to consider this aspect of the ques
tion and if you come to the conclusion 
that this is not in order, then, of 
course, it will be easy for the hon. 
Minister in charge of the Bill to accept 
my amendment to this amendment.

Shri Gadgil: I fail to see how the 
original amendment is out of order.

Shri Syanmandaii Sahaya: I would 
like to speak on this but after hearing 
what Government have to say on the 
subject.

Mr. Deputy-Speaker: Normally the 
hon. Member cannot do it. He never 
stood up.

Shri Syamnandan Sahaya: An amend
ment had been moved by an hon. 
Member. We should then hear what 
Government have to say. It is only 
after hearing both sides...

Mr. Deputy-Speaker: That is not 
the procedure. As soon as an amend
ment or resolution is moved, any other 
hon. Member may support it or oppose 
it. Then it is for Government to reply, 
if perchance Government want to 
intervene at an early stage the House 
has the right to have the opinion of 
Government. Then it may intervene 
and state what its case is and then 
reserve once again the right of reply 
later. But here Government has not 
chosen to do so, nor has the hon. 
Member asked that Government should 
intervene.

Shri Syamnandan Sahaya: I thought 
that the hon. Minister was just reply
ing. ..

Shri Gadgil: You speak on.
Shri Syamnandan Sahaya: The

amendment moved by Mr. Kapoor 
appears in my opinion to be a very 
sound one. The new clause proposed 
by Mr. Venkataraman, could only have 
the meaning that it will relate to 
matters connected with the Act, and 
the injuries contemplated under this 
Act. If we look at the language used 
in the amendment, it will appear that 
it has a wider scope. I have no doubt 
in my mind that the hon. Minister also 
does not propose to bring in anything 
in the Act which may have, even 
wrongly, an interpretation of b^ng 
wider than what the Act itself contem
plates. The suggestion, therefore,- in 
the amendment of Mr. Jaspat Roy 
Kapoor that the words “under this 
Act” be substituted for the words “ in 
respect of personal injuries caused to 
the person employed or apprenticed 
by the negligence of persons in common 
employment with him” is most proi)er. 
The whole purpose of this amendment 
is that the employer might not be able 
to use undue influence, and even some
times, coercion and threat, in order to 
secure a term or condition in the 
agreement of employment that the 
employee will not be entitled to the 
relief that he would otherwise be 
entitled to under this Act in the case 
of injuries. That, if I may submit, 
must be the purpose behind this 
amendment of Mr. Venkataraman. So 
far as that goes, there are no two 
opinions. All that we desire to submit 
is that nothing should be done to en
large the scope, and therefore, the 
putting in of the words "‘under this 
Act’*, in my opinion, would meet the 
requirements of the case.

Shri J. R. Kapoor. It . is all embrac
ing.

Shri Syamnandan Sahaya: Perhaps, 
the amendment has not been carefully 
srTutinlsed by the hon. Minister and 
may have therefore difficulty in accept-
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[Shri Syamnandan Sahaya]
it. I am therefore making a sugges

tion for his consideration that the 
words “ under this Act”  may be added, 
without replacing anything.

Shri J. R. Kapoor: At the end.

Shii Syamnandaa Sahaya: At the
end or even in the middle, the entire 
amendment of Mr. Venkataraman re
maining as it is. I would suggest that 
the words ‘under this Act’ may be 
inserted at the place which I am point
ing out. The new clause may read as 
follows:

“Any provision contained in a 
contract of service or apprentice- ^ 
ship, or in an agreement collateral “  
thereto, shall be void in so far as 
it would have the effect of ex
cluding or limiting any liability 
of the employer under this Act in 
respect of personal injuries caused 
to the person employed or 
apprenticed by the negligence of 
persons in common employment 
with him.”
The words ‘under this Act’ are added 

after the word “employer” . That 
would meet the requirements of the 
case. It would also meet the desire of 
the hon. Member who has moved this 
amendment and I have no doubt that 
it will not interfere in any way with 
the views which Government have in 
passing this amending Bill.

Shri J. R. Kapoor: Speaking for my
self, it would be perfectly acceptable 
to me.

Shri Gadgil: I do not understand 
my hon.. friend Mr. Jaspat ^ y  Kapoor 
when he says that the original amend
ment is itself out of order and yet he 
wants to propose an amendment to 
that amendment

Shri J. B. Kapoor: To make it in 
order.

Shri GadgU: Even then, it does not 
make it in order according to you be
cause it extends the whole scope. The 
point is that the present amendment 
as moved by Mr. Venkataraman is an 
exact reproduction ol sub-section (3) 
of section 1 of the corresponding Act 
in Britain. The position is, that having 
provided that this defence of common 
employment should not be available, 
it is necessary that no party for whose 
benefit this statutory provision has 
been made, should contract itself out 
of the same. In order to make the 
thing perfectly fool-proof, so to say, 
the provision in the English Act was 
incorporated. That is the reason why, 

said, that Grovemnient is prepared to 
accept vhe amendment that was tabled

in the name of Dr. R. U. Singh. The 
amendment suggested by the hon. 
Mr. Jaspat Roy Kapoor is something 
which I cannot understand. In the first 
place, if what he suggests is deleted, I 
want to know out of what the party 
is going to contract out. The very pre
amble of the original Act of 1938 says:

“ Whereas it is expedient to 
declare that certain defences shall 
not be raised in suits for damages 
in British India in resoect of 
injuries sustained by workmen” .
The contract can only relate to 

personal injuries suffered in the course 
of employment and when a suit for 
compensation is instituted, this defence 
of common employment should not be 
available. Therefore, the really im- 
portaint part of the whole amendment 
is sought to be deleted by my hon. 
friend.

Secondly, if for these words the 
words “ under this Act” are substi
tuted, the whole thing becomes mean
ingless. To limit any liability of the 
employer under this Act there is no 
liability for the Employer under this 
Act. The raison d'etre of the whole 
Act is that certain defences are barred. 
The monetary liability to pay damages 
occurs under the ordinary law of Tort 
or under the Workmen’s Compensation 
Act. Nothing like paying off damages 
is provided under this Act. For these 
reasons. I am unable to accept the 
amendment moved by my hon. friend 
Mr. Jaspat Roy Kapoor to the amend
ment of Mr. Venkataraman, which 
amendment I am prepared to accept.

Shri Syamnandan Sahaya: What
about the insertion of the words ‘under 
this Act’ as I suggested? After all. this 
is Just an amendment and I have a 
right to move an amendment. I 
suggested that the words ‘under this 
Act’ may be introduced after the word 
‘employer’ and before the words ‘in 
respect o f.

Shri Sidhva: He is not accepting 
that.

Shri Syamnandan Sahaya: I do not
know what he will be pleased to say; 
I do not know whether he has applied 
his mind to this amendment.

Shri Gadgil: I have said all what I 
have to say.

Mr. Deputr-Sneaker: May I ask why
this was not Introduced in the original 
Act o* 1£3G? Was there any special 
reason why it was not included? This 
does not arise newly now. They may 
have said, “Notwithstanding any con
tract to the contrary, such defences.......
etc.”



3216 Employers* Liability 20 FEBRUARl?' 1951 (Amendment) Bill 3217

Shri Venkataraman: May I explain, 
fSir? In the Workmen’s Compensation 
Act, there is a similar provision. It 
must have been an oversight.

Mr. Deputy-Speaker: I shall put the 
amendment; it is a question ior the 
House whether to accept it or not.

Shri J. E .  Kapoor: I would request 
the Chair to be pleased to give a ruling 
whether the amendment as it is. is in 
order or not because it extends its 
scope.

Mr. Deputy-Speaker: I no doubt 
agree that this does not arise out of 
the amendment or this BiU. This might 
have equally been part of the original 
Act itself of 1938.

' Shri J. R. Kapoor: That being so, it 
cannot be pressed now.

Mr. Deputy-Speaker: Government
may bring forward any Bill at any 
time. It is not such an important part 
for which a new Act has to be brought. 
After all, it is for the House in such 
matters to decide. It would be for the 
House to accept or reject; it is not for 
the Chair to rule out any portion. He 
can put it to the House and it is left 
to the House to accept or reject it.

Shri J. R. Kapoor: I would very 
much like to know, Sir. whether it is 
the Chair’s ruling that when a point  ̂
of order is raised to this effect whether 
a particular amendment is within or 
wifiiout the scope of the Bill, it is for 
the House to decide and not for the 
Chair to give a ruling. I do not know; 
but my impression was that on such 
questions it is for the Chair to decide 
whether a particular amendment is 
admissible or not. whether it comes 
within the scope of a BiU or not. But, 
if it is your ruling. Sir. of course, we 
shaU bow to it. But. the precedents, 
so far as I know—I speak subject to 
correction—hitherto, have always been 
that when an amendment is considered 
by the Chair to be out of the scope of 
the Bill, it is declared to be inadmissi
ble.

Mr. Deputy-Speaker: All that I can 
say is that it is ooen to Government 
to have introduced this clause also m 
the original Act and the hon. Memter 
would not have objected now, saymg 
that it is not within the scope of the 
Bill

Shri J. R. Kapoor: In that case we 
might have aonlied our minds seriously 
to it and besides certain preliminaries 
would have had to be un<lergone.

ghri BamalinKam Chettiar (Madras): 
Government can bring forward its 
Bill, but then. Sir. it means that it 
will hare to be published, objections

will have to be received. People v/ilL 
go through the provisions contained in 
the Bill and m ^ e  representations if 
they want to do so. It is only after all 
this that a Bill can come here for 
consideration. But if by the side door, 
as it were, anything can be introduced 
in a Bill that is under consideration, 
that I am afraid would be a dangerous 
precedent. So far as this 'particular 
thing is concerned. I do not oppose it. 
But the ruling is too wide and I fear 
it cannot be taken as c<̂ r̂rect.

Mr. Deputy-Speaker: I have not 
given any ruling for all these remarks. 
All that I am saying is that so far as 
this matter is concerned I raised a 
doubt—and the Privy Council itself 
raised a doubt—that impliedly there 
might be an understanding that this 
risk has been avoided. And when ex
pressly that risk is taken up, it is only 
an extension of this implied avoidance 
of the risk. Expressly it is said that 
these people have to be guarded 
against themselves. This might have 
been put in the original Act or brought 
in the BiU. This is so absolutely and 
intimately connected with the subject 
matter of the amendment that I find 
that it is absolutely in order. There are 
also precedents for this. It has been 
stated that the thing is so intimately 
connected with the object or the other 
provisions of a BUI that it ought not 
to be thrown out as being foreign to 
the scope of the BiU. In such matters 
ordinarily the Speaker of the Chair 
does not take the responsibiUty to rule 
it out or to say what portion is beyond 
the jurisdiction of the House or the 
scope of the particular BiU. It leaves 
it to the House. After aU the Speaker's 
voice is only one and the voice of the 
House must prevail. He ohly speaks 
on behalf of the House. It is open to 
the hx)n. Member to convince the other 
Members of the House.

As regards notice, if there had been 
any question of referring the matter ta 
pubUc opinion or sending it to a Select 
Committee, then we could easily 
understand that the pubUc are so very 
anxious about the matter throughout 
the country that we should not go 
without their opinion. Btit here no
body has interested himself over this 
BiU. There has been nothing in the 
Press even. Under these circumstances, 
let us not spend any more time over 
this. I wiU put the amendment to the 
House.

Shri Syamnaiidan Sahaya: What is 
the objection of the hon. Minister ta 
my suggestion?

Mr. Deputy-Speaker: The hon. Mem
ber need not raise it over and over 
again. It is equally open to the hon. 
Minister not to a^ee. I am imable tô



[Mr. Deputy-Speaker] 
oinderstand such interruptions. Can the 
hon. Member force ^ e  Minister to 
give the reason? There should be some 
.decorum observed in these matters.

Shri Sjanmandan Sahaya: It was
on ly  a request.

Mr. Deputy-Speaker: But how many 
lim es is a request to be made? I can 
imderstand it being made once» t¥7ice 
but not perpetually so as to interrupt 
the work of the House.

Well, I shall now put the amend
ment of Shri R. U. Singh, now moved 
i>y ^ r i  Venkataraman to the House.

The question is:
After clause 2, add:

“ 3, Insertion of new section 3A 
in Act XXJV of 1938.—After sec
tion 3 of the said Act, the follow
ing section shall be inserted 
namely:—

‘3A. Any provision contained in 
a contract of service or ap- 
XNrenticeship, or in an agree
ment collateral thereto, shall 
be void in so far as it would 
have the effect of excluding or 
limiting any liability of the 
employer in respect of per
sonal injuries caused to the 

person employed or apprenticed 
by the negligaice of persons 
in common emplosrment with 
him’.’*

The motion was adopted.
Mr. Depttty-Speaker: Then we come 

lo  Mr. Kapoor’s amendment.
Shri J. &  Kapoor: When Mr. Ven- 

kataraman’s amendment has been 
carried, mine need not be put, Sir. Tt 
should have been put at first. Now it 
is immaterial whether it is put or not.

M r .  D e p n t y - S p c a k c r .  T h e  q u e s t i o n
is:

“ That new clause 3 stand part 
of the Bill.”

The motion was adopted.
New clause 3 was added to the Bill.

Clause 1. — (Short Title) 
Amendment made:

“ In clause 1, for “ 1950” substitute 
‘̂ 1951” .

—[Shri Gadgil].
t ^ la u s e  1, a s amended, was added 

to the Bill,
The Title and the EnactiM For

mula were added to the Bill.
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. (Amendment) Bill

Shri Gadgil: I beg to move: ^
“ That the Bill, as amended, be 

passed.”

Mr. Deputy-Speaker: The question

“ That the Bill, as amended, be 
passed.”

The motion was adopted.

RESERVE BANK OF INDIA 
(AMENDMENT) BILL

The Minister of Finance (Shri C. D. 
Deshmukh): I beg to move;

“ That the Bill further to amend 
the Reserve Bank of India Act, 
1934, as reported by the Select 
committee, be taken into con
sideration.”
Before coming to the main features 

of the amendments made by the Select 
Committee, I should like to take this 
opportunity of expressing my apprecia
tion of the valuable assistance given 
by the members of the Committee 
towards improving the BiU. Although 
this is not reflected in the Select Com
mittee’s Report, the discussions ranged 
over a wider field than was strictly 
necessary for the purposes of the Bill 
and touched upon such topics afs the 
future of the Imperial Bank, or the 
better organisation of rural credit. T 
shall refer briefly to these topics a 
little later.

As I explained on the last occasion, 
the objects of the BiU "before the 
House are of a limited character, 
namely, to effect certain amendments 
to the Reserve Bank of India Act 
which have become necessary in view 
of the changed constitutional position, 
particularly by the financial integra
tion of Part B States, and in view of 
the experience gained by the Reserve 
Bank in the course of its operations. 
The Select Committee, while keeping 
these considerations in mind, have 
made several improvements in the Bill. 
Changes of substance proposed by 
them have been explained In the 
Report of the Select Committee and I 
shall confine my remarks to the more 
important of these changes.

The first important change made by 
the Select Committee is with regard to 
clause 6(2) of the Bill extending the 
usance of eligible agricultural paper 
under section 17(2) (b) o f the Reserve 
Bank of India Act, f « 3̂  twelve months 
as proposed in the to 15 months. 
The consensus of opinion in the Com
mittee was that while a period of
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twelve months was normally sufficient 
for the purpose of financing seasonal 
agricultural operations or the market
ing of crops, certain crops such as 
sugarcane required a longer period to 
mature and that it was. therefore, 
necessary that the Reserve Bank should 
be empowered to discount biUs having 
a maturity up to 15 months. As I 
already pointed out in making my 
motion for reference of the BUI to the 
Select Committee, the period is not 
intended to cover the entire phase of 
agricultural operations, that is to say, 
from the purchase of seed and manure 
and tilling of the land till the crop is 
finally marketed, but only for the 
period the finance is required from the 
Reserve Bank. However, in order to 
meet the possible special requirements 
of certain crops, the maximum period 
has now been extended to fifteen 
months. As now Proposed to ^  
amended, I trust that Section 17(2)(bi 
of the Reserve Bank of India Act will 
prove to be of further usefulness in 
making finance available from the 
Reserve Bank to the co-operative 
movement for seasonal agricultural 
operations. I may mention in this con
nection that the Reserve Bank of India 
rediscounts agricultural bills for the 
state co-operative banks at the verv 
low rate of discount of one and a half 
per cent.

The next important change made 
by the Select C om m it^  is with
reference to C l a u s e s  8, 9 .-and 10 of
the Bill. Under Article 283 (2> of ^ e  
Constitution, it has ^ n  T^rovidedthBt 
the custody of the Consolidated Fund 
of a State, the payment of moneys 
into such funds, the withdrawal of 
moneys therefrom, the custody ^  
public moneys other than those 
credited to such funds received by nr 
on behalf of the Government of the 
State, their payment into the 
public account of the Stale, 
and the withdrawal of moneys 
from such account and all other 
matters connected ^ itt  or ancilla^ to 
matters aforesaid shall be regulated 
by law made by the Legislature of the 
State and until provision m 
this behalf is so made, shall 
be regulated by n ^ es . made 
by the Governor or 
of the State. The CommHtee had t  ̂
consider clauses 8 
as originally introduced in the 
of this Constitutional position. Smco 
the existhig position in regard to Part 
A  States is that under the present 
law the custody of their rash balances 
and tbe bankin*^ transactions are en
trusted to the Reserve Bank and are 
governed by agrwments entered iMo 
between them and the Bank, the Com
mittee have amended cljRUses 8 and « 
of the Bill so as to confine the ooera- 
tion of Sections 20 and 21 of tbe
330 P.§,

Reserve Bank of India Act to Part A 
States and thus continue the existing 
position. As regards Part B States, the 
Committee considered it advisable, in 
view of the provisions of the Constitu
tion, that the terms of their banking 
transactions with the Reserve Bank 
should be left to be negotiated between 
the Bank and the Government of the 
relative Part B States, and have 
inserted a new clause 10 authorising 
the Reserve Bank to transact the 
banking business of the Governments 
of Part B States on agreement with 
them. I may mention in this connec
tion that the entire question of treasury 
arrangements in Part B States was 
recently examined by the Rural Bank
ing Enquiry Committee appointed by 
the Central Government and tlje 
recommendations of the Committee are 
now being examined by the Govern
ment in consultation with the Reserve 
Bank.

I should, at this stage, like to refer 
to the discussion in the Select Com
mittee with regard to clause 13 o f the 
Bill. The Committee felt, while approv
ing the substitution of the term 
‘‘sterling securities”  by “ foreign 
securities” , that the existing provisions 
of Section 33(6) of the Act were too 
wide and that a suitable amendment 
to the section should be promoted in 
consultation with the Reserve Bank. 
Section 33(6) of the Act provides that 
“ foreign securities”  wWch may be held 
as part of the assets of the Issue 
Department of the Reserve Bank shall 
be securities of the following kinds 
payable in the currency of any foreign 
country which is a member of the 
International Monetary Fund. I need 
not nuote all that. It takes into account 
(a) balances at the credit of the Issue 
Department with the Bank which is 
the principal currency authority of 
that country, or, if there is no such 
Bank, with any bank incorporated in 
that foreign country.

The point was made in the Com
mittee whether the types of securities 
which may be held by the Issue 
Deoartment of the Reserve Bank should 
not be defined in greater detail. My 
object in referring to the section is 
that the matter is somewhat compli
cated and involves a question of 
principle which has a bearing on tne 
operations of the Reserve Bank. So we 
decided that the matter should be 
examined in consultation with the 
Reserve Bank, and a suitable amend
ment should be promoted later. if 
considered advisable. Sometimes it 
may happen that exchange is paid in 
the Banking Department and then 
some of it may have to be transferred 
to the Issue Department, so that the 
Banking Department cannot accom
modate that. So the question has to be 
examined somewhat more carefully.
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I shall now come to the changes 

made by the Committee in clause 14 
of the Bill relating to the weekly 
returns to be suomitted by tne 
Scheduled Banks under Section 42 of 
tne Keserve Bank ot india Act. The 
main change made by the Committee 
in the clause is the extension of the 
period prescribed for the submission 
of the returns from two working days 
to hve days. That was in response to 
the representation made by the Indian 
Banks Association that that period 
was found in practice to be too short 
and involved avoidable expenditure lor 
the banks by way of telegraphic 
charges for obtaimng the necessary 
information from their branches. In 
view of this consideration and having 
regard to the fact that the Bill pro
poses to enlarge the scope of the 
returns by calling for additional 
information relating to investment^ 
money at call and short notice and 
balance with banks, the Committee 
proposed that the period should be 
extended to five days to enable the 
Banks to obtain information from xheir 
branches by post. At 'Jie same time in 
order to obviate the difficulties ^\hich 
any particular bank might experience 
owing to the geographical position of 
its head office or branches, it was pro
vided that a provisional return may be 
submitted within five days, pending the 
submission of the final return within 
ten days from the period to which it 
relates. It is hoped that the fuller 
information that wiU be available will 
compensate for the delay, if any, in the 
submission of the returns by banks un
der the proposed amendment. At 
present, the weekly return of the 
Scheduled Banks relating to a parti
cular Friday is usually published on 
tne succeeding Friday, and ordinarily, 
it should be possible to continue the 
present practice even after the pro
posed amendment is passed. It is 
therefore aimed at the exceptional 
rather than the general case.

As a result of the discussions on the 
changes proposed to be made in sec
tion 42(2), the Select Committee have 
made an amendment in section 44 of 
the* Act which relates to the submis
sion of returns by State Co-operauve 
Banks. At present, thre power of the 
Reserve Bank to call for returns from 
State Co-operative Banks is restricted 
only to such of these Banks as have 
transaction with the Reserve Bank 
under Section 17 of its Art. The Com
mittee thought it desirable that the 
Reserve Bank should be empowered to 
call for returns from all State Co
operative Banks whether they have 

-tr^ a ction s  with the Reserve ^Bank or 
not, and therefore a new clauae 15 

. has been added.

I now come to clause 17, which 
continues the present position of the 
Imperial Bank as the sole agent of 
the Reserve Bank in Part A  and Part 
C States. As I said before, the whole 
question of treasury arrangements in 
Pat B States was recently examined 
by the Rural Btmking Enquiry Com
mittee and their report is being con
sidered by Government in consultation 
witli the Reserve Bank. But until a 
decision is taken, obviously the exist
ing arrangements would continue in 
Part B States, and in the meantime 
the right of the Imperial Bank to be 
the sole agent of the Reserve Bank 
will be confined to Part A  and Part 
C States.

Lastly I would invite the ^attention 
of the House to the reference I made 
in my speech on the 21st November 
1950 to the need for amending sertion 
7(3) of the Act to enable the Governor 
to delegate to a Deputy Governor the 
powers vested in him under the Act. 
I did not, however, move any amend
ment at the Select Committee stage 
on the ground that the powers which 
vest in the Governor under section 7 
were challenged in the Bombay High 
Court in connection with the affairs 
of the Exchange Bank of India and 
Africa (in liquidation). That case has 
since been decided by the Court on 
the basis of a compromise and I think 
it would be best if we now carry out 
not only the amendment regarding the 
delegation of powers to the Deputy 
Governor but also remove the 
ambiguity regarding the Governor’s 
position and make it unequivocally 
clear that the Governor has full 
power to decide whether a sp e c if 
occasion as contemplated under sec
tion 18(1) has arisen, making it neces
sary or expedient for the Governor to 
act under that sub-section for the 
purposes of regulating credit in the 
interests of Indian trade, commerce, 
industry and agriculture. That sub- 
sertion, it may be recalled, was 
amended by the Reserve Bank 
Nationalization Art, 1948. Before ttae 
amendment, that sub-section provided 
that the formation of the opinion under 
section 18 could be done by the 
Central Board or by a Committee of 
the Central Board or by the Governor, 
if the powers are delegated to them 
by.the Central Board, which was the 
case under the regulations then in 
force. Sub-section (3) of section 7 
which was introduced under the 
Nationalisation Act, 18^8, was intended 
to vest the Governor wiflx full powers 
to transart all the business of the Bank 
which was transacted by the Central 
Board, and at that time it was thought 
that the funrtions under section 18(1) 
would also be available to the 
Governor, «ven after the Central
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Board was brought into existence. In
deed my predecessor contemplated 
introducing an amendment in order to 
make a consequential change in sec
tion 18(3), but he did not move it as 
he thought that the law was clear 
enough in the sense mentioned. Un
fortunately, an ambiguity did remain 
which became apparent only when the 
interpretation was challenged in the 
court. I am therefore going to move 
an amendment in order both to amend 
section 7(3) and make the consequen
tial change in section 18(1) so that 
the Governor could in the case of an 
emergency exercise, as he must, the 
powers under section 18(1) without 
waiting for a meeting of the Central 
Board being convened for the purpose. 
It is also intended that the amend
ments to section 7(3) and section 18(1) 
should be retrospective from the 1st ot 
January 1949, that is the date from 
which the original amendments to 
section 7 were effective.

Certain other minor amendments, 
more or less of a consequential nature, 
will also be moved when the Select 
Committee’s report is taken into con
sideration.

So far as the Bill is concerned, that 
is all that I would have to say.

There are only two other points 
which I would like to refer to. One is 
that in conection with the Imperial 
Bank of India we have now received 
the recomendations of the Reserve 
Bank and after we are free of our 
immediate preoccupations it is our in
tention to examine them and to see 
what kind of amendment is called for 
in the Act relating to the operations of 
the Imperial Bank. As regards the 
other question which is in a sense con
nected, at least in the minds of some 
people, namely the organisation c f

agricultural credit, at my instance the 
Reserve Bank had called a conference 
which I think has met ©ow.

« i r i  SidhTA (Madhya Pradeah): 
Conference of whom? -

a ir i C. D. Deahmakh; I am going to 
say. It includes a large number of 
people who ought to know something 
about rural finance. It has particularly 
experts from Madras and Bombay, be
cause 1 thought the idea was that if 
the Reserve Bank studied the problem 
with particular reference to some 
States then their conclusions could be 
exten d^  with necessary modifications 
to other parts. The chairman of the 
conference was Prof. D. R. Gadgil who, 
it may be remembered, was chairman 
of the Rural Credit Enquiry Com
mittee. Then it contains Shri Manilal 
Nanavati, President of the Indian 
Society of Agricultural Economics, who 
had been a Deputy Governor of the 
Reserve Bank and is a Director now, 
Shri Ramalingam Chettiar, Shri Saraiya, 
Chairman of the Bombay Provincial 
Co-operative Bank, and a large num
ber of other people— about fourteen or 
fifteen. Their terms of reference a) sc 
are very wide. I shall be looking for
ward to the recommendations o f this 
Committee with great interest and it 
may be then that we shall be able to 
hammer out something in the direction 
of organising rural credit

Mr. Deimty-Speaker. Motion moved:
"That the Bill further to amend 

the Reserve Bank of India Act. 
1934, as reported by the Select 
Committee, be taken into considera
tion.”

The House then adjourned till a 
Quarter to Eleven of the Clock an 
Wednesdav, the 21»t February, 1991.


